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LOK SABHA

Thursday, February 23, 1961 Phal-
guna 4, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SpeakEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker:
Bhadauria—absent.

Shri S8, N. Mishra: If you agree, Sir,
we can take up Question No. 263 also
along with 251,

Questions.  Shri

Landless Labourers

+
f Shri P. G, Deb:
Shri Arjun Singh Bhadauria:
*251, { Shri S. A, Mehdi:
Shri P. C. Borooah:
|_ Shri Bibhuti Mishra:

Will the Minister of Planning be
pleased to state:

(a) whether any definite decision
has been taken to improve the eco-
nomic conditions of landless labourers
in the Third Five Year Plan; and

(b) if so, the allocation made for
the same?

The Deputy Minister of Planning
{Shri 8. N, Mishra): (a) The measures
proposed to be taken in the interest
of landless labourers during the Third
Plan have been mentioned in para-
graphs 107 and 108 (Page 96 and 97)
of the Draft Outline. The Planning
Commission has decided to set up a
‘Central Advisory Committee on Agri-
cultural Labour’ with a view to taking
comprehensive view of the problems
of landless workers and of measures
needed in their interest.

1969 (Ai) LSD—1.
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(b) The question as to whether any
special amount should be provided to
supplement the various schemes pro-
posed in the State Plans is under
consideration of the Planning Com-
mission.

Landless Labourers

+
. [ Shri V. Eacharan:
*263. < Shri Ram Krishan Gupta:
|_ Shri T. B. Vittal Rao:

Will the Minister of Planning be
pleased to State:

(a) whether there is any proposal
to set up advisory board to help
ameliorate the conditions of the land-
less agricultural labourers;

(b) if so, what will be the nature
of functions and representations to
the landless agricultural labourers to
this Committee; and

(¢} what are the other means re-
commended by the Second Agricul-
tural Labour Enquiry Committee?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). The
Planning Commission proposes to set
up shortly a Central Advisory Com-
mittee on Agricultural Labour for
advising on resettlement schemes for
landless workers suggesting measures
required in their interest and review-
ing progress.

{¢) The object of the report of the
Second Agricultural Labour Enguiry
Committee is to present the results of
the enquiry and not to offer recom-
mendations for action. .

Shri P. G. Deb: May I know what
is the percentage anticipated to be
allotted in the overall scheme of the
Third Five Year Plan?
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8hri 8§, N. Mishra: We cannot indi-
cate any definite percentage. The
schemes are dispersed over so many
items. The hon. Member would agree
that they relate to a gamut of mea-
sures which will have a bearing on
the lives of agricultural workers and
so it would be difficult to add them up
and give any percentage.

Shri Goray: In view of the fact that
land ceilings have been brought about
in almost all the States, may I know
how much of land is likely to be re-
leased for settling of this landless
labour?

Shri S. N, Mishra: On the basis of
an estimate which has been recently
made available to a Committee of the
Land Reform Panel, about seven
million acres have been distributed to
various categories of persons. But we
have yet to make a firm estimate. It
would not be fair to the House to give
an estimate at this stage.

Shri P, C. Borooah: May I know
whether these boards will be formed
in the Centre alone or also in the
States?

Shri §. N. Mishra: A: the moment
the idea is to have it here at the
Centre,

o Mifawg awm : 77 qTAATG AAT
ot 7 firxr Brwr gl w1 3w Weaew ®
forqr & fiF 9a% wal & S gyt aa
gt & ar s qfe it Isvaw @
fraffa &0 & ag Saar faddt ar
T TFE A gEd 9 § A 33
T = 3§ Y faeft &, T /g At
FaEF O 9w wE W) 4
ity wgErdr afafrat wnfra s
FAF L7

& w0 do fre : mAT qEET
§ fasg e gn AN F 7 W a1 FEY
§1 g7 T I FamEcRE
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Y wA wgey w2y § fr ot oW
W g femm e i 3 A
T GF WNE T, T AT TN
w9 qar ffqd

The Minister of Labour and Em-
ployment and Planning Shri Nanda:
May I say a few words, Sir? What
land might become available as a
result of the imposition of ceilings,
it is not possible to say at
this stage, because in some States legis-
lation has not been completed. Where
legislation has been completed, sur-
veys have to be made in terms of
decisions taken, Therefore, how can
we know the figure in respect of a
matter where the various steps have
not been taken or completed yet?

dfem gro o e ¢ g
= # AR T A # yfadEt s
oifes wmer snw feddgit & adt
g g1 ¥ s wEan g fF oam
o7 4T FER IIAd frw ¥ s
fedmife & afcd afdAt &1 wirs
WA & AF 9 I Y wqW e
aF ?

st mre Fo fwr ¢ wE A A
ad gAY T ¥ Fa€ & W
AT HEE TEAY TTH G AV IART
A = gAY e # A g
oIt @y § | A T Oy aer ey
i § & =9 7 AR 7 9wy
I & Rt w6 ) Y wd-
IFE Y AT TGT FA & gRiT |
T g qfedH T ® 97 T ¥ fAF
wrg frdy, s drw i faafa <Y
ary, % fad fufem dfva fraffe
FY AT, T TG FY agT AT T g
2 §

Shri 8, A. Mehdi: People who have
received Bhoodan land are finding it
difficult to get them transferred in
their name, Are the Government
taking any steps to see that legisla-
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tion is passed in such a way that
transfers are done properly.

Bhri 8. N, Mishra: I think these mat-
ters are taken care of by the State
Governments through legislation. If
their legislations are proving ineffec-
tive they wculd take steps to amend
them,

Some Hon., Members rose—

Mr. Speaker: How can I allow thirty
Members to put questions and go on
like this? I have already spent ten
minutes on this question Shall I
spend away the whele hour?

An Hon, Member: Sometimes there
are important questions. ..

Mr. Speaker: Hon. Members know
how to get time. The Labour Minis-
try’s demands will come up for dis-
cussion. They can take it up then.
How can Question Hour be utilised
for a single question to discuss matters
of policy and various other details?

Next question.
Externment of Diplomats

+
Meh:h‘:
[ . Deb:
| Arjun Singh Bhadauria:
*25%. { Shri.matl Nia Palchoudhuri:
‘film Assar:

mmm

Shri 5. M. Banerjee:
Shri Koratkar:

Will the Prime Minister be pleased
to state:

(a) whether Government of India
have externedq three diplomats from
India recently; and

(b) if so, the reason for the same?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Information was received
that certain confidential papers were
passed on by some of our junior per-
sonnel, clerks, etc. to some junior
personnel of some foreign Missions
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here. The Heads of the Missions con-
cerned were informed of this, and
the persons involved were thereafter
withdrawn,

Shri 8. A, Mehdi: Do we know the

countries to which these people be-
longed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharla)
Nehru): There is more than one coun-
try involved. I would prefer not to
mention them. It only creates certain
embarrassments if we mention coun-
tries in this manner, in this form. So
I would prefer not to mention, But,
as I said, there is more than one
country.

Shrimati Ila Palchoudhuri: Is it a
fact that there are some people of
particularly anti-democratic countries
working in some government institu-
tions like the Central Statistical
Laboratory and so forth?

Shri Jawaharlal Nehru: 1 do not
know what the hon. Member is refer-
ring to. No laboratory or statistical
institute is concerned in this matter.

Shri Assar: May I know whether
any other diplomats are also involved
in this matter?

Mr. Speaker: Besides the three

Shri Jawaharlal Nehru: I do not
quite understand. It is not correct to
call all these persons ‘diplomats’, to
begin with. Junior personnel are not
diplomats: sometimes they are, some-
times they are not.

There were more than three, but
the others had left long ago; they
were not here. These were the only
persons here.

Shri Hem Barua: May I know
whether the involvement in this
espionage by these Embassy person-
nel who have left this country has
been brought to the notice of the
respective countries from where they
had come, or whether any legal pro-
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ceedings are undertaken against these
people; if so, the nature of the same?

Shri Jawaharlal Nehru: Is the hon.
Member referring to the Indians in-
volved or the foreigners involved?

Shri Hem Barua: I am asking about
the foreigners, whether this has been
brought to the notice of the countries
that they used to represent; and, at
the same time, about our people
whether any legal proceedings are
undertaken.

Shri Jawaharla] Nehru: They were
withdrawn because it was brought to
the notice of the heads of the missions
concerned; it is because of that they
were withdrawn from here,  those
who were left. As for the others,
for the present they have been de-
tained under the Detention Act. I
cannot say what further steps may be
taken against them, because the mat-
ter has to be considered what is desir-
able. Anyhow, they are detained.

Shri Nath Pai: Will the Prime
Minister tell us what was the nature
of the documents and the information
that was supposed to be passed on by
the junior personnel? If it touched
upon such vital matters as defence
and security, why were not appro-
priate measures taken against these
men, since this constitutes espionage;
and, secondly, while we appreciate the
embarrassment caused, rather than
the names of the countries being given
in the papers, will the Prime Minister
think about the desirability of giving
the names of the countries so that
there is not a shadow of suspicion
about all countries?

Shri Jawaharlal Nehru: The papers
concerned had nothing to do with
defence, first of all, so far as I can
remember; 1 do not think so. They
had hardly much to do with India:
I mean, they were reports received by
us from other countries. They had
something to do with other countries
about which we had received reports,
That was typed paper. They are con-
fidential, because most of the papers
are now called confidential; in that
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sense they were. But it was not,
if I may say so, spying on what is
happening in India but what reports
we receive about other countries—
that type of document. I do not
think it would be desirable; in the
course of the past few years on several
occasions and in the case of several
foreign missions we have had to take
this action, that is to say, draw the
attention of the head of the mission
to some reports that we had received,
and normally that head of mission has
removed him, the person has been
taken away.

Shri Raghunath Singh: May I know
how many foreigners were asked to
leave the country and especially
whether it is a fact that when the
Manager of the Bank of China at Cal-
cutta was asked to leave the country
he defied the order?

Shri Jawaharlal Nehru: I do not
quite know. The hon, Member has
branched off to a new direction,

Mr. Speaker: The question is about
diplomats.

Shri Raghunath Singh:
diplomats.

Shri Joachim Alva: Are there any
general instructions or rules of gui-
dance for lower employees and their
wives in regard to contacts through
Embassies, social contacts or any
kind of contacts?

Besides

Shri Jawaharlal Nehru: There have
been some rather general rules and
we are making them stricter now.

Shri Braj Raj Singh: The Prime
Minister just now said that there is
more than one country involved in
this. May I know whether the per-
sonnel belonged to those countries, or
at least to that country with whom
we have got our broder dispute on
the northern border?

Mr, Speaker: He is not willing to
give that information. In another
form the hon. Member wants to
know it.

Shri Vajpayee: In some of the news-

paper reports the name of Soviet
Russia has been mentioned in  this
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connection, May I know if the hon.
the Prime Minister is in a position to
contradict this?

Shri Jawaharlal Nehru: The Prime
Minister is not in a position to deal
with this matter in this particular way
suggested by the hon. Member.

Fertilizer Plant sponsored by F.A.0.

+
953 J Shrimati Ila Palchoudhuri:
“3_Shri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Food and Agriculture Organisation
and E.CAFE. recently approached
the Government of India in connection
with their proposed scheme for setting
up a large fertilizer plant under the
joint ownership of South East Asia
and Middle-East countries;

(b) if so, full facts about this mat-
ter; and

(c) Government of India's reaction
thereto?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). Do not arise.

Export of Iron Ore

*254, Shri A, M. Tariq: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that inade-
quate port and rail transport facilities
are proving limitation and hinderance

in substantial increase in export of
iron ore; and
{b) if so, what steps Government

propose to take to better these limita-
tions and smoothen the path  for
increased export of iron ore?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Export of iron ore has
increased from 10 lakh tons in 1954
to about 30 lakh tons in 1860, Steps
are however, being taken to develop
further the rail and port €apacities in
order to increase exports considerably
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Shri Mohammed Imam: Is it not
a fact that some countries in Europe
like Rumania, Czechoslavakia and
Italy were willing to place orders for
high grade iron ore provided more
facilities are created on the west
coast—port and rail facilities? What
action has Government taken in this
respect?

Shri Satish Chandra: That matter
has been constantly under the consi-
deration of the Planning Commission,
our Ministry, the Railway Ministry the
Transpert Ministry—all those concern-
ed with it. The development of
Mangalore port and the Hasan-
Mangalore railway project have been
under consideration. But, we have
not vet arrived at a final decision.

Shri Mohammed Imam: Is it not
necessary that these facilities should
be provided as early as possible if we
want to export iron ore and sell it to
countries in Europe?

The Minister of Commerce and
(Shri Lal Bahadur Shastri):

Yes; we feel the importance of it and
we consider it absolutely necessary
that some port on the west coast
should be developed as a major port.
It all depends upon the resources. If
the resources are available, we will
certainly take it up, The develop-
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ment of Mangalore port as a major
port has bee ngiven, especially, a
high priority in our Third Five Year
Plan.

o T TG : qg AT 13 FT
4T qATE T § 4z Fa-fEw usy
§ q3T ATAT § WY @ag wfaw agl
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ot @ty w1 9299 F Sm
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Shri Chintamoni Panigrahi: May I
know whether it is a fact that in 1960
large amounts of iron ore could not
be lifted because of the lack of port
facilities? If so, what was the target
to be exported in 1960 and how much

of it had been lifted and how much
remains in the ports?

Shri Satish Chandra: I said just now
that about 3 million tons have been
exported in 1960. Our target from
July 1960 to June 1961 is 3'5 million
tons; and we hope to achieve it.

Shri Achar: May I know whether it
is a fact that Rumania ever offered to
purchase something like 2 million tons
of cre whereas the Government enter-
ed into a contract to supply only one
million tons or so because of want of
port facilities in the west coast?

Shri Lal Bahadur Shastri: The
figures given by the hon. Member are
not correct. We had a long discussion
with the Rumanian Minister and we
have come to an agreement with
which the Rumanian Minister is fully
satisfied.

Shri Achar: The point is whether it
is true that they were prepared to
purchase a larger gquantity whereas
the Government agreed only to a
lower figure.

Shri Lal Bahadur Shastrl: Every
country asks for a larger quantity.
But, we have to deal with a number
of countries. It is not only Rumania
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which wants iron ore from us; there
are a number of other countries with
whom we may have to negotiate very
so0n.

Shri 8. C. Samanta: Is it not a fact
that transport of iron ore by rail and
road from some of the iron ore mines
in Orissa will be easier and nearer
if the Haldia port ig developed? If so,
what steps are being taken to expe-
dite the development of the Haldia

port?

Shri Lal Bahadur Shastri: That
matter is also under consideration and
the Transport Ministry has taken up
the question of building up the Haldia
port.

Shri Chintamon! Panigrahi: In view
of what the hon. Minister just now
stated that Orissa is one of the largest
exporters ¢f iron ore to foreign coun-
tries, what port facilities are being
developed in Paradip to help Orissa to
export this ore at a cheap rate?

Shri Lal Bahadur Shastri: About
Paradip some preliminary investiga-
tions were made. And, Japan was
somewhat interested in the develop-
ment of that port. I am informed
that the Chief Minister of Orissa has
had some direct- contacts in that re-
gard. But, those proposals failed and
the Japanese have now given us
credit to develop the Vizag port.
Under these circumstances, resources
not being available, it is not possible
to develop the Paradip port.

T s famw
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1 shall read that in English also.
(a) Government have at present no

proposal under consideration to intro-

duce any yadical reform in the work-
ing of the State Trading Corporation.
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The question of issuing a resolution
eutlining the functions to be entrust-
ed to the State Trading Corporation
is engaging Government's attention.

(b) and (d). The Estimates Com-
mittee made certain recommendations
in respect of the Board of Directors
of the Corporation. These are under
consideration.

(c) The Corporation has set up
sub-Committees, having representa-
tives of trade, in respect of important
commodities like art silk yarn, hand-
looms and ores. Such committees
will be set up in respect of other
commodities alse, if and when neces-
sary.

st qo Wre AR gﬁﬁﬂ'
@ TER T §ogw oAwE W
AT g g 9t fR w2
fer  FrEIE @ oorEmi A
qgT { F O A AT FO0 T
frafemar & o arEs Wl &t
qar, #R @z W ' fAee
a1 s wATHT IR GETC & @ §
frare T I oHEAT AEAT
fe #m1 7z "we fromme R
ST AT, At g5 v ¥ oqr faere
fFm o @R ?

ot R TE FIE AW
Farr AerT & 1 AgY s AfE
5 ¥ rara # FEr &, TRiE FAEY
% fagrfrn o= faz fRmaT TR

st Ao w10 fEESY : A7 3@ ot
qgr ar fs 1w e ST
¥ aga wrHH OF @ g FTOr
wm  wedr Agl g omar W ad
Ffoamgdt &1 QAT HCAT 92T @ 7
a7 EER! GETT H AT OT FEHRC
faare #C @ &, AR T A
Fq a% AT wC I ?



1541 Oral Answers

Y wAAmt : fa=re &t feay s
gwifF *m agd wm § W wW
#F Wl 21 3w 02 fa= fman o
g

o fei Faope fam el d
qranft % g9 faam 7 +1 wew Al
AT § AT AW FT IAT AT WA
e frarsmar§ | & s AT g
fewa a g o fa=re @ swom ?

aiforsw @ gt wst (o e
TEPT WEHT) . AWAIT AR A
g AF AiE | w g o aga
ST I ET R} mew ) owmeA
AT 5 w@o fo #ro FT FH TqEL
AT WET §, UHAGE  F AT Wi
TR F AT, HIT FFEA I FH A
aét!ﬁmm%ﬁm g fom e &

FAT § iﬂ'( AR AT &F AT
FEATT FXWE | U9 A A &
6 qae o #to w1 AR wuTET Ho
fFg @@ & T & | 4 AT B
g7 Fark F gH gAwT faur e
9gar & fF ST #9 SURT woEd
w3, d1 9g @ @ gk faerodfe
TR IF AR A W wuH w4 |
Shri Ansar Harvani: Is it not a fact
that most of the import and export of
the State Trading Corporation is being
done by the private sector acting as
agent? If so, what steps are being
taken to see that in future the State
Trading Corporation directly imports

and exports and the services of the
private organisations are not utilised?

Shri Kanungo: The hon. Member's
information is not correct. All the
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exports is done by the State Trading
Corporation directly. In the matter
of imports, the State Trading Corpora-
tion imports directly, but distribution,
from its very nature, has got to be
done through interna]l organisations.

Shri Ram Krishan Gupta: The hon.
Minister just now stated that a few
more committees would be appointed.
May I know the commodities for
which they will be appointed?

Shri Kanungo: We have not decided
upon that; it depends upon the volume
of trade in the particular commodity.

Shri Hem Barua: May I know
whether the STC is authorised to
appoint agencies to deal with a part
or whole of a licence that it gets from
the Government? If so, is it not like
giving a fresh lease of life to the
middlemen by the backdoor?

Shri Kanungo: Evidently, the hon.
Member is referring to certain items
like the motor tyres. In these matters
the STC does not intend to go into
the trade permanently, Due to
shortage of things in these lines, it
has been directed by the Government
to take them up. It arranges the dis-
posal of the materials which it imports
through the normal trade channels
which are existing.

Shri J. B. S, Bist: I would like to
refer to part (d) of the question. Are
the Government considering the ques-
tion of taking up one of the non-
officials on this board? Are they con-
sidering this point?

Shri Lal Bahadur Shastri: No, Sir;
not at present,

2o wifarz T : Wl wrEATT HAT
T Fgr 7 gwd Agr o WA W7
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Shri Basappa: May I know whether
the export of the manganese ore has
been affected due to the dual agencies
of STC and private parties and if so
whether the STC will get a monopoly
for manganese ore just as there is
monopoly for STC in respect of iron
ore?

Shri Kanungo: The export of man-
ganese ore from India is affected by
the position of the world market
‘where the demand for manganese has
.dropped down considerably.

Shri Basappa: May I know if the
targets has been fulfilled?

“Shri Kanungo: They have not been
fulfilled not only by the STC but also
by the others, It is due to reasons
beyond our control because it is the
condition of the world demand: it has
dropped off and at present there is no
intention of taking over the monopoly
.of manganese ore export by the STC.

Shri Yadav Narayan Jadhav: As
there is enough production of sugar
in the country and there is great
scope for export of sugar, will the
‘STC take up this export?

Shri Lal Bahadur Shastri: This is
being actively considered by the Food
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and Agriculture Ministry, If once
they decide and want the STC to take
up this werk, it will certainly do so.

Shri Joachim Alva: Why is it that
the STC has got such a large number
of officers who are retired and also
people who are not connected with
trade and commerce? We do not give
chance to a large number of young
men. who have been trained in busi-
ness administration abroad and they
are without employment.

Shri Kanungo: This matter will
come up for discussion in the House
because there is a motion for discus-
sion of the report of the STC. But I
may say straightaway that the ratio
of retired officers employed by the
STC is very small compared to the
total personnel employed,
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Export of Handlosm Cloth to U.5.A.

+

Bhri Osman Ali Khan:

Shrimati Ila Palchoudhari:

Shrimati Renuka Ray:
*256. { Shri Raghunath Singh:

Shri Hem Barua:

Shri Sobbiah Ambalam:

Shri Achar;

!_ Shri Tangamani:

“ Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that during
1959 and 1960 handloom cloth export-
ed from South India to America was
found to be of an inferior quality to
what was contracted for;

(b) whether it is also a fact that as
a result thereof American importers
cancelled their orders and that about
16 lakhs yards of a variety of cloth
called “Bleeding-Madras” is lying un-
so0ld with manufacturers; and

(c¢) if so, what steps have been
taken to regain the lost market in
America and to dispose of the accu-
mulated stock?

The Minister of Commerce {Shri
Kanungo): (a) to (c). A statement
is placed on the Table of the House.

STATEMENT

As a result of the participation of
the Handloom Export Organisation in
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the Chicago Trade Fair in 1959 a
variety of handloom fabric popularly
known as “Bleeding-Madras" created
considerable interest in U.S.A. The
Handloom Export Organisation re-
ceived orders from the American Im-
porters for considerable quantities of
this variety and in turn commission-
ed a number of weaver's co-operative
societies and master weavers, to pro-
duce the required quantities. At this
stage some of the American importers
who wanted to take advantage of the
interest in the U.S.A. came over to
India and placed orders direct with
individual weavers. Even cloth in
loom-state was purchased. As a re-
sult of this indiscriminate purchase
prices shot up in the hope that there
will be considerable demand for this
variety, The Handloom Export Or-
ganisation could not secure cloth
against orders placed by it and was
consequently not in a position to ful-
fil the contracts with American im-
porters at the prices contracted for.
Meanwhile, there was a glut in the
American market and some of the
importers who had placed erders with
the HEO took advantage of the delay
in fulfilling the contract for vancelling
of their orders. A large quantity of
cloth manufactured for the American
market was, therefore, left behind
and it is estimated to be of the order
of about 16 lakh yards.

No complaint has been received re-
garding the quality of the fabrics ex-
ported by the Handloom Export Or-
ganisation. In regard to other con-
signments also that were purchased by
the American importers directly or
through their agents, there was no
complaint in regard to guality.

The question of giving assistance to
the weavers co-operative societies and
other master weavers to liquidate ac-
cumulated stocks with them is under
the active consideration of the Gov-
ernment.

The Handloom Export Organisatien
is making every effort to restore ihe
prestige of Handloom fabrics in the
USA. by a regulatedq export of
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standard and selective fabrics to suit
the tastes of consumers in U.S.A.

Shri Osman Ali Khan: In the state-
ment it is mentioned that there has
been no complaint regarding the
quality of the cloth “bleeding
Madras”. In view of this may 1
know if the Government would con-
sider the request of the State Gov-
ernment of Madras for the outright
purchase of this cloth in order to re-
lieve the distress of the weavers.

Shri Kanungo: As I have said in
my reply, the matter is receiving the
consideration of the Government.
But regarding  this particular
material, I may meniion that the
demand for this material has
vanished.

Shri Raghunath Singh: From the
statement, it is clear that the name of
the cloth is ‘bleeding Madras’. Why
is thizs name?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Because the bloth bleeds.

Shri Subbiah Ambalam: May 1
know the quantity of accumulated
stock so far cleared and the stock
position at present?

Shri Kanungo: I have said in the
statement that it is estimaied to be of
the order of 16 lakh yards.

Shrimati Mafida Ahmed: The last
para in the statement reads:

“The Handloom export organisation
is making every effort to restore
the prestige of handloom fabries
in the U.B.A.",

That is an indication that the Indian
handloom fabrics have lost their pres-
tige in U.S.A. I want to know whe-
ther samples were collected by
American importers when they order-
ed for certain varieties of bloth and
if s0 whether the fabric supplied was
in conformity with the samples or
not?
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Shri Kanungo: Because of wviolent
price fluctuations the contracts could
not be fulfilled. There was no ques-
tion of quality of the cloth. The
connotation of the word ‘prestige’
here iz that the confidence in the
handloom cloth trade materials had
been affected.

Oral Answers

Shri Achar: May I know whether
the price level is very uncertain and
the American importers are not will-
ing to import on account of this fact?
Some handloom owners sell at cheap
rates and the others hold up the stock
and sell at higher rates. On account
of the uncertain nature of prices, the
American market is affected and now
there is no demand. 4

Shri Kanungo: AsIhave saidin the
statement, the position has been
affected more by irresponsible
American importers. Of -ourse some
of the exporters have also been
irresponsible. But the fact remains
that this particular pattern was deve-
loped by the handloom export orga-
nisation of the S.T.C. and the demand
for that material has been reduced
because the fashion has changed.

Shri Tangamani: Three months ago,
in reply to a similar question, the
hon. Minister also stated that there
were 16 lakh yards of this ‘bleeding
Madras' still in stock and they were
proposing to take steps for clearing
the stock. The manufacturers’ orga-
nisations in respect of this ‘bleeding
Madras’ have also made representa-
tions and certain proposals. I would
like to know now definitely whether
the Government have ot any pro-
posal at all either for export through
the handloom export organisation or
otherwise for clearing the stock, or
whether we are not going to encour-
age this kind of design which was
accepted by the handloom export or-
ganisation set up by the State Trad-
ing Corporation, and also Wwhether
they are going to kill this ‘bleeding
Madras’ wvariety designed by that
body?

Shri Kanunge: The matter is not
concerned with the handloom export
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organisation alone. There have been,
as I said, a large number of specu-
lative exporters who have done some-
thing for which they ought to be
responsible. Government felt at one
time and still feel that they cannot
ald persons who have been irres-
ponsible in their trading activities,
but in view of the fact that there has
been a representation by the Madras
Government about the  hardship
caused to a large number of persons,
Government is now considering how
to give relief even to persons who
have been irresponsible.

U. N. Secretariat

+
{ Shri Harish Chandra Mathur:
*257. { Shri Kodiyan:
[_ Shri Ajit Singh Sarhadi:

Will the Prime Minister be pleased
to state:

{a) whether any changes are being
brought about in the U.N. Secretariat
in the light of the suggestions made
at the last U.N. meeting; and

(b) if so, what is the nature of re-
organisation?

The Depuiy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) Some suggestions for bringing
about changes in the U.N., Secretariat
have been made but, so far as the
Government of India are aware, no
decisions have been taken to imple-
ment any changes,

(b) Does not arise.

Shri Harish Chandra Mathur: What
is the nature of the suggestions which
we made in this respect for broaden-
ing the United Nations Secretariat,
and may I also know whether we
have pursued them any further?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): One of these suggestions is
well known: the one that was made
on behalf of the Soviet Union, that
there should be three Secretaries-
General instead of one. Tha cthers
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are in regard to Assistant Secretaries-
General, that is, under .ne Secretary-
General, there should be one, two or
three or more—whatever it may be—
Assistant Secretaries-Ganeral. The
others, I suppose relate to the lower
staff,

Shri Harish Chandra Mathur: My
question is whether we made any
suggestions and whether we have
pursued those suggestions and if so,
with what result.

Shri Jawaharlal Nehru: We made
no formal suggestions but informally,
I did suggest, when I was in the
United Nations, that there might be
Assistant Secretaries-General or
Deputy Secretaries General. The
argument was that to split up the
office of the Secretary-General into
several, say, three, would make it
rather ineffective. But the criticism
often made of the United Nations’
functioning had some substance in it,
because it has to reflect the United
Nations as it is—the world as it is—
and if it does not reflect it, difficulties
arise. Therefore, how far it was possi-
ble for this to be done, by having
Assistant Secretaries-General or
Deputies, and at the same time, not
coming in the way of the effective
functioning of the office through one

head—these were the lines of argu-
ment.
Shri Ajit Singh Sarnadi: May 1

know if there was any respone about
the representation of the Asian count-
ries for the increase of the Asian
personnel in the staff of the UNO?

Shri Jawaharlal Nehru: Response
from whom?

Shri Ajit Singh Sarhadi: Response
from the Secretary-General about any
representations for increase in the
personnel.

Shri Jawaharlal Nehru: I want to
know response from whom?

Shri Ajit Singh Sarhadi: From the
Secretary-General about the employ-
ment of more Asian personnel in the
subordinate staff of the UNO.
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Shri Jawaharlal Nehru: The sub-
ordinate staff is not exceedingly
important. Probably there are quite
a good few people in the subordinate
staff; that is distinet from superior
ataff.

Shri Kodiyan: May I know whe-
the Government intend to submit a
specific proposal, in the next meeting
of the General Assembly, in this
connection?

Shri Jawaharlal Nehru: No, Sir.

Shri Nath Pai: In view of the
general criticism that the superior
grade cadres of the United Nations'
staff come only from certain number
of nations, may we know whether
anything has been done regarding
ourn own, and what is the present
number of Indian nationals who are
employed in the superior grade?

Shri Jawaharlal Nehru: Obviously
I cannot give the figures here. Taking
it as a whole, the representation of
India in the UN has made fairly good
progress in the last few years, right
at the top, of course; there are, I
believe, one or two Indians in the
superior grades too. But we have no
great cause for complaint a. present
moment merely in regard to appoint-
ments. But of course, there are so
many other things apart from appoint-
ments; a man may be in an important
position and yet not able, let us say,
to influence the poliey.

Shri Hem Barua: In view of the
fact that a change in the U.N. Secre-
tariat  involves a revision of the
United Nations Charter, may I know
whether. .. .. .

Mr. Speaker: Why chould he as-
sume anything? Let him put a
question.

Shri Hem Barua: May I know whe-
ther it is a fact that India has made a
suggestion to the effect that a com-
mittee of the four big powers be ap-
pointed to study how best the UN.
Charter can be revised in order to
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accommodate a change in the Secre-
tariat?

Shri Jawaharlal Nehru: I am speak-
ing subject to correction. I do not
know. I am not aware of India hav-
ing suggested the appointment of such
a committee. Of course, somebody
might have suggested it in the course
of speeches there, but T cannot guar-
antee. But the main point is, we have
often pointed out that a revision of
the Charter should not be undertaken
till a suitable atmosphere for that is
created. It cannot be revised in a
basically cold war atmosphere, peo-
ple pullng in different directions. It
may crack up the whole thing. Not
that we are against it, and we feel a
revision has to be made—but we have
seldom supported an immediate re-
vision, because instead of revising, it
may be lead to worse results. There-
fore, the suggestion I made about the
Assistant  Secretaries-General etc.,
requires no revision of the Charter.
It can be done even within the
Charter. In fact, at the beginning of
the United Nations there were such
Deputy-Secretaries-General.

Shri D. C, Sharma: May I know at
what level the reorganisation of the
United Nations Secretariat and the
United Nations staff will be consider-
ed? Will it be considered by the
whole Assembly or by the Security
Council?

8hri Jawaharlal Nehru: Could he
repeat the question? He asked, “at
what level”. What does the hon.
Member mean?

Mr. Speaker: He wanted to know
whether it is considered by the whole
Assembly or by the Security Coun-
cil. He was referring to the increase
in staff and so on.

Shri Jawaharlal Nehru: Neither. I
mean to say, it is considered in the
sense that in  the speeches of the
General Assembly—it is referred to.
It may be considered by some of the
speclalised committees of the Assemly.
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It is not the function of the Security
Council to do this.

Shri Sinhasan Singh: May I know
what is the legal effect of the with-
drawal of the recognition, by the
Soviet bloc, of the Secretary-General?
The Soviet bloc has withdrawa its re.
cognition of the Secretary-General.

Shri Jawaharla] Nehru: It is rather
difficult for me to answer about the
legal effect, but practically, it may
well have a somewhat crippling effect.

Shrimati Rena Chakravartty: In
view of the fact that there is growing
support for the suggestion that the
United Nations Secretariat should re-
flect the different correlations of the
forces in the world, may I know whe-
ther this matter needs to be discus-
sed again at tht pex: U.N. meeting
which is scheduled to take place in
one or two months’ time?

Shri Jawaharlal Nehru: The hon.
Member is asking for my opinion—if
something is deserving of attention or
deserving of discussion.

Shrimati Renu Chakravartty: Does
it continue on the agenda? Will it be
taken up in the next session?

Shri Jawaharlal Nehru: It has never
been on the agenda. It is not a ques-
tion of continuing; it has not been on
the agenda. It has been referred to
in some speeches but the question is
not on the agenda.

Shri Harish Chandra Mathur: May
I know what is the process through
which this question of reorganisation
of the U.N. will have to be examined
and how it could be brought about?
Will the Secretary-General’'s agree-
ment be enough? What is the process
which will have to be gone through
before any reorganisation is brought
about?

Mr. Speaker: He has just said there
may be a committee.

Shri Jawaharlal Nehru: If it in-
volves an amendment of the Charter,
it is a very basic issue. Only the
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General Assembly through complicated
processes can do it, after a specialised
committee has done with it. But if
it is something within the Charter,
that may be important or unimportant.
If it is important, it is bound to come
before specialised committees and may
be the General Assembly also.

Shri Naldurgkar: Has the hon.
Prime Minister had any talk or dis-
cussion what Lord Attlee as regards
the reorganisation of the UN.- If so,
may I know the nature of the sugges-
tions made therein?

Shri Jawaharlal Nehru: So far as I
know, it has nothing to do with this
question.

U.N. Conciliation Commission in
Congo

( Shri Hem Barua:
*258. { Shri Rameshwar Tantla:
_ Shri Subiman Ghose:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Presi-
dent Kasavubu had expressed his op-
position to the inclusion of India’s re-
presentation in the U.N. Conciliation
Commission;

(b) if so, the grounds thereof; and

(c) the reaction of Government

thereto?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) to (c). President Kasavubu seem-
ed to have had doubts about the in-
clusion of certain countries in the so-
called Conciliation Commission, pre-
sumably, on the ground that they had
voted in the Genera] Assembly against
the seating of his delegation in the
United Nations. However, as is known
the 11-member Commission assembled
in Leopoldville early in January this
year and was received by President
Kasavubu. India is represented on
the Commission, but of the original
fifteen members four, namely,
Morocco, UAR, Guinea and Mali de-.
clined to participate.
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Shri Hem Barua: May I know whe-
ther this opposition to the inclusion
of India in the Commission by Presi-
dent Kasavubu may be interpreted as
an attempt on the part of the Presi-
dent to effect the defeat of the United
Nations in the Congo, so that he may
be in a position to secure bilateral aid
from friendly western countries?

‘Shri Jawaharlal Nehru: I am afraid
my mind is not active enough to
understand these complicated ques-
‘tions.

Shri Hem Barua: It is a simple
question. Can the opposition on the
part of President Kasavubu to the
inclusion of India in the Commission
be interpreted like that or not? That
is my question.

Shri Jawaharlal Nehru: Is it for this
House to have interpretations, sug-
-gestions, provocations, etc.?

Shri Hem Barua: What are the
specific reasons adduced by President
Kasavubu for opposing the inclusion
of India in the Commission? Has India
become so unpopular in the Congo?

Mr, Speaker: He wants to know
whether there is any particular com-
plaint against India which made it
not possible for them to accept India
as a member of the Commission?

Shri Jawaharlal Nehru: There are
plenty of complaints against the ad-
ministration of the Congo and some
so-called authorities and India has
taken a great deal of part in pointing
out those complaints and proposes to
go on doing so.

Rural Manpower

+
( Shri A. K. Gopalan:
Shri M. K. Kumaran:
Shri Kodiyan:
*259. J Shri Warior:
T Shri Punnoose:
Shri Pahadia:
|_ Shri Achar:
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Will the Minister of Planning be
pleased to state:

(a) whether any pilot projects had
been accepted by the Planning Com-
mission to be introduced in com-
munity development blocks, in order
to utilise rural manpower; and

(b) if so, the details of the projects
and their locations?

The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a) Yes
Sir.

(b) A statement giving details of 34
pilots projects which have been ac-
cepted so far is laid on the Table of
the House. [See Appendix I, anne-
xure No. 68.]

Shri A. K. Gopalan: What is the
total amount allotted for these pilot
projects?

Shri L. N, Mishra: The proposal is to
allot Rs. 2 lakhs for each of these pro-
jects. This year we have allotted
Rs. 25,000 each.

Shri Punnoose: May I know the
consideration for the choice of these
projects and places?

Shri L. N, Mishra: The State Gov-
ernments have recommended them.
The main consideration is to find out
the areas where there are a large
number of unskilled and semi-skilled
workers and where there is scope for
agricultural and allied programmes.

Shri A. K. Gopalan: In regard to
Kerala, in the statement it is  said:
“and other allied constructional acti-
vities”. May I know whether any
proposals from the Kerala Govern-
ment have been receivd about these
allid constructional activities.

Shri L. N. Mishra: The programmes
are in regard to soil erosion, soil
conservation, agriculture, irrigation
and construction also. But mostly
they are agricultural production pro-
grammes.
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Shri Kodiyan: May I know whether
it is the intention of the Government
to cover the entire community de-
velopment blocks with these projects
during the third Five Year Plan?

Shri L. N, Mishra: These are the 34
pilo: projects which have been so far
accepted. If the results are encourag-
ing, we will try to do so.

Shri Kodiyan: May I know the
total number of agricultural labourers
to be employed in these pilot pro-
jects?

Shri L. N, Mishra: The pilot projects
have just been sanctioned and we
will have a survey of the unemployed
people who will get employment as
goon as we start the schemes,

Shri Punnoose: The projects in
Kerala are being mentioned in the
statement. May I know the amount
of man-power that these projects
would involve?

Shri L, N, Mishra: We have just
sanctioned them and the pilot project
schemes will start working shortly.
Then alone we will be able to know
the number of people who will get
employment.

Shri Assar: Will small industries be
introduced in these projects?

Shri L. N, Mishra: It has no indus-
trial bias; it is mainly agricultural
bias.

Shri A. K. Gopalan: According {o
the statement, there are certain States
where the details had not been work-
ed out. May I know by what time
these details will be worked out?

Shri L. N. Mishra: The decision to
have pilot projects was taken only a
few months ago. Many States have
finalised the schemes and some States
are working them out.

Shri Raghunath Singh: Question
NWo. 268 about Congo is a very im-
portant one. It may be taken up be-
cause there are only 4 more minutes
in the Question Hour.

1969 (Ai) LSD—2.
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Mr, Speaker: Is the hon. Prime Min-
ister prepared to answer it?

The Prime Minister and Minister of
Externa] Affairs (Shri Jawaharial
Nehru): I am prepared to answer any
question.

Congo
+
( Dr. Ram Subhag Singh:
Shri Raghunath Singh:
| Shri Hem Raj:
Shri Sampath:
*268.4 Shri Ajit Singh Sarhadi:
| Shri S A. Mehdi:
Shri Kalika Singh:
Shri Indrajit Gupta:
[ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state: B

(a) whether Government have re-
ceived any request from the UN.
Secretary-General to send an Indian
battalion of combat troops to the
Congo; and

(b) if so, whether Government have
considered that request?

The Parliamentary Secretary to the
Minister of Exiernal Affairs (Shri
Sadath Ali Khan): (a) and (b). Gov-
ernment received a request from the
Secretary-General of the United
Nations, in a message dated 21st
January, 1961, asking India to provide
a battalion of troops in addition to the
specialised units already serving in
the Congo. In reply the Secretary-
General has been informed that
should the Security Council decide on
effective action including immediate
and strong measures, we would be
prepared to send the troops asked for.

Shri Jawaharlal Nehru: I would not
like to give any answer in a conflict-
ing situation—it might not be quite
correct—and that is what is happen-
ing internally in the Congo. It
changes from time to time, There i3
nothing more I know than what has
appeared in the press—which may or
may not be wholly reliable.



1559 Oral Answers
Shrimati Renu Chakravartty: In
view of the fact that many of the
African nations have withdrawn their
troops at an early stage, may I know
whether any prior consultations with
the so-called Casablanca powers will
be made, formally or informally, by
the Prime Minister before we finally
decide upon sending our troops?

Shri Jawaharlal Nehru: Consulta-
tions with whom?

Shrimati Renu Chakravartty: With
the Casablanca powers who have
withdrawn their forces in Congo.

Shri Jawaharlal Nehru: I do not
think we will formally consult other
powers. We are often in touch with
them, both in the United Nation with
their representations and sometimes
directly, and we tell them our
policies and know theirs. But we
have no present intention of consult-
ing them about this particular mat-
ter, if and when it arises.

Shri Braj Raj Singh: Would the
Prime Minister at least get the re-

actions of UAR and Congo before
sending troops to Congo?
Shri Jawaharlal Nehru: I cannot

say. But the House will remember
that the resolution passed by the
Security Council wag sponsored by
UAR.

Dr. Ram Subhag Singh: May I
know whether after the passage of
the three-power resolution, the Gova-
ernment of India consider it feasible
to accept the request of the Secretary-
General?

Shri Jawaharlal Nehru: I should
not like to give a definite answer at
this stage, because I should like to
see what developments take place.
But it is true that the new decision
of the Security Council has removed
one barrier to our sending them and
there is a.possibility of our taking
action, i.e.,, acceding to the request of
the Secretary-General in regard to the
sending of troops now.
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Dr. Ram Subhag Singh: May I know
whether any further clarification of
the matter will be sought from the
Secretary General for arriving at this
decision or the Government will con-
sider it on its own?

Shri Jawaharlal Nehru: Yes—clari-
fications by the steps taken, clarifica-
tions Dby events and perhaps also
direct clarification.

Shri Raghunath Singh: May I know
whether a similar request has been
made to the other nations of the world
to send troops by the U.N.?

Shri Jawaharlal Nehru: I have an
idea that it has been made to a num-
ber of countries in Asia and Africa.
Certainly one country, the Federation
of Malaya, has acceded to it and sent
some troops.

Shri Chintamoni Panigrahi: Re-
cently the hon. Prime Minister wel-
comed the decision of the UN. in
regard to its proposal regarding the
the Congo. But may I know what is
the latest position? I am asking this
because reports are appearing in the
Press that Maj. Gen. Mobutu is pre-
paring for a civil war or rather a
war against the U.N. in the Congo.
What is the latest position?

An Hon. Member: Not Maj Gen.
Mobutu, but Mr. Tshombe.

SHORT NOTICE QUESTION

Implementation of Recommendations
of Sugar Wage Board

1. Shri K. N. Pande: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that as a
result of delay in implementation of
the recommendations of the Sugar
Wage Board by Government and also
seeing that the sugar season is coming
to a close the workers of the sugar
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industry are thinking to go on strike;
and

(b) it so, the steps the Ministry is
contemplating to take to avert such
& situation?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). We are
aware of the anxiety on the part of
the workers for early implementation
of the recommendations made by the
Sugar Wage Board.

Govarnment's resolution accepting
the recommendations and appealing to
the employers to implement the same
is placed on the Table. [See Appen-
dix I, annexure No. 69].

Shri K. N, Pande: May I know whe-
ther the Ministry is thinking of creat-
ing a tripartite implementation machi-
nery at the Centre as well as at the
State level to me=t the disputes aris-
ing out of the implementation of the
recommendation?

Shri Abid Ali: This particular item
will be attended to by the State Gov-
ernments and certainly whatever is
necessary in this behalf will be done
by them.

Shri K. N. Pande: As the season is
short, does the Ministry think of fix-
ing any time-limit for implementation
of the recommendations?

Shri Abid Ali: It should be imple-
mented immediately.

Shri Palaniyandy: May I know whe-
ther Government will implement the
other wage board recommendation on
cement industry?

Shri Palaniyandy: May I know whe-
cement industry the information was
given some time back and substantial
progress has been made in that direc-
tion.

Shri Bishwanath Roy: May [ know
the number of workers to be benefited
by the Wage Board decision and the
amount to be paid to them?
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Shri Abid Ali: It would be difficult
to give the amount. It may be in the
neighbourhood of Rs. 15 to 16. As per
the interim recommendation the
workers have got Rs. 3 due to them.
The number of employees in these
factories would be about 1,90,000.

Shri S. L. Saksena: May I know
what time the Government hope it will
be implemented?

Shri Abid Ali: As I said, we ex-
pect that it will be implemented
speedily.

Shri S. L.
season is over?

Saksena: Before the

sori Abid Ali: I said “speedily.”

Shri Muhammed Elias: May I know
whether Government have received a
joint recommendation from HMS,
AITUC and UTUC from reconsidera-
tion of the decision of the Sugar Wage
Board and, if so, what is the view of
the Government?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): I
have recsived some kind of communi-
cation. I am going to meet my friends
immediately after the Question Hour.

Shri Abid Ali: Not from HMS.

Shri Nanda: It is from Shri Saksena
himself. But I may inform the hon.
Moembers that there is no prospect of
making any change in the agreed re-
commendations of the Board.

Shri Muohammed Elias: Now that
they have appointed a Bonus Com-
mission, are Government in a position
to reconsider the question of bonus of
sugar workers?

Shri Nanda: Well, if there is any
change desired in the method recom-
mended by the board in respect of
bonus, that can also be brought about
by agreement.

Shri Tangamani: Wil} the hon.
Minister also discuss the question of
extending the implementation of the
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Wage Board award to farm labour at-
tached to the sugar factories where
the company itself has got huge farms
extending over several thousand acres?

Shri Nanda: That matter was delibe-
rately excluded from the purview of
the board. But it is a separate matter
which can be dealt with on different
lines. i

Shri Tangamani: May I know whe-
ther any time will be indicated in the
various zones, especially in the south,
by which the recommendations are to
be implemented by sugar factories
like the Arooran Sugar Mills in
Madras?

Shri Nanda; My colleague has al-
ready pointed out that we want them
to be immediately carried out.

Shri K. N. Pande: May I know ac-
cording to the recommendation of the
board regarding payment of wages it
is left to the discretion of the parties
to accept or reject it?

Shri Abid Ali: Part (b) of paragraph
3 of the paper placed on the Table
will explain this.

WRITTEN ANSWERS TO QUES-
TIONS

Foreign Exchange for Dalai Lama

Shri Wario::
*260. Shri Kodiyan:
Shri Punnoose:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Govern-
ment has been approached by the
Dalai Lama for release of foreign ex-
change to send some of his men ab-
road, especially to the United States
of America; and

(b) if so, whether Government have
released any amount since the said
Lama came to India?

The Par]iz'unentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Yes Sir
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A total of Rs. 60,000 foreign exchange
was released in the last twon years on
four different occasions, including for
the Dalai Lama’s mother to proceed
to Europe for medical treatment.

Fertilizer Plants

r Shri Indrajit Gupta:
Shri Narayanankutty Menon:
Shri Hem Barua: .
*261.{ Shri Hem Raj:
| Shri Raghunath Singh:
Shri D. C. Sharma:
l_Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India has approved the setting up of
fertilizer plants in private sector with
foreign collaboration;

(b) if so, how many such schemes
have been approved;

(c) who are the Indian entrepre-
neurs and who are the foreign colla-
borators; and

(d) what are the terms of the colla-
boration in each case?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir. Government have ap-
proved of the idea of setting up of
fertilizer plants in the private sector
with foreign collaboration.

(b) No scheme have been approved
so far but a few of them are under
consideration. It is expected that an
early decision will be taken in regard
to them.

(c) and (d). It would be advisable
not to disclose the information asked
for in (c) and (d) till they have re-
ceived the final approval of Govern-
ment.

iuminium Plant in Orissa

*262. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
for setting up of another aluminium
plant in Orissa;
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(b) whether licences have been is-
sued for the same; and

(¢) what would be the capacity of
this proposed new plant?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The Gov-
ernment of India have received an
application for grant of a licence under
the Industries (Development & Regu-
lation) Act, 1951, for the setting up of
a 20,000 tons aluminium smelter, with
fabrication facilities for about 16,000
tons, in Kalahandi Distriect (Orissa).

The application has been rejected on .

account of non availability of ade-
quate supplies of bauxite and power
at the site.

Indian Embassy in France

264 Shri Morarka:
"\ Shri Rajeshwar Patel:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that some
officials jn our Embassy in France
have been charged with embezzle-
ment; and

(b} if so, the amount involved and
the action taken in the matter?

" The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes; an officer of the Embassy
has been charged with misappropria-
tion of public funds.

(by The amount involved is appro-
ximately 11,700 New Francs, (nearly
Rs. 11,300). The officer concerned was
transferred to headquarters and sus-
pended immediately on arrival. Disci-
plinary proceedings have been insti-
tuted against the officer and are in
progress.

Employees’ State Insurance Scheme

*265. Shri Ram Krishan Gupta: Will
the Minister of Labour and Emp-
loyment be pleased to refer to the
reply given to Unstarreq Question No.

1726 on the 13th December, 1960 and
state:

(a) whether Government have
since taken final decision in regard
to enhancement of Statutory rate
under Employees’ State Insurance
Scheme; and

(b) if so, the nature thereof?

The Deputy Minister of Labour and
Planning (Shri L. N, Mishra): (a)
No.

(b) Does not arise,

Watch Factory at Bangalore

+2gg, J Shri Rami Reddy:
* | Shri Bibhuti Mishra:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the proposals for the
setting up of a watch factory at
Bangalore have been finalised;

(b) when the construction of the
factory is expected to be started and
when it is expected to be commis-
sioned;

(¢) what is the cost and capacity of
the project;

(dy what will be the price of a
watch to be manufactured there; and

(e} what are the terms and condi-
tions of the Indo-Japanese agreement
in this respect?

The Minisier of Industry (Shri
Manubhai Shah): (a) to (e}. A state-
ment is laid on the Table of the House.

STATEMENT

(a) to (d). Yes, Sir. The factory will
be set up by the Hindustan Machine
Tools Ltd. The construction of build-
ings will be commencedq shortly; the
factory is expected to be commissioned
by the end of 1961. The cost of the
project is estimated at Rs. 250 lakhs.
The capacity will be 240,000 watches
per annum on single shift or 360,000
on multiple shifts. The price of
watches could be worked out after
production begins.
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(e) The agreement entered into by
the Government of India with M]s.
Citizen Watch Co., Tokyo for the
manufacture of watches was laid on
the Table of the House on the 28th
April, 1960.

S.E.A.T.0. Education Conference

*267. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that India
has been invited to attend the Educa-
tion Conferance organised by SEATO
which is being held in Karachi in the
month of January and February, 1961;
and

(b) if so, whether the invitation has
been accepted?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No formal invitation was
received but on being approached in-
formally the Government of India
stated that they were unable to ar-
range for participation in the Confer-
ence by eminent Indian academicians.

Sericulture Industry

*269 f Shri Muhammed Elias:
'\_ Snri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any steps have been
taken by Government to improve
the quality and quantity of sericul-
ture; and

(b) if so, what are those steps?

The Minister of Industry (Shri
Manubhaj Shah): (a) Yes.

(b) The Government of India has
constituted a Statutory Body namely
the Central Silk Board to promote
development of the Silk Industry in
all its aspects. The Central Sericul-
tural Research Station, Berhampore,
an organisation under the adminis-
trative control of the Government of
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India. also is entrusted with the res-
ponsibility of conducting experi-
ments to bring about improvement
and economy in the different stages
of Silk production. The lines on
which these two Bodies endeavour
to achieve their objects are as
indicated broadly in the Statement.
I am placing on the Table of the
House,

STATEMENT
Central Silk Board

(i) It assists the State Governments
in the formulation of schemes for
the development of Sericulture and
recommends financial assistance by
the Central Government towards
such schemes,

(ii) It co-ordinate the develop-
ments work in the States.

(iii) It undertakes schemes for
training and development of special
races of silkworms. The Central
Silkworm Seed Station, Srinagar has
been set up for the preservation of
mother-stock of silkworm races. The
All India Sericultural Training Ins-
titute, Mysore has been set up for
imparting advanced training in Seri-
culture,

(iv) It regulates the import of raw
silk and its distribution in order to
stabilies the price of silk at an eco-
nomic level and to make up to some
extent the deficiency of raw silk in
the Country.

(v) To consider from time to time
the necessity of:—

(a) deputing officers abroad for
higher training in  sericul-
turally advanced countries
Japan & China,

(b) securing supplies of improved
strains in silkworm and
mulberry.

(c) securing services of experts
from abroad.
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Central Sericultural Research Station,
Berhampore (West Bengal)

It conducts experiments and re-
search .on development in  various
branches of the sericulture industry.
In its sub-station at Kalimpong stock-
lots of foreign and indigenous racc
are reared for acclimatisation.

Show Rooms Abroad

*270. Shri Tridib Kumar Chau-
dhuri: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether his suggestion to the
Federation of Indian Chambers of
Commerce and Industries to depute
its own trade representatives and
open its show rooms in countries out-
side India made in course of his re-
ported informal discussion with the
members of the Upper India Cham-
ber of Commerce at Kanpur has been
formally put before the Federation
by Government at any time; and

(b) what has been the response of
the Federation of Indian Chambers
of Commerce and Industries to this
suggestion?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) During the course of an informal
discussion it has been suggested to
the Federation of Indian Chamber of
Commerce and Industries. New Delhi,
to take a more direct part in the
organisation of Exhibitions and Show-
rooms abroad and open their own
branches of Export houses abroad.

(b) The response of the Federation
to the suggestion has not been quite
satisfactory so far. It is proposed to
take up this matter again with them.

Non-ferrous Metals

*271. Shri Kunhan: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 585 on  30th
November, 1960 and state the steps
Government propose to take to meet
the shortage of non-ferrous metals?

The Minister of Industry (Shri
Manubhai Shah): The allocations
made to small scale industrial units
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are being increased progressively
inspite of the difficult foreign ex-
change situation. Imports of these
metals from countries with whom
India has rupee payment arrange-
ments are also being arranged to
meet the demands of the consuming
industries.

Price Policy

(Shri A. M. Tariq:
l Shri Ram Krishan Gupta:
| Shri D, C. Sharma:
272 J Skri S. M. Ranerjee:
*7 Skri Morarka:
i Shri Nathwani:
| Shri Supakar:
| Skri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether the question of price
policy is under continuous study of
the Planning Commission;

(b) whether Government have ar-
rived at any tentative results so far;
and

(c) if so, the details thereof?

The Deputy Minister of Labour and
Planning (Shri L, N. Mishra): (a)
Yes.

(b) and (c¢). Various aspects of
the problem of price policy, with re-
ference particularly to developmen-
tal Planning, will be set forth in the
final version of the Third Five Year
Plan.

Jute Mills

r Shri Arjun Singh Bhadauria:
Shri S. A Mehdi:
Shri P. G, Deb:
Shri Rameshwar Tantia:
*273. { Shri P. C. Borooah:
Shri Hem Barua:
Shri Tridib Kumar
| Chaudhuri:
| Shri Muhammed Elias:
(_ Shri Indrajit Gupta:

Will the Minister of Commerce and
industry be pleased to state:

(a) whether the working hours in
jute mills have been further reduced;
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(by if so, the reasons thereof; and

(c) its effects on production?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, The wor-
king hours have been reduced from
45 hours per weck to 42} per week
with effect from the 30th January,
1961 but the percentage of sealed
looms continues to remain at 12 per
cent,

(by To regulate production by ad-
justing the consumption of raw jute
to tie available supplies and to pre-
vent large scale retrenchment of
labour,

(¢) There will be a slight reduction
in production.

Manufacture of Marine Diesel
Engines

*274 [ Shri Ram Krishan Gupta:
"\ Shri Rami Reddy:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No, 2154 on the 21st December, 1960
and state at what stage is the gques-
tion to establish a factory to manu-
facture marine diesel engines?

The Minister of Indusiry (Shri
Manubhai Shah): The project is
being examined and technical and
other details are being discussed with
foreign collaborators who have shown
interest.

Export of Sports Goods

[ Shrimati Ia Palchoudhari:
Shri Ram Krishan Gupta:
*275.{ Shri P. C. Borooah:
| Shri Pangarkar:
|_ Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a
scheme dor promotion of export of
sports goods is under the considera-
tion of Government;
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(b) if so, the details thereof; and

(¢} the progress made in connec-
tion therewith?

The Deputy Minister of Commerce
and Industry (Sari Satish
revised
Export Promotion Scheme has al-
ready come into force from 1-1-1861.
It provides that import licences will
be given upto a prescribed limit for
raw materials, packing materials,
tools, spare parts and machinery
which are not indigenously availa-
ble, and also a few items like golf
clubs, billiard accessories, certain
types of binocularg etc,

Urban Immovable Properties

*976. Shri Indrajit Gupta:
‘Y Shri Narayanankutty Menon:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has advised States to assesg the
value of urban immovable propere
ties and tax and properties; and

(b) if s, what are the concrete
proposals in this direction?

The Deputy Minister of Labour
and Planning (Shri L. N, Mishra):
(a) and (b). The Planning Commis-
sion regards urban land and pro-
property as an important and grow-
ing source of revenue, but has not
made any specific suggestions regar-
ding i1 o '¢ of taxation or other as-
pects, Trose are matters for the
consideration of State Governments,

New Jamehary Khas Colliery

*#277. Shri Mubhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the question of taking
legal action against the management
of New Jamehary Khag Colliery for
not fully implementing the award re-
garding creche nurseg has been consi-
dered; and
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{b) whether it is a fact that ar-
rangement for providing alternative
jobz to the creche nurses has been
finaliseed?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes; the mana-
gement have since sent a reply to

the show-cause notice, which is
under consideration,
(b) Recently the Mines Creche

Rules, 1958 have been amended mak-
ing it obligatory to provide creches
in every mine, where women workers
are employed. Suitable instructions
have also been issued to the officers
of the enforcement machinery to take
up with the employers concerned the
question of re-employment of the
retrenched creche staff,

Reclaimed Laid in Dandakaranya

sg7g J Shri A. M. Tariq:
"7\ Shri Ajit Singh- Sarhadi:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that if the
required number of displaced persons
do not move within a specified per-
iod to Dandakaranya there is a dan-
ger of the reclaimed land reverting
to jungle;

(by if so, what arrangements have
Government made to utilise the re-
claimed land if displaced persons
from West Bengal do not move to
Dandakaranya; and

(e) if the displaced persons do not
move from West Bengal in spite of
issuing notices on them will the area
be thrown open to landless peasants
from other States?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) At the present moment
there does not appear to be any like-
lihood of a situation of the nature
arising.

(b) and (c). Do not arise,

Atom Bomb Explosion by France

[ Shrimati Ila Palchcudhuri:
Shri Indrajit Gupta:
Shri Narayanankutty
*279.{ Menon:
Shri Subiman Ghose:
l Shri Hem Barua:
[ Shri Muhammed Elias:

Will the Prime Minister be pleased
to state:

(a) whether Government of India's
attention has been drawn to a third
Atom Bomb exploded by France; and

(b) if so, the reaction of the Gov-
ernment of India to France continu-
ing its nuclear weapon experiments?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir,

(b) As the Government of India
have repeatedly declared in the past,
they are entirely opposed to nuclear
test explosions,

Fertilizer Planis in Andhra Pradesh
and Rajastian

[ Shri Ram Krishan Gupta:
Shri A, M. Tariq:

Shri Osman Ali Khan:
Shri Rameshwar Tantia:
*280. { Shri Pangarkar:

Shri Nathwani:

Shri Morarka:

Shri Rami Reddy:

Shri Karni Singhji:

| Shri Daljit Singh:

Will the Minister of Commerce and’
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1929 on the 16th December, 1960
and state:

(a) whether Government have ap-
proved proposals to establish two fer-
tilizer plants in Andhra Pradesh and
Rajasthan in private sector;

(b) if so, the details thereof;

(c) the expenditure likely to be-
incurred thereon;
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(d) the time by which the two
planis will be established; and

(e) the sites finally selected for the
purpose?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Not yet.

(b) to (d). Do not arise.

(&) The proposals received are for
the establishment of fertilizer fac-
tories at Vishakapatnam in Andhra
Pradesh and Hanumangarh in Rajas-
than,

Coffee  Plantations

416. Shri D, C, Sharma: Will the
Minister of Commerce and Industry
he pleased to state:

{a) the number of coffee planta-
tions and factories owned by foreign
concerns in India;

{b) the number of coffee planta-
tions owned by Indians;

(c) the conditions of service for the
employees in both the concerns; and

(d) what iz the average intake of
Indians per year for officer class of
service in these concerns?

The Minisier of Commerce (Shri
Kanunge): (a) 25.

(b) 47,823 estates.

(c) The coffee industry is in the
private sector. As the sizes of units
differ considerably, the conditions of
employment vary to a great extent.
Government have no information as to
the actual conditions of service in
different estates,

(b) The foreicn owned/controlled
companies, growing coffee exclusively
or jointly with other plantation crops
-employed on salaries of Rs, 1000/- or
more per mensum 16 Indiang as on
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1-1-1959 as against 12 Indian on
1-1-1958, Information in respect of sub-
sequent period is being collected.

Annual Allotment of Covper to J. &
K, State

417. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be ploased to state the total quota of
copper allotted to Jammu & Kashmir
annually?

The Minister of Industry (Shri
Manubhai Shah): 178 Mertic Tons of
copper was allotted to Jammu and
Kashmir during the year April 1960—
March 1961.

Development of Seviculture in J & K

418, Shri D, C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state the amount allot-
ted to Jammu and Kashmir State
during the Second Five Year Plan
period so far for sericulture deveiop-
ment?

Tae Minister of Industry (Shri
Manubhai Shah): A sum of Rs,
25,095,688 has so far been allotted to the
Jammu and Kashmir State for deve-
lopment of Sericulture during the
2nd Five Year Plap period.

Village Housing Project Scheme in
Punjab

419 [ Shri Ram Krishan Gupta:
" Shri Daljit Singh:
Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the total amount allotted to
Punjab State under Second Five
Year Plan for Village Housing Pro-
ject Scheme; and

(b) amount actually spent under
the above scheme during the above
period (District-wise)?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Out of a sum of
Rs, 945 lakhs allotted to the Gov-
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ernment of Punjab under the Village
Housing Projects Scheme from  the
incepiion of the Scheme in October
1957 tiil 31st March, 1960, a total sum
of Ks 6.19 lakhs was drawn by
them till that date. A further sum
of Rs, 2485 lakhs has been allocated
to the State Government for the cur-
rent linancial year,

(b) A statement showing the
amount actually speni by the Gov-
ernment of Punjab district-wise till
3lst December 1960, is laid on  the
Tabie. [See Appendix I, annexure
No. 70].

Training in Business Management
in Small Industries Service
Institution in West Bengal

420, Shri
Minister of C
pleased to stale:

Pangarkar: Will the
ce and Industry be

(a) the number of persons who were
given training in business manage-
ment in Small Industries Service Ins-
titution in West Bengal during the
period from 1957 to 1960; and

(b) the expenditure involved there-
in?

The Minister of Industry (Shri
Manubhai Shah): (a) 239 persons
were given training in Business
Management during the period from
1st January, 1957 to 31st December,
1960 in the Small Industries Service
Institute, West Bengal.

(b) The staff of the Institute, be-
sides giving training in Business
Management, is also engaged on other
work wiz, training of Block Level
Extension Officers (Industries) and
Officers of State Governments and
tendering advice to individual units
on different aspects of Business
Management etc. As such, no expen-
diture can be calculated exclusively
for Business Management Training.
In addition to this staff, guest speakers
are also invited for training in Busi-
ness Management and honoraria are

© paid to them. A sum of Rs. 630]-
(Rupees six hundred and thirty only)
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was paid under this head to the guest
speakers for giving lectures during
1957—60.

Khadi and Gramodyog Centres in
Maharashira

421. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the various steps taken to open
Khadi and Gramodyog Centres in
Maharashira during the year 1960-61
so far; and

(b) the number of centres opened
till December 1960 and the places
where they are located?

The Minister of Industry (Shri
Manubhai Shah): (a) A number of
places were visited by representatives
of the Khadi and Village Industries
Commission, and discussions held with
the institutions concerned with a view
to exploring the possibilities of setting
up new Khadi Bhandars and Gramo-
dyog Sales Depots in the Maharashtra
State. As a result of these discussions,
financial assistance has been sanction-
ed for opening 10 Bhandars and one
Gramodyog Sales Depot.

{b) Sinca the funds for opening the
new Bhandars and the Sales Depot
were sanctioned only wvery recently,
it is too early to furnish this infor-
mation.

Distribution of Iron, Iron Sheets eto.
in Manipur and Tripura

422 Shri Pangarkar: Will the
Minister of Commerce and Induosiry
be pleased to state:

(a) the quality of iron, iron sheets,
copper and brass and their sheets dis-
tributed in Manipur and Tripura for
industries during the year 1960-61 so
far on the basis of quota; and

(b) the industries for which the
seid quota was allotted and the loca-
tion thereof?
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The Minister of Industry (Shri Manubhai Shah):
(a) and (b).
Quantity Industries for whom
Name of the Admn. Item distributed allotted
by the
Admn.
MANIPUR Pig Iron . .

Iron sheets Nil. Does not arise,

Copper Nil. Does not arise.

Brass and brass See note

sheets, below.

copper sheets

TRIPURA Pig Iron . .

Iron sheets 45 tons Smithy, ridgings and trunk
manufacturing industries
situated at  Dharmanagar,
Kailachah Kamalpur,
Udaipur, Belonia and Sadar
Sub-Divisions  of the
Territory.

Copper Nil. Does not arise

Brass & brass See note

sheets, and below.
copper sheets.

Note.—There is no distribution con trol on brass and brass sheets, and the

copper sheets, and the units

requir ing the same may obtain the same

from the actual manufacturers in the usual course through normal trade

channel.

Import of Hand-made Paper

423. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of hand-made
paper imported in the country during
1960-61 so far; and

(b) the quantity ~* such paper
produced in our coun.y during the
above period?

The Minister of Industry (Shri
Manubhai Shah): (a) There has been
no import of hand-made paper upto
the the end of October 1960. Statis-
tics in regard to the subsequent period
are not available,

(b) Upto the end of December 1960,
14,07,767-1bs. of hand-made paper
were produced by the wvarious units
assisted by the Khadi and Village In-
dustries Commission.

Silk Industry in Maharashira

424, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any scheme
under consideration of Government
for giving encouragement to the Silk
Industry in Maharashtra; and

(b) the nature of steps taken in this
direction during the last two years?

The Minister of Industry (Shri
Manubhai Shah): (a) At present there
is no specific scheme from Maharash-
tra under consideration of the Gov-
ernment. A sum of Rs. 25,000]- for
silk industry has however been pro-
vided in the 3rd Five Year Plan.
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(b) During the last two years, 2
schemes, one for eri and the other for
tassar silk were sanctioned at a cost
of Rs, 1,05200. Experimental work
has been taken up in Nasik Area for
introduction of sericulture.

Large Scale Industries in Maharashtra

425. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of large scale indus-
iries that the Central Government
have directly set up in Maharashtra
during 1960; and

(b) the total amount of investments
in these projects?

The Minister of Industry (Shri
Manubhaj Shah): (a) and (b). Gov-
-ernment of India have decided to snot
up a fertilizer factory in Trombay at
an estimated cost of Rs. 24.35 crores
-and a Basic Chemicals and Interme-
diates plant near Panvel at an esti-
mated cost of Rs. 11 to 12 crores.
During 1960, civil construction work
has commenced in the fertilizer pro-
ject and the selection of the exact
site for the Basic Chemicals plant is
under consideration. Expansion of
‘Hindustan Antibiotics, Pimpri was
also undertaken.

Foreign Collaboration Agreements

426. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total number of foreign col-
laboration agreements approved dur-
ing the years 1958, 1959, and 1960; and

(b) how many have not been given
approval for the same period?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
total number of foreign collaboration
agreement approved by this Ministry
during 1958—60 and the total number
not approved for the same period are
as follows:—
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Number approved Number
not approved
1958 64 24
1959 154 17
1960 381 22

Tea Development in Punjab

427, Shri Hem Raj: Will the Minis-
ter of Commerce and Indusiry be
Pleased to state:

(a) the amount of subsidy or grants
given by the Central Government or
the Tea Board to the Punjab Gov-
ernment for the development of tea
in the Punjab during the years 1959
and 1960;

(b) the amount of grant or Ioan
given to the said Government for the
setting up of tea factory in that State
during the same period; and

(c) any other steps taken by the
'_.[“ea Board to raise the quality of tea
in that State?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). While no subsidy or
loan or grant has so far been Eiven
for the development of the tea indus-
try in Punjab, the Tea Board, as early
as 1957, agreed to render financial
assistance for the setting up of a Cen-
tral Tea Factory in Kangra: The
Government of Punjab were requested
to draw up a detailed Scheme for the
purpose. The Scheme is still awaited.

(c) A Pilot Scheme has been
sanctioned by the Government for the
grant of loans to marginal gardens for
repairs, replacement and renovation
of tea machinery. So far 11 applica-
tions for loans have been received by
the Board from tea gardens in Kangra,
out of which 1 has been withdrawn
and 1 rejected. The remaining appli-
cants have been asked to furnish more
particulars which are await

The Board has recently appointed
a Field Advisory Officer for rendering
technical advice to the small growers
of Kangra and Mandi on improved
methods of tea cultivation and manu-
facture of tea. This Officer is ex-
pected to take up duties in Kangra
and Mandi shortly.
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Import of Tyres

428, Shri Kunhan: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of tyres of various
makes imported from different coun-
tries during the years 1955 to 1959;
and

(b) the names of different firms of
importers in Delhi importing tyres
from abroad?

The Minister of Commerce (Shri
Kanungo): (a). Country-wise import
figures of rubber tyres are regularly
published in the ‘Monthly Statistics
of Foreign Trade of India, (former-
ly known as “Accounts relating to
the Foreign Trade and Navigation of
India” prior to January 1957) copies
of which are available in the Parlia-
ment Library, Figures according to
different makes are not available,

(b) The names of importers who
are granted licenses are regularly
published in the “Weekly Bulletin of
Import and Export Trade Control”
copies of which also are available in
the Parliament Library.

Industries in Rajasthan

429, Shri Onkar Lal: Will the Min-
i{ster of Commerce and Industry be
pleased to state:

(a) the total amount allotteq and
advanced by the Central Govern-
ment to the Rajasthan State during
the Second Five Year Plan period so
tar for development of different in-
dustries in Rajasthan; and

(b) the names of these industries,
their employment potential and the
places of their location?

The Minister of Industry (Shri
Manubhai Shah): (a) The total
amount allotted by the Central Gov-
ernment to the Rajasthan State dur-
ing the Second Five Year Plan period
for development of different small
industries in Rajasthan is of the order
of Rs. 728.20 lakhs.

(b) The industries develcped are:
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(a) Kbadi (Traditional and
Ambar).
(b) Village Industries
(c¢) Small Scale Industries (in-

cluding Industrial Estates)
(d) Sericulture
(e) Handlooms
(f) Handicrafts

These rura] industries are developed
in various parts of the State and in
determining the places of develop-
ment the criteria of unemployment
and under-employment have also
been taken into consideration. In-
formation on their employment poten-
tial and places of location is not
readily available,

Aid under Middle Income and Low
Income Group Housing Schemes in
Rajasthan

430. Shri Onkar Lal: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) the amount of loan given year-
wise to Rajasthan under the Middle
and Low Income Group Housing
Schemes during the Second Five
Year Plan period so far; and

(b) the number of houses cons-
tructed so far district-wise?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) A statement showing
the required information is laid on
the Table. [See Appendix I, anne-
xure No. T1],

(b) The district-wise break-up of
the number of houses constructed in
Rajasthan hasz been called for from
the State Government and will be
placed on the Table of the House on
its receipt.

Propagation of Ambar Charkha in
Punjab and Rajasthan

431, Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the
for porpagation of

amount given year-wise
Ambar Charkha
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in Rajasthan and Punjab States dur-
ing the Second Five Year Plan period
so far;

(b) the production made so far; and
(c) the centres opened so far?

The Minister of Industry (Shri
Manobhai Shah): (a) to (c). A state-
ment containing the required infor-
mation is laid on the Table, [See Ap-
pendix I, annexure No. 72].

Production of Khadi in Rajasthan
and Punjab

432, Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Rajasthan and Punjab during 1960-
61 (month-wise); and

(b) the targets fixed for production
of Khadi in Rajasthan and Punjab
during 1961-627

The Minister of Industry (Shri
Manubhai Shah): ({(a) A statement
containing the required information
is given below.

STATEMENT

On the basis of the reports so far
received, the production of Khadi in
Rajasthan and Punjab during 1960-
61, is as follows:

(in square yards
RAJASTHAN PUNJAB

Month

Production Production

of Khadi of Khadi

during during

1960-61 1960-61
April . . 2,06,924 6,85,391
May . . 1,83,170 5:69,175
June . . 2,24,699 6,81,886
July . . 2,68,224 7,42,085
August . 2,89,329 447,290
September . 67,077 433,077
October . 79,700 5:24,894
November . 57,282 6,258,558
December . 35443 6,72,569
TOTAL . 14,11,848  53,85,825

1506

(b) No targets for the preduction
of Khadi for 1961-62 have been fixed
so far.

Bomb Explosion in Jammu

433 [ Shri D, C, Sharma:
. 1Shri Raghunath Singh:

Will the Prime Minister be pleased
to stale:

(2) whether it is a fact that three
bombs exploded on the road side at
the village of Rain, three miles from
the Samba border of Pakistan in
Jammu and Kashmir State;

(b) whether any enquiry has been
made into the incident; and

(c) the result thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a), On December 17, an
explosion oecurred wunder a truck
about 24 miles inside the Jammu-
Sialkot border and 5 miles west of
Police Station Hira Nagar. Later
3 CE[TNT slabs were recovered from
a place about a mile frecm the scene
of explosion, The explosives were
obviously planted by saboteurs from
Pakistan.

(by and (c). A case has been regis-
tered by the Jammu & Kashmir
Police for investigation,

Manufacture of Fertilizers

( Shri P, G. Deb:
434. { Shri Arjun Singh Bhadauria:
Shri S. A, Mehdi:

Will the Minister of Commerce and
Industry be pleased to state

Government have
policy regarding the
fertilizers,in publie

(a) whether
modified its
manufacture of
sector; and

(b) if so, the reasons therefor?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Under the Industrial Policy Re-
solution of 1956, the development of
fertilizer industry comes under Sche-
dule B containing a list of industries
in which the State will take the
initiative in establishing new under-
takings, but the private enterprise
will also be expected to supplement
the effort of the State. The policy
enunciated therein continues to be
followed.

(b) Does not arise.

Hindustan Chemicals and Fertilizers
Ltd., Nangal

( Shri Ram Krishan Gupta:
] Shri Pangarkar:
: Shri D. C. Sharma:
Shri P, C, Borooah:

435,

Will the Minister of Commerce
and Industry be pleased to refer to
the reply given to Unstarred Ques-
tion No. 280 on the 17th November,
1960 and state the further progress
made in the setting up of the Hindus-
‘tan Chemicals and Fertilizers Ltd,,
-at Nangal?

The Deputy Minister of Commerce
:and Industry (Shri Satish Chandra):
A statement is laid on the Table.
[See Appendix I, annexure No, 73].

'LL.0. Convention re. Plantation

‘Workers

436. Shri Ram Krishan Gupta:
Will the Minister of Labour and
Employment be pleased to refer to
‘the reply given to Starred Question
No, 1052 on the 21st December, 1960
and state the further progress since
made in ratification of International
Labour Organisation Convention re-
garding plantation workers?

The Deputy Minister of Labour
(Shri Abid Ali): The enquiry re-
garding the size of holdings and pat-
‘tern of employment in the cultivation
©of crops classified as plantations in

FEBRUARY 23, 1961

Written Answers 1588

the LL.O. Convention is still in pro-
gress. A decision on the ratification
of the I1.L.O. Convention will be taken
after the data has been received and
examined.

Export of Saris

437 f Shri Ram Krishan Gupta:
: 1 Shri Braj Raj Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
953 on the 16th December, 1960 and
state:

(a) the efforts made so far to in-
crease the export of Indian saris to
Ceylon, Burma, Afghanistan, U.S.A.
Thailand, Saudi Arabia, East-Africa,
Singapore, Sudan and other countries;
and

(b) the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Efforts to pro-
mote export of textiles are under-
taken on a general basis which inter
alia is aimed at increasing exports of
sarees also. But wherever the study
of the market has revealed prefer-
ence for the saree, all-out efforts have
been made to push the sales of Indian
sarees. For instance, a display was
organised by the Cotton Textiles Ex-
port Promotion Council in Ceylon in

December, 1960 in which sarees
happened to be the main theme.
The Council has also been taking

part in fairs and exhibitions in various
overseas markets in which a wide
range of Indian textiles including
sarees is displayed, The Handloom
Export Organisation has been set up
to develop export of handloom fab-
rics to non-traditional markets.

(b) In general, it appears that
Indian sarees have, in 1960, found a
market in U.S.A. and the export of
sarees to the other markets referred
to in the question have more or less
been maintained,
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Indian Ambassadors Abroad

438, Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
to state how many of our present
Ambassadors and Consuls ete. are
drawn from (i) public life (non-
official) and from (ii) ICS. and
other service cadre?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): At present there are 15 non-
officia] Heads of Missions and three
non-career Heads of Missions from
the I.C.S, anq the P.C.S. cadre.
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Manufacture of Glue

441, Shri Rameshwar Tantia: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Gov-
ernment permit the export of the raw
materials from which glue is manu-
factured;

(b) if so, whether it is also a fact
that it leads to scarcity of raw mate-
rials for Indian glue factories; and

{c) if so, the advantages of permit-
ting such export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir, in a restricted manner.

(b) The Government have not re-
ceived any complaint in this regard.

(c) Exportable surplus earns fore-
ign exchange.

Board of Directors of Government-
owned Private Ltd, Companies

442, Shri V. P, Nayar: Will the
Minister of Commerce and Industry

-
S ol
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be pleased to state what is the per-
centage of non-official members in the
Board of Directors of the private
limited companies owned by the
Central Government?

The Minister of Industry (Shri
Manubhai Shah): The overall per-
centage of non-official members in
the Board of Directors of the com-
panies owned by the Central Gov-
ernment is 308 per cent.

Exports

443 [ Shri Kodiyan:

* 7 Shri Ram Krishan Gupta:
Will the Minister of Commerce and

Industry be pleased to state:

(a) what was the target fixed by
Government for export in the year
1960;

(b) wkether the target has been
reached; )

(e) if not, the reason for the shert-
fall; and

(d) which are the main items in
which there has been a shortfall in
export earnings?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (d). The Directorate of Export
Promotion had prepareq advance esti-
mates of possible exports during 1960-
61 for 165 commodities covering about
90% of India’s exports in consultation
with the Export Promotion Councils,
Commodity Boards ete. No such esti-
mates were prepared for the calender
year 1960.

The total exports during 1960 were
Rs. 636 crores i.e. about Rs. 15 erores
higher than the export earnings in
1959.

A propgr study of export trends in
regard to main items will be made
when detailed commodity-wise figures
have been compiled for the whole of
the year 1960.
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Janata Hotel, Delhi

444, Shri Kodiyan: Will the Minis-
ter of Works, Housing and Supply be
pleased to refer to the reply given to
Unstarred Question No. 1543 on the
8th December, 1460 and state:

{a) whether the plans and estimates
for the proposed Janata Hotel at Delhi
have since been prepared; and

(b) if not, the reasons for the de-
lay?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): (a) and
(b). The preliminary plans and esti-
mate have been prepared by the Cen-
tral Public Works Department and
are under examination of the Govern-
ment,

Labour Officers of C.P.W.D.

445, Shri Tangamani; Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 1321
on 5th December, 1960 and state:

(a) the functions of the Labour
Officers of the CPW.D. so far as
workers on mmuster roll are concern-
er; and

(b) whether they can attend to
grievances of muster rolls staff
brought to their notice by registered
trade unions?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
Labour Officers act as Welfare Officers
in respect of workers whether they
are on the workcharged establish-
ment, or are on muster roll.

{b) Yes, Sir.

Accommeodation for Government
Employees

446. Shri V. P, Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state what is the
latest percentage of (a) Class IV
employees, (b) other employees draw-
ing less than Rs, 500 per month, and
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(c) employees drawing Rs. 500
and above per month waiting for Gov-
ernment accommodation as on  15th
January, 1961 in relation to those al-
ready in possession of Government
accommodation in Delhi and New
Delhi?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The
position in regard to the accommo-
dation in the General Pool is as
follows:—

Percentage of Gov-
ernment  servanots
waiting for allot-
ment of accom-
modation.

Delli

Percentage of Gov-
ernment  servants
who have been
allotted  accom-
modation.

(@) Class IV

employees 16+6 834
(&) Other em-

ployees draw-

ing less than-

Rs. 500 per

month, 16°0 840
(c) Employees

drawing Rs.

500 and chove

per month, 50 950

New [e'ld

() Class IV

employees 443 557
(b) Other em-

ployees draw-

less than Rs.

500 per month 390 61°0
{c) Employees

rawing Rs.
<00 and above
per month. 57°4 426

Coir Industry in Orissa

447. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any Central aid has
been given to Orissa during the Se-
cond Five Year Plan period for the
development of coir industry in
Orissa;

(b) if so, the schemes for
this aid wags given;

(c) the amount of aid given; and

which

(d) how much of it was by way of
loan and how much was by way of
grants?

The Minister of Industry
Manubhai 8hah): (a) Yes, Sir.

(Shri
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(b) The assistance has been given
to Cooperative Societies organised for
the manufacture of door mats, floor
mats and other coir products.

(¢) An amount of Rs. 69,750 has
been sanctioned during the first four
years of the Second Five Year Plan.
Sanction for the fifth year will be
issued in March, 1961 on the basis of
the actual expenditure for the three
quarters ending December, 1960 und
the estimated expenditure for the
quarter January-March, 1961.

(d) Rs. 41,250 as loan and Rs. 28,500
as grant.

Export of Jute Goods {o Iran

448. Shri P. C, Boroooah; Will the
Minister of Commerce and Industry
be pleased to state:

{a) the quantity and value of jute
goods exported to Iran during 1958,
1959 and 1960;

(b) wheother there has been a rise
in the exports from year to year;

(c) if so, the reasons for the in-
crease; and

(d) whether this reflects a promor-
tionate increase in Indian Jute Pro-
ducts?

The Minister of Industry (Shri
Manubhai Shah): (a)
a Year Export
@ Quantity in L)zoarhu in ‘oo’ Rs.
Loy
195% 813 11,63
1958 2168 32,65
1960 3063 52,34
(b) Yes, Sir.

(c) The increase may be due, among
other things, to the prohibition im-
posed by the Pakistan Government
in September 1959, on the export of
jute manufactures to Iran on a barter
basis.

(d) No, Sir.
Kyamite Ore

£i9. Shri P. C. Borooah; Will the
Minister of Commerce and Indusiry
be pleased to state: .

(a) the quantity of Kyamite Ore
exported from India during 1958,
1959 and 1960;
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(b) to which countries it was ex-
ported;

(¢) what foreign exchange in dol-
lars and sterlings was earned by India
as a result of these exports; and

(d) what is the present annual
consumption of this ore within the
country?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 19,158 long tons in 1958, 22,335
long tons in 1959 and 15,346 metric
tons in 1960 (Jan-Nov.).

(b) Mainly to U. K, U.S.A,, Nether-
lands, Belgium, Denmark, Italy,
Australia, France, Japan and West
Germany.

(c) Foreign exchange earned in
rupee equivalent during 1958 was
Rs, 56,70,641; during 1959 Rs. 59°75,
201 and during 1960 (Jan-Nov.)
Rs. 39,99,888.

(dy About 10,000 tons

Per Capita Income of Landless
Labourers

450, Shri Bangshi Thakur: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the per capita income
of the landless labourers of India has
gone down by per cent;

(b) whether the per capita income
of the landless labourers of Tripura
has gone down by 45 per cent; and

(¢) if so, why that has gone down
and what measures Government are
adopting to raise it?

The Depuly Minister of Labour
(Shri Abid Ali): (a) Separate income
data for landless labourers as such
were not collected during the Second
Agricultural Labour Enquiry, How-
ever, the .per capita income of agri-
cultural labour as & whole appears to
have declined by 4.4% between 1950-
51 and 1956-57.
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{b) Income data collected for Tri-
pura during the Second Agricultural
Labour Enquiry were not tabulated
separately but were merged with
those of Assam, and the per capita
income of agricultural labour there
appears to have gone up by 12.9 per
cent during the same period.

(e) Does not arise,

Mug Lamps

451, Shri Rameshwar Tantia: Will
the Minister of Labour and Empley-
ment be pleased to refer to the reply
given to a supplementary on Starred
Question No. 334 on the 22nd Novem-
ber, 1960 and state the upto-date
position with regard to the use of
Mug Lamps in mining?

The Deputy Minister of Planning,
Labour and Employment (Shri L. N.
Mishra): The Chief Inspector of
Mines issued a circular on the 9th
May, 1959 to managements of all coal
mines advising them to withdraw
‘Mug-battis’ and similar open lamps
from their mines. According to the
information available, most of the
‘Mug-battis’ have since been replaced
by hurricane lanterns though there
has been some delay in replacement
owing to short supply of lanterns.

Exports

450, [ Shri Morarka:
7\ Shri Rajeshwar Patel;

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of those commodities,
the export of which has increased
since the setting up of the Export
Promotion Directorate;

(b) the extent of such
and

increase;

(c) the countries to which these in-
creased gquantities are exported?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). The Directorate of Export
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Promotion was set up as part of the
Ministry of Commerce and Industry
in August, 1957. The total exports
during 1957, 1958, 1959 and 1960 were
as follows:

(Value in Rs. Crores)

1957 1958 1959 1960
602.0 562.2 620.4 635-7
Commoditywise and countrywise

exports statistics are published by
Director General of Commercial In-
telligence and Statistics in the ‘Mon-
thly Statistics of Foreign Trade’, co-
pies of which are available in the
Parliament Library.

Indian Delegation to U.N.O.

453, Shri M. B. Thakore: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 356 on the 22nd November, 1960
and state:

(a) whether any progress has since
been made in the General Assembly
of the U.N.O. on the following items;

(i) Treatment of people of Indian
origin in the Union of South
Africa;

(ii) Question of Algeria; and

(iii) Question of Race conflicts in
South Africa;

(b) if so, the details thereof; snd

(c) if the reply to part (a) above
be in the negative, the steps taken by
Government in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). Item (ii) was dis-
cussed during the 15th Session of the
U.N. General Assembly and a reso-
lution was adopted, a copy of which
is placed on the Table of the House.
[See Appendix I, annexure No. T4].

Items (i) & (iii) could not be dis-
cussed during the first part of the 13th
Session of the General Assembly, and
have been included in the agenda of
the resumed session, which is sche-

duled to begin in New York on the
7th March, 1961,

Accommodation for Central Govern-
ment Officers

“51 f Shri M. B. Thakore:
"\ Shri Ajit Singh Sarhadi:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Unstarred Question
No. 2139 on the 21st December, 1960
and state:

(a) whether there is an acute short-
age of accommodation for Central
Government Officers;

(b) if so, whether Government in-
tend to build more flates immediately;

(c) if so, the details thereof; and

(d) if the reply to part (b) above be
in the negative, whether there is any
alternative plan by which Govern-
ment propose to accommodate the
officers?

The Minister of Weorks, Housing
and Supply (Shri K. C. Reddy): (a)
In so far as Government servants
eligible for general pool accommoda-
tion at Delhi|[New Delhi are concern-
ed, there is at present a shortage of
about 49,500 residential units as
against the total demand of 79,757.

(b) and (c). Details of the current
sanctioned construction programme
are as follows:

flﬂumbet I;_Iumber
of quarters of quarters
under con- to be taken
struction up for con-
struction

Class of residence

A & B 27 ..
C1I . 2
Cc I 8 ..
DII 8

E 1,500 44
F 460 360
G 1,344 2,724
For Class IV Officers 840 576

For Workcharged Staff 888 692
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Proposals for construction of more
quarters during the Third Five Year
Plan period are under consideration.

(d) Does not arise,

Classical Music Broadcasts by ALR.

455, Shri M. B, Thakore: Will the
Minister of Information and Broad-
casting be pleased to refer to the rep-
ly given to Unstarred Question No.
1066 on the 30th November, 1960 and
state;

(a) whether Government have re-
ceived complaints from the Indians
residing in foreign countries that the
classical music broadeast by All India
Radio is really the same and repeated
often in a week; and

(b) if so, the steps taken by Gov-
ernment to improve the position?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) Only one complaint was received
from a listener in London, stating that
when he tuned into All India Radio
one night he heard the same music
as had been received at 11.00 a.m. the
same day. On examination, it was
found that he had listened in to the
Al] India Radio’s English Service to
the UK. on one occasion and the All
India Radio’s English Service to
Australia and North-East Asia on the
other, The complaint is not, there-
fore, justified as the programme was
one which had been transmitted to
different target areas at different
timings,

Corporations for Small Scale Indus-
tries in States

456, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 300
on the 17Tth November, 1960 and state
the progress since made in the estab-
lishment of corporations for small-
scale industries in the remaining
States?
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The Minister of Industry (Shri
Manubhaj Shah): The Government ef
Andhra Pradesh have since sanctioned
the establishment of a Corporation for
Small Scale industries in their State
Assam Government have set up a
Corporation called Assam Govern-
ment Marketing Corporation.
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Misuse of Newsprint Quota

458. Shri Kunhan: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 299 on the 17th
November, 1960 angd state:

(a) whether investigation has since
been completed in regard to misuse of
newsprint quota by Calcutta papers;

{b) if so, the names of the papers
involved; and

(c) the action taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). There
are no further developments to report
in the matter.

Indian Embassy at Bonn

459. Shri A. K. Gopalan: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 822 on the 25th November,
1960 and state:

{a) whether the departmental pro-
ceedings against a former charge-de
affaires of the Indian Embassy at
Bonn are over; and

(b) if so the outcome of the depart-
mental proceedings?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The depart-
mental proceedings are not yet over.

Newspapers in Kashmir Getting Gov-
ernment Advertisements

460. Shri A. M. Tariqg: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of newspapers Iin
Kashmir that get Government adver-
tisements; and

(b) the extent of circulation of each
paper?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The number of newspapers and
periodicals in Kashmir which have
been used for advertisements is 14. It
will be difficult to give the circula-
tion of papers without their names
and it is not the practice to publish
the list of newspapers which are givep
advertisements because generally a
st of media particulars of all news-
papers which ask for advertisements
is maintained and advertisements are
given to some of them according to
requirements of each release. Some-
times advertisements are also stag-
gered in order to utilise as many
papers as possible.

However, the circulation of papers,
their regularity in publication, class of
readership and adherance to accepted
principles of journalistic ethics are
taken into consideration in giving
them advertisements.

Heavy Electrical Workshop at Nangal
Dam

461. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a heavy
electrical factory in the north of the
country,

(b) whether a team of experts sent
in thiz regard visited Nangal Dam
and other places and found Nangal
Dam to be the best suitable place for
it; and

{c) if so, the ﬁme when it will be
set up?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
Committee appointed for the purpose
have wvisited Nangal and other places
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in the Punjab as also sites in Uttar
Pradesh and Rajasthan. The Commit-
tee are examining the technical and
other merits of the various sites
visited. A decision about the location
is expected to be taken shortly.

Sikh Bus conductors in England

462. Shri H. N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) whether Sikh bus conductors in
Manchester have been able to uphold
their right to wear their turbans
while at work;

(b) whether the said Sikhs request-
ed the help of our High Commission
in the struggle to establish their right;
and

(c) if so, with what result?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal

Nehru): (a) Government wunder-
stand that the Manchester Council,
which is a completely autonomous

body, and which had examined this
mater, has declined to modify their
uniform dress regulations necessitat-
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ing the wearing of peak caps by bus
conductors.

(b) and (c). No, as far as Govern-
ment are aware, In any case, the
High Commission of India cannot in-
tervene in the matter, as the WMan-
chester Council is an autonomous
body.

Production of Cars

463. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
indusiry be pleased to state:

(a) the number of cars of different
makes produced in India each year
from 1956 to 1960;

(b) the year-wise and State-wise
distribution of such cars in each year
from 1956 to 1960;

{c) whether any percentage of the
produced cars is reserved for state
Governments officials and the Gov-
ernment of India officers; and

(d) if so, what is the percentage and
the share of different States, State-
wise?

The Minister of Indusiry (Shri
Manubhai Shah): (a) The produc-
tion figures for cars of different

makes for the years 1956 to 1960 are
as below:—

1956 1957 1958 1959 1960
Nos. Mos., Nos. Nos. Mos.
1. Fiat ‘1100 . 4085 3977 1226 4380 6453
2. Standard ‘10’ . 1411 1442 1129 1392 3326
3. Hindustan Ambassador 4825 4788 3833 5595 9199
4. Baby Hindustan . 263 746 39 9
5 Standard Vengard . 425 809 333 397 37
6. Dodge/Plymouth 1637 896 617 79 63
Studebaker 725 208 229 111 o
Others
(Commeryan, Mooris) 295 1 . .
13666 12211 B113

11993 1909
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N. B. The above figures include the
station wagon, Delivery and Utility
Van models of the respective cars also,
The cars at S. Nos. 4 to 8 are no longer
under indigenous development.

(b) Prior to 1st May, 1959 when the
Motor Cars (Distribution and Sale)
Control Order came into force distri-
bution was made by the manufac-
turers at their own discretion accord-
ing to the demand and business in
each area. Under the Motor Cars
(Distribution and Sale) Control
Order, 1959, which applies to only
three makes of cars wviz. Fiat ‘1100',
Standard ‘10’ and Hindustan Ambas-
sador, instructions were issued by the
Controller of Motor Cars to the manu-
facturers of these cars that the quota
for distribution in any State during
each quarter shall bear the same pro-
portion to the total availability of
motor cars with the manufacturer for
distribution during the gquarter, as
the number of motor cars distributed
in that State during the calendar
vears 1856 or 1957, whichever was
higher, shall bear to the total of such
numbers in the different States in the
country. Information about the actual
nwmber of cars released to  various
States each year is, however, not
readily available,

(¢) and (d). Under the Motor Cars
(Distribution and Sales) Control
Order, 1959, instructions were issued
by the Controller of Motor Cars re-
quiring each manufacturer to reserve
for priority allocation by each State
Government 5 per cent of the number
of motor cars allocated for distribu-
tion within that State during each
quarter, provided that such allocation
in any State is not less than one per
quarter or more than five per quarter.
The quota for the Central Government
is not fixed on any percentage basis.
It varies from quarter to quarter.

The Central as well as State Gov-
ernment quotas are intended primari-
ly for meeting the requirements of
Government Departments, institutions,
ete. If after meeting such
urgent requirements any
balance is left, allotments are also
made to Members of Parliament/State

Legislatures, individual
Servants, etc.

Government

Rajghat Samadhi Quarters Oeccupied
by CP.W.D. Staff

464, Shri Tapngamani: Will the
Minister of Works, Housing and
Suply be pleased to refer to the reply
given to Unstarred Question No. 1754
on the 13th December, 1960 regarding
the Rajghat Samadhi Quarters and
State:

(a) whether rent is still being
charged from the CP.W.D. staf in
occupation of the Rajghat Samadhi
Quarters; and

(b) whether the rent charged from
the staff is being refunded to them?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
No.

(b) The Central Public Works De-
partment are taking necessary action
to refund the rent already recovered,
in consultation with the Accountant
General Central Revenues.

Recovery of Water charges from
CP.W.D. Staff

465. Shri Tangamani: Will  the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 1755 on the
13th December, 1960 regarding the
Rajghat Samadhi Quarters and state:

(a) whether the matter of recovery
of water charges from C.P.W.D. Staff
has since been reviewed; and

(b} if so, whether any recovery for
water charges is being made from the
C.P.W.D. staff for the period of 1954
and 19557

The Minister of Works,, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). The mater is still under re-
view.
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Management of Cotton Textile
Concerns

466. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state: .

(a) how ‘many manufacturing con-
cerns of cotton textiles are being
managed in a manner which is highly
detrimental to the scheduled indus-
try or to public interest;

(b) what action has been taken
against them under section 15 of the
Industries (Development and Regula-
tion) Act 1951 during 1958-59, 1959-
60 to date; and

(c) at what stage the investigations
have reached in particular cases and
what state of mismanagement has
been revealed in them so far?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Inves-
tigations under Section 15 of the Indus-
tries (Development &  Regulation)
Act have been instituted in the case
of 3 textile mills in 1958-59, 9 mills in
1959-60 and 8 mills in 1960-61. These
investigations were ordered when the
affairs of the mills were found to be
deteriorating and the mills had either
been closed down or were faced with
impending closure. The factors which
brought about deterioration in  the
working of the mills were either
lack of finance or inefficient or un-
satisfactory management or many
other causes like neglect of machinery
etc. etc. Reports of the Committees
have been received in all except 4
cases. On receipt of the reports, wher-
ever possible, necessary action has
been taken either to improve or
strengthen the management or take
over the concerns under authorised
controller etc. The management of
mills was taken over by Government
in 6 cases* by the appointment of
Authorised Controllers or managing
agents.
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Workers’ Education Centre at Asansel

467. Shri Muhammed Elias: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the proposed training
centre for workers’ education has
been opened at Asansol; and

(b) if not, when it is proposed to
be opened?

The Deputy Minister of
(Shri Abid Ali): (a) No.

(b) The matter is under considera-
tion of the Central Board for Workers’
Education.

Labour

Engineers and Technicians

458 f Shri Koratkar:
" Shri Damani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of young engineers
and technicians who had left the
services of the public sector as well
as the Government departments to
join private firms; and

(b) if the number is very large
whether Government  consider it
necessary to revise the pay scale of
engineers and technicians?

The Minister of Industry (Shri
Manubhai Shah): (a) It is difficult
to collect the information called for
as it is to be collected from a large
number of undertakings, Ministries
and Departments. If the Hon’ble
Member indicates any particular enter-
prise or department, efforts could be
made to collect the required informa-
tion.

(b) Govern'ment are not aware that
there has been any very large scale
flight of personnel from public sector
units to elsewhere. The number ot
people leaving such units has, in the
view of Government, continued to be
marginal though actual statistics have
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not been collected. Public undertak-
ings are continuously reviewing the
position of the personnel in regard to
emoluments, both in the lower scales
and in the junior supervisory levels,

Payment of Wages Act

469. Shri Tangamani: Will  the
Minister of Labour and Employment
be pleased to state:

(a) whether the various State Gov-
ernments have extended the provi-
sions of the Payment of Wages Act

to any class of persons employed in
any industrial establishment in addi-
tion to those employed in the factories
and on the Railways; and

(b) if so, the names of the State
Governments and the class of persons
to whom the Payment of Wages Act
has been made applicable?

The Deputy Minister of Labou:
(Shri Abid Al): (a) Yes.

(b) The available information is
a5 unders AT

State; Territory

Industries/services, etc., to which the Act has been extended

Andhra Pradesh

Motor omnibus services ; docks wharfs or jetties ; workers in

inland wessels in Visakhapatnam.

Assam | [} .

Motor omnibus services ; plantations ; inland steam navigation

services, docks, wharfs or jetties.

Bihar . . Motor omnibus services ; inland steam navigation services.

Bombay . .

Factories so declared under Section 85 of the Factories Act ; docks
establishments covered under the Bombay Shops and Commercial

Establishments Act in certain areas ; Persons employed on work
in connection with the loading, unloading movement or storage
of cargoes in or any dock, wharf or jetty in the Port of Kandla or
work in connection with the preparation of ships or other vessels
for the receipt or discharge of cargoes on leaving the Port of

Kandla,

Kerala . Motor omnibus services inland steam wvessels & docks, wharfs
or jetties in Cochin ; plantations ; certain categories of work-
shops, establishments related to (1) the construction, development
or maintenance of buildings, roads, bridges, canals () navigation,
irrigation or supply of water, and (i) generation, transmission and
distribution of electricity.

Madhya Pradesh . Motor omnibus services ; quarries ; carpet making and shawl
weaving ; tobacco manufacturing oil mills ; mica workers ;
lac manufacturing ; tanneries and leather manufacturing and
engineering workshops.

Madras . Motor Omnibus services ; plantations factories 30 declared under

Section 85 of the Factories Act.,

All classes of persons employed

in the Motor and other Transport Undertakings ; establishments
in which anyofw?rigl Et_a]au'.ug to the construction, development or

roads, bridges or canals, or relating to

operations connected with navigation, irrigation or the supply

f water, or to the g ion transmission or distribu-
tion of electricity or toany other form of Power, is being
on,

Mysore Motor omnibus services plantations, tr ys in the My
Iron and Steel Works. .

Orissa + Motor vehicles and public carriers under certain permits ; bamboo

forest work establishments,
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State[Territory Industries services, etc, to which the Act has been extended
Punjab Motor omnibus services ; plantations, Government and private

transport companies ; quarries, certain categories of workshops.
Uttar Pradesh Printing | Pn-.ucn
L o E

West Bengal Motor omnibus semoes ; Docks, wharfs or jetties, tramways, Plan-
tanom‘ Q‘

Delhi . Motor omnibus services ; Motor goods transport services, tram-
ways, Road mnsl:rucuon or building operations ; Stone breaking
and Stone crushing.

Tripura . .. - Motor omnibus services.

Whole of India . ‘j ) N

Jammu and K:ahnu.r Mines (extended by the Central Government)

Staff Transferred to N.D.M.C.

470. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 1323
on the 5th December, 1960 and state:

(a) whether any terms and condi-
tions of service have been offered to
those staff who have been transferred
to the New Delhi Municipal Commit-
tea;

(b) if so, what are the terms and
conditions;

(c) whether the pay of such staft
has been revised and they have been
given the arrears on refixation; and

(d) if not, the reasons therefor?
The Minister of Works, Housing and

Supply (Shri K. C. Reddy): (a) No.
(b) Does not arise.

(c) No.

(d) The question of fixing the pay
of the workcharged staff, who are at
present with the NNDM.C, will be
taken up only if they opt to come
back to the CP.W.D.

12.07 hrs,
Re: MOTION FOR ADJOURNMENT

Shri Hem Barua (Gauhati): I have
tabled an adjournment motion.

Mr. Speaker: I dismisseq it,

Shri Hem Barua: May I submit that
now I am convinced of the urgency of
the matter? It is about the transfer
of the captured IAF men to an area
outside the Assam border by the
hostiles themselves. And there is a
report to the effect that they have
written a letter to Phizo in London
asking him how to deal with the
captured men. Yesterday, when the
question was put here I did not have
this information with me. But today
I have this information with me and
that is why I have tabled this
adjournment motion personally. When
we are seeking the rescue of the cap-
tured IAF men and the whole coun-
try is interested in that, it is sad
commentary on the administration
itself.

Mr. Speaker: Order, order. How did
he know this? He ought not to go
on like this. I would not call him at
all hereafter He must first hear my
guestion. How did he get this infor-
mation?

Shri Hem Berma: I have given you
the source, It is from Kohima by the
special correspondent of the Assam
Tribune dated the 21st February. At
the same time, an official of the Naga
Hills-Tuensang area, a Government
official, who has toured the area has
given this information, and he has
given very good information because
we do not get information here and
this serious information is this, that
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Shri Phizo has written a letter to the
hostiles equiring about the atrocities,
supposed atrocities, committeq by the
army and the civil administration and
they have written a letter to Shri
Phizo, saying it is the army that is
committing excess bug not the civil
administration.  This establishes my
contention that the civil administra-
tion is in collusion with the Naga
hostiles and the situation, as I have
pointed out yesturday, is that they
have rather immobilised the army
from operation by saying they would
secure the release of the captured
IAF men, and they deputed an
officer who also failed in spite of his
Many attempts; though the Prime
Minister has denied it by saying
that some underlings diq it. Thisis
the problem. This is a reflection on
the state of affairs obtaining in the
administration and this is a reflection
on the security measures, and that is
why I want to say . . .

Mr. Speaker: Order, order.

Shri D, C. Sharma
Why this long speech?

Mr. Speaker: Has the Prime
Minister anything to say?

(Gurdaspur):

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): No, Sir.

Mr. Speaker: Matters go on appear-
ing in newspapers. I do not know
whether it is the duty of the Govern-
ment to go on contradicting them from
time to time, This matter came up
only yesturday and a number of
questions were asked. The hon.
Defence Minister was also here, and
he said we are pursuing this matter.
The question was as to the progress
that has been made in getting the
release of those people who are under
arrest. He said, “We are making pro-
gress, but until they are actually re-
leased there is no meaning in saying
how we are pursuing this matter.
This will be giving away the method
by which we are pursuing it with the
opponents.” That is the danger. The
persons there may have the informa-
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tion, but even if that information is
true what is available to the hon.
Member from newspapers must be
available to the Government also. In
view of what the hon. Defence Minister
said yesterday, if from stage to stage
they say that they have come to know
of this and that it is true or it is not
true, it will not be in the best in-
terests. It is not as if the hon, Mem-
ber alone is watchful. I would advise
him to inform the Government if
he comes to know of a particular thing,
Because there is a small difference
between the two, why should he think
that he ought not to approach the
Government at all and raise every
matter here, when the hon. Defence
Minister has said that it is not in
public interest? Everybody is interest-
ed in seeing that they are released as
early as possible. Therefore under
these circumstances I refuse to give
my consent to it. The hon. Member
sometimes becomes irrepressible, That
is my difficulty.

12.11 hrs,
PAPERS LAID ON THE TABLE

RuBeer (AMENDMENT) RULES

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra).
Sir, I beg to lay on the Table a copy
of the Rubber (Amendment) Rules,
1961 published in Notification No
S.0. 163 dated the 21st January, 1961,
under sub-section (3) of Section 25 of
the Rubber Act, 1947. [Placed in
Library, See No. LT-2662|61.)

NOTIFICATIONS ISSUED UNDER MINES
Act

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing Rules under sub-section (7)
of Section 59 of the Mines Act, 1952:—

(i) The Mines (Amendment)
Rules, 1960 published in Noti-
fication No. G.S.R. 31 dated
the 7th January, 1961.

(ii) The Mines Creche (Amend-
ment) Rules, 1961 published
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in Notification No. G.S.R. 68
dated the 14th January, 1961.
[Placed in Library, See No.
LT-2663[61).

PETITION RE. CONSTRUCTION OF
A RAIL-ROAD BRIDGE

Shri Sarju Pandey (Rasra): Sir, 1
beg to present a petition signed by 48
petitioners regarding construction of
a rail-road bridge over the Ganges
near Ghazipur.

12.12 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following Motion moved by Shri
Bhakt Darshan and seconded by Shri
C. R. Pattabhi Raman on the 20th
February, 1961 namely:

“That an Address be presented to
the President in the following
terms:—

“That the Members of the Lok
Sabha assembled in this Ses-
sion are deeply grateful to
the President for the Address
which he has been pleased to
deliver to both the Houses of
Parliament assembled toge-
ther on the 14th February,
1961.”" "

along with the amendments moved

thereon.

Shri Khadilkar may continue the
speech,

Shri Vajpaye» (Balrampur): May
we know, Sir twhen the hon. Prime
Minister is gcing to reply ?

Mr. Speake': When will the hon.
Prime Minister like to reply—at
3 o’clock?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru);: Yes, Sir, if that suits you
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Mr. Speaker: The hon. Prime
Minister will reply at 3 o’clock.
Therefore more hon. Members will
have an opportunity to speak.

Shri Khadilkar (Ahmednagar): Mr.
Speaker, Sir, yesterday in my preli-
minary remarks I was pointing out
some weaknesses in our economy
which are likely to frustrate our
efforts of development. I referred to
an observation by an eminent
American economist, James Duesen-
berry, to the effect that if there is an
affluence at one end and squalor at
the other end, it not only creates an
imbalance in a highly advanced
capitalist scciety but it equally effects
the under-developed countries as
well. Recently, when an eminent
British economist, Thomas Balogh,
who was here, tock exception to the
manufacture of the so-called people’s
car and licensing of manufacture of
chocolate in this country, he was also
thinking on the same lines, namely,
that we will have to make every
effort to control or restra.n ccnsump-
tion on the one hand and to avoid on
the other hand the present pattern
of concentration of economic power,
particularly in the corporate sector
a tendency which has now become
rampant. I do not want to give details
as they were mentioned by my hon.
friend, Shri Asoka Mehta. But I
would like to plead with the hon.
Finance Minister, who is supposed to
be austere in his perscnal life if not
a little puritan, that he should try
to impose some social discipline at the
present juncture so as to control
consumpticn. 1 would like to suggest
some sort of a remedy, for instance,
the banning of exhibition in the
country of Hollywood films. Because
a certain life is depicted in the Holly-
wood films that are exhibited here, it
leads to further temptation in certain
section of society to lead a glamour-
ous life. I wish some such steps are
taken along with the step that has
already been taken by appointing a
committee to find out how concen-
tration of wealth is taking place and
how to avoid it. Because the Soviet
Union and Japan isolated themselves
in the early stages of their develop-
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ment from the so-called developed
wor'd, all these temptations that are
creeping in our society were avoided
there and they could reach a higher
stage of development at a quicker
pace. So unless you take positive
steps to control consumption in some
such way and unless a certain measure
of austerity and social discipline is
imposed, I am afraid all the plans of
development which are intended to
build up a firm and secure industrial
base in the country would be frus-
trated. This is my plea regarding the
economic weakness that is obwviously
visible in our developing economy.

Then I turn to the report submitted
by our team of officials, I mean the
report regarding India-China border.
As everybody has said, they have
done a splendid job. If one were to
go through the report, as they have
observed in their conclusion, one
would find that our border as defined
by nature, confirmed by history and
sanctified by the laws of nations has
been pointed out giving all the facts.
They have done a good job of it
There is no question about that. But
let me be frank about the report. It
has brought out in uamistakable
terms the mistake that we committed
in the past, Let us admit it frankly.
Histery will never excuse us for that
mistake if facts stated in this report
are correct. That mistake is that not
knowing fully well as to what was the
status of Tibet and of Tibetan
sovereignty, we wrote it off for gaining
the friendship of China. That im-
pression I got on reading the report.

12.17 hrs.
[Mr. DepuTY-SPEARER in the Chair]

This fact of bartering away of
sovereignty of Tibet to win the friend-
ship of China—of course, our neigh-
bour has proved unworthy of our
trust in a way—clearly emerges from
this report. This would remain a blot
on India whether we like it or not.

So far as the alignment of the
boundary is concerned, it is a good
thing that our team of officials has
seen the boundary line right from
Afghanistan at one end to Burma on
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the other excepting Nepal, So the

gquestion of delimitation of boundary
as regards the territory occupied by
Pakistan, namely, the so-called Azad
Kashmir, does not arise so far as we
are concerned, because all the evi-

dence is there to show  what our
boundary is there also.

Some people ask, “What next?”
They mistake one thing when they

ask that question. That is, what was
the objective before these teams.
Were they empowered to negotiate
a settlement? Let us be very clear
about it. When a suggestion was
made for some csort of preliminary
talks leading to these teams of re-
presentatives of Chaina and India
meeting together, some people with
borrowed ideoclogical feathers said,
“Oh! this is a wrong way., We should
not talk to them.” But they will
have to admit that because of these
talks our position has been strength-
ened so far as fact-finding is con-
cerned. Because China's team was.
not also empowered to negotiate or
ts vdimit the fact—that also was not
there—it is left to China to take the
initiative, if China is so inclined,
and admit the boundary line as
defined by nature--if I were to re-
peat the conclusion of the team--con-
firmed by history and sanctified by
the laws of nations.

One point emerges from these talks
which is also very significant. That is,
unless the boundary is finally delimit-
ed and sanctiied by a  boundary
agreement, no boundary is there, Ul-
timately, the Chinese argument leads
to this. I would like to ask the
Chinese friends whether such a bound-
ary between the Soviet Union and
China and for that matter, between
Mongolia and China exists. Then, why
insist on this formal delimitation so
far as India is concerned supposed to
be a very friendly country till this
aggression took place, that unless that
is delimited and sanctified or entered
in some sort of a border agreement ar-
rived a, there is no boundary line
between the two nations? Is this the
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[Shri Khadilkar]

position of China? It it is, it is the
most ridiculous position that China is
taking on the basis of the facts that
have emerged out of this.

So far as the boundary question is
concerned, sometimes, it is argued
that on this question, we are one and
we speak with one wvoice. Unfortu-
mately, I must state to our communist
friends though they are showing some
sort of an ambivalent attitude here
and showing sympathy and support by
paying compliments to our team. I
Enow it as a fact that when a confer-
ence of communist took place near
Bombay in Thana, one of the leading
communist worker questioned Shri S.
A, Dange, Shri Ramadive and other lea-
ders who were sitting there, as to how
do they justify on the Marxian prin-
ciple the forceful occupation of Indian
territory, do they want to say that any
country which is outside the orbit of
the so-called socialist world and hav-
ing a different social system has no
moral justification for territorial in-
tegrity and we must say then that if
gome other nation of the socialist sys-
tem enchroaches upon, or foreibly oc-
cupies the other territory, as China
has done in the case of India, there
is nothing immoral in it. On the con-
trary, we should welcome it. It should
mean, therefore, so far as our inter-
nationalism is concerned we must say
that if some other social system is
encroached upon, invaded, occupied
forcibly and taken possession of by a
socialist state, then, the question of
nationalism or national integrity does
not arise, The communist pundits and
their leaders had no answer to this
when he charged them that this is per-
wversion of internationalism as it is
understood in Marxian phraseology.
Why 1 say this is today, if in India,
any section of public opinion were to
take this stand, it is not only incorrect,
it is not only unpatriotic, but it is not
consistent with even the latest Moscow
document,

I want to refer to that in another
context. In that statement, they have
now characterised all the newly lib-
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rated territories which have become
free from the Imperialist world as
national democracies. They do not
look at the form whether it is Ghana,
whether it is Egypt, Iraq, India
Burma or Pakistan. We must try to
understand this new characterisation
and instead of adopting “a holder than
thou” attitude, if we try to look at
our neighbours, whether it is Nepal,
whether it is Pakistan or whether it
is Burma, we cannot judge their
democratic content from the parlia-
mentary or particular form that they
have adopted. We have got to realise
now as the Moscow document in the
new charterisation has realised that
all this liberated world will have
different forms. You cannot judge the
character of  their government
whether they are a formal democracy
or a particular type of democracy
which has been evolved, whether it is
the British pattern or the American
pattern, Why 1 say this, is if we do
not understand this new characterisa-
tion properly and approach our
neighbours and newly liberated coun-
tries in a more friendly way, there
is likely to be created a new wall of
prejudice between us and the neigh-
bouring countries.

We ought to realise, as I said yes-
terday, not only regarding the Congo
but generally, the international ap-
proach that India has taken has been
vindicated in every walk of life. For
instance our neighbour Pakistan
used to stick to a particular line of
military alignment. In view of the
new economic penetration and new
oil explorations, the whole policy of
Pakistan has been completely under-
mined. That you can see for yourself.
As Dulles said, neutrality or non-
alignment is immoral. No. Even in
America, it has now more or less got
approval of morality and good inter-
national behaviour. That itself is a
great vindication of our policy and
we can take pride in it.

Before I say something about other
matters, 1 would like to mention one
or two points.
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Mr. Deputy-Speaker: Within one
minute, he may do anything.

Shri Kiadilkar: When we look at
the Indian situation, there are one or
two disquieting factors. ] remember
when I met last our Home Minister
Shri G. B. Pant he pointed out to me
a book he was reading, The Danger-
ouws Decades, by an American author.
Since then I have read that book. I
must mention that all of us sre very
much exercised by his illness and
would pray for his early recovery,
because all of us love him. But, I
may mention this fact for one reason.
After the emergence of the Language
States a certain identification of al-
legiane= in that context has  taken
place and regional patriotism is run-
ning riot, whether it is Bengal or
Tamil Nad, I do not want to mention
the States, But it is a fact. Unless
positive efforts are made to contain
this regional patrotism in a  broad
national framework, there is every
danger that our naticnal unity is
likely to -be disrupted. This
is  the warning that is con-
tained in  this book whatever the
purpose of the book apart. Language
plays a big part; as it is a force of
social integration at a level. It inte-
grates socicty. It also differentiates
and disintegrales society and creates
certain complications, That must be
understood,

Regarding Jabalpur riots, I will say
one word and I will finish, because
that is very important. It is wvery
symptomatic. I have heard many
people saying, what is wrong there,
instead of communism, we would
welcome communalism. I have heard
this.

Shri Yadav Narayan Jadhav (Male-
gaon): Nobody has said that.

Shri Khadilkar: He savs I am right.

Shri Surendranath Dwivedy (Ken-
drapara): In this House there was no
such suggestion.

Shri Yadav Narayan Jadhav: Out-
side.

Shri Khadilkar: If this is the ap-
proach of some of those who want to
1769(Ai) LSD—4
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build up secular demucratic society in
this country, there is no hope. If out
of fear of growing communist influ-
ence—in fact, it is reading because of
their mistakes—if because of some
imaginary fear, we are going lo take
zhelter under and strengthen com-
munal forecs in this country, I am
afraid there is no hcpe for Indian
democracy. Therefore if we are to
raw a lesson frem  the  Jabalpur
riois—as most tragic thing—it is our
duty and it the duty of this Parlia-
ment to further strengthen the secu-
lar approach and keep away the for-
ces or partics who are lined whatever
their camouflage or political propa-
ganda might be, with some sort of
communal forces in the country and
communal organisations in the coun-
trv.

With these words, I conclude.

Dr. Samantsinhar (Bhubaneshwar):
it has been said by some speakers
that the President’s Address is colour-
less, odourless and tasteless, but we
all know the colourless, odourless and
tasteless; it is good water which is
hygienic and good for health. Further
this colour. taste and odour are also
matters of individual idiosyneracies.
Hence we niust not  consider  the
President's Address to be a propoganda
literature or a publication of the Pub-
lications Division of our Ministry. The
simple facts as to what the Govern-
ment achieved in the last year and
what they are going to do in the com-
ing year have been given there. So,
I am grateful to the President, and T
fully associate myself with the Motion
of Thanks moved by my  esteemed
friend Shri Bhakt Darshan.

The President was perfectly right
when he mentioned in his Address
that the Government had to pass
through stress and strain, both exter-
nal and internal, last vear to  solve
some of the problems of our country.
We are also gratified to know that in
solving these problems, our Govern-
ment have adhered to the, basic prin-
ciples and policies of the country.
Two instances of this are our attitude
towards Pakistan, and our stand re-
garding the Congo. It is a good thing
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[Dr. Samantsinha:]

and the whole world appreciates the
Government’'s attitude of friendship
towards Pakistan. We all hope that
the bitterness created by  partition
would soon end and both our coun-
tries would fight together against
poverty and march ahead in progress

Some say that our  international
policy is not appreciated by others, and
1 may give an instance of that. While
1 was in Tokyo during the last week
of this January, the Japanese Diet
met for the first time arter their re-
cent general elections. Prime Minis-
ter Ikeda wag making his first policy
statcment before the Diet, and while
doing so, he critised the policy of
neutrality and said that minor nations
couid afford to adopt that policy. At
this there was much resentment, par-
ticularly among the Opposition, and
there was so much pressure from the
House that he had to withdraw that
expression the next day. This shows
how our international policy is sound.

As regards our progress during the
last ten years no doubt there are some
shortcomings, but the progress on the
whole is appreciated everywhere.
Evon other nations are now follow-
ing our methods. They think that
Indian ways and means are ideal, and
they are now adopting our methods.
While saying this, I appreciate the help
given by foreign countries for our
progress, and | am therefore, thank-
ful to them.

Coming to the home front I would
submit that the first article of our
sacred Constitution  declares that
Indiz is a Union of States. So, 1
request the Prime Minister that there
should be a convenlion, at least when
he is in office, that in the Cabinet
there should be at least one member
from each State, and while appoint-
ing Ministers in different Ministries,
there must be a due share to each
State.

In this connection T would also draw
your kind attention, and through you
that of the Government, to the fact
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that the vexed problem of the amal-
gamation of Seraiklla and Kharsawan
with Orrisa has not yet been solved.
It is not a boundry question or dispute
between Orissa and Bihar. This will
be clear from the following extract
from the White Paper on Indian States.
of July 1948, paragraph 74, which
sates:

“The 25 States which merged
with Orissa under these arrange-
ments  included Saraikalla and
Kharsawan. On further considera-
tion however, it was realised that
on account of the situation of these
two States as island territories in
Singbhum District, it was impos-
sible for any Government other than
that responsible for the administra-
tion of that district to administer
these Stales effectively. The Gov-
ernment of India, accordingly, toolk
over from the Government of Orrisa
the administration of these States
and made it over to the Govern-
ment of Bibhar on the 18th May,
1948."

At that time these two States were
island  territories. At  that time
Mayurbhanj, which was a princely
State, did not merge with Orissa. It
has now been merged with Orissa, As
1 said it is not a border gquestion or
boundary dispute between Orissa and
Bihar, it was then simply given to the
State of Bihar for administrative con-
venience. Now, when these two States
have ceased to be islands and can be
conveniently administered by Orissa,
why not these two States be returned
to Orissa? The Government of India
took over their administration and
gave them to Bihar. It is now for the
Government of India to return these
two States to the Government of
Orissa.

As regards planning, of course the
Planning Commission has done much
good work, but there are many defects
still and the greatest defeet is regional
disparity. Regional disparities have
been problems in other countries also,
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and if we do not tackle this problem
at least now, in this problematic coun-
try it will add a further grievous pro-
blem to be solved in future.

As regards our agrarian policy. I
would submit that by our policy the
farmer is neither to live nor to die.
So, this policy must be changed.
Briefly, I would say please consider
ongz thing. In the industrial sector,
the interest rate on loans is 3% per
cent, but in the agricultural sector
it is 8 to 9 per cent. These loans are
given through co-operative societies.
The farmers are also facing much
hardship and difficulty in getting these
loans in time. Besides, even to get a
small amount of loan, they have to
incur much expenditure.

As regards fair price to the produ-
cer I do not know on what basis the
fair price is calculated. I do not know
whether while fixing the fair price,
they take into account the enhanced
agricultural production charges. The
present method must be changed
and in the light of the enhanced agri-
cultural production charges, the price
of foodgrains should be fixed at an
adequate, fair reasonable level, so that
it will give impetus to the agricul-
turists to produce more,

We all know that the sacred ashes
of our two great patriots and leaders
are there in Japan. One of them is
our Netaji Subhas Chandra Bose, and
the other late Mr. Rash Bihari Basu.
We all know that both fhese leaders
fought very bravely for our country
in order to make this country free,
but still, their ashes are in a foreign
country. I would request Govern-
ment to do the needful to bring their
ashes with full honour to this coun-
try.

T would also like to point out that
most of the freedom fighters who
fought to make the country free are
neglected. There must be some pro-
vision for their proper maintenance.
They must also get proper financial
help from Government to  educate
their children and to maintain their
families.
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It is a good thing that the President
has in his Address referred to the
panchayat raj. Actually this is a
great social and political revolution,
and it is a good thing that by estab-
lishing panchayat raj, we have reach-
ed the grass-rcot level of democracy.

But, in doing so, we must not be
chary of giving more powers to the
panchayats. The panchayats must get
proper powers in order to function
properly These powers should not be
there merely on paper but there must
be adequate provision in the Act and
also the rules in order to glve real
and proper powers to the panchayats.
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@ o
13 hrs.

Shri  Parulekar  (Thana): Mr
Deputy-Speaker, Sir, out of the two
,main functions to be discharged by
4 Presidential Address, the task of
stating and describing the economic
conditions in the country fully,
objectively, and in all its essential
aspects, and of dealing with the
burning prob’ems of the people and
pointing out the measures which
Government propose to adopt for
solving them is a wvery important
one.

Does this President’s Address try
to discharge this task? I will confine
myself 1o seek an answer to this
question. Sir, it will be my endeavour
io point out that the President's
Address is a dismal failure in this
respect.  Firstly, Sir, it tries 1o
«describe the economic advance of this
country, but fails o point out the
unhealthy tendencies which are
developing fast and the dangers t{o
which our economy is exposed.
Secondly, it tries to describe the
economic conditions of this country
minus the conditions of the people
who constitute the country. This has
not been a feature of this Address
alone, but this has been a common
and a distinguishing feature of all the
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Addresses so far delivered in this
House during the last four years.

Sir, I will proceed now to state
some facts to substantiate the charges
which I have made. Sir, the Address
tries to draw the atteniion of ihe
country, of the people and of this
House, and rightly so, to the economic
advance which has been made during
the last four years. It poin’s out that
the index of industrial production in
this year is 167 and it was 149 for the
corresponding period of the previous
year. It also points out that the pro-
duction of kharif cereals is estimated
to be more than two million tons
higher than that in 1959-60. It also
draws the attention of the Housze fo
the fact that th: national income is
estimated to be Rs. 12,210 crores, os
compared to Rs. 10,920 crores in
1955-56. ‘This is so far as the econo-
mic advance of the country is
concerned.

But it ignores the dangerous tenden-
cies which are developing in +his coun-
try and which are 3 danger to our
developing economy. That danger is
the flow of foreign capital into this
country from those countries which
have got surplus capital to expor: and
which export their surplus capital in
order to seek profit, The exploitation
of the country is thus fas' increasing.

In this connection I wou'd like to
draw the attention of the House to the
figures which have been given in the
Reserve Bank of India Bulletin of
April 1960. Tt shows that in June
1948 the foreign capital invested in
this country was Rs. 255'8 crores. In
1953 it was Rs, 392'1 crores. In 1955
it was Rs. 456 crores; in 1956 it was
Rs. 4928 croves; in 1957 it  was
Rs. 541:7 crores; and in 1958 i* was
Rs. 570'8 crores. These figures are
eloquent enough to show that the
foreign capital iz flowing into  this
couniry at a rapid rate. I have no
time to give other figures also which
clearly show that the rate, at which it
is flowing into this country is fast
growing.
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[Shri Parulekar]

Sir, there are some who advocate
that investment of foreign capital in
our industry is not only inescapable,
but not economically harmful. The
chief exponents of this theory are the
hon. the Finance Minister and Shri
Manubhai Shah. I would not enter
into a theoretica] discourse to point
out that investment of foreign capital
is most dangerous to our economic
deceloprnent. Sir, development of
economy with the aid of investment of
foreign capital cannot be an indepen-
dent economy; it will be an economy
which will be exposed io dangers, It
is an elementary principle of econo-
mies and vet it is surprising that the
hon. the Finance Minister and the
other Ministers do not know this
fundamen'al principle of economics,
the harmful  effects of the flow of
foreign capital and investment of
foreign capita! in our industry, and
the danger to which our economy s
exposed thereby. Sir, leaving aside
this theoretical aspect of the question,
I would ask one question: have we not
that bitter experience through which
this country has gone when it was
under the rule of British imperialism
for more than three hundred years and
of the harmful effects of investment of
foreign capital on our industry? Have
we foregotten to draw lessons from our
past bitter experience, Sir, this has
not been brought out in the President’s
Address.

1 would like to draw attention to
another omission in the President’s
Address. Sir, it ignores to draw the
attention of the House to the distur-
bing fact that foreign debt is fast
mounting and to its serious implica-
tions on our economy. These figures
which are given in the same issue of
the Reserve Bank  Bulletin will
indicate how dangerous is the situation
which has developed. Sir, these are
the figures of foreign debt: in 1955 it
was Rs. 714 erores; in 1957 it was Rs.
1,053 crores; in 1958 it was Rs. 1,201
crores; in 1959 it was Rs. 1,578 crores.
Thus during the last five years it has
doubled. And now there is a proposal
of the Planning Commission to have
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additional debti in the Third Five Year
Plan of Rs, 2,700 crores. This is a
colossal figure. These figures include
the foreign debt which we have
received from socialist countries, hut
it is not of great magnitude.

Sir, the World Bank Mission in 1958
when it visited India came to the
conclusion that so fas as India was
concerned, she had mortgaged  her
future foreign exchange reserves; her
debt is so heavy.

There is difference beiween  debt
incurred from socialist countries and
the debt incurred from other capitalist,
imperialist countries, The debt
incurred from socialist countrieg helps
to develop an independent economy,
a self-reliant and expanding economy,
whereas the debt incurred from
capitalist countries only perpetuates
our dependence on those countries and
does not help the coun'ry to develop
an independent economy. Sir, I woulds
in this connection read a very small
paragraph from a book  which s
entitled Soviet Economic Aid by Mr.
Joseph Berliner, publisheq for the
Council of Foreign Relations, New
York. It is not a publication of any
Communist Party anywhere in  the
world. This is what Tt say:

“Soviet loans are used primarily
for the construction of industrial
installations, some of which may
eventually increase the foreign
exchange earning capacity of the
nation, either by the increased
production of exportable com-
modities or by increased domestic
production of commodities that
substitute for imports.

In the case of India, about 80
per cent of the United States
grants was used for the purchase
of industrial commodities and
about 55 per cent of the total con-
sisted of machinery products. But
of the latter, the largest proportion
consisted of railroad equipment
and motor wvehicles and engines,
much less of industrial machinery
to be installed in factories.”
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This is on page 63 to 64. Further he
says at another place:

“United States aid agencies and
the Ihternational Bank for Recon-
struction and Development insist
on g detailed analysis of the
economic  usefulness of  the
p ojects they are asked to finance.

United States  aid programme
roauires | & adminisiration to pass
on the economic scundness of the
project provosals and to refuse
these reques'z it consideres un-
justified.”

“The Soviet Union, on the other
hand, represents iseli as willing
‘o finance any project that the
recipient considers desirable”

Hz points out a third distinguishing
feature. It is this.

“U.S.8.R. is willing to acceptl
repa:ment in the commaodities the
borrowers traditionally export.”

“The approach seems to be, Tell
us what you want and we will
take anything you wish to sell us
in exchange'”

Then, he concludes that—

“The availability of Soviet aid
increases  the independence of
neutral countries.”

These are the chief characteristics
which distinguish the two kinds of
debts. Unfortunately, the fact is that
the other kind of debt which will
perpetuate  our  dependence has
inereased at such a rate that we have
already mortgaged our  foreign
exchange resources of the future. This
debt is still increasing.

In this connection I am very happy
to point out that Shri Asocka Mehta,
whose antipathy and opposition to
communism we all know, has also
written an articles, the gist of which
has appeared in the Times of India
dated the 14th February and in which
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he substantiates what this author has
said

Now, I will pass on to other cate-
gories of omissions in the President's
Address, The Address hides the ugly
fact that despite the fact that employ-
ment i: increasing, unemployment is
increasing faster. The figures are
heart-rending and they are given iu
ihe March issue of the Reserve Bank
Bulletin. I will read these figures
briefiv. About the number of appli-
cant; on the live register secking
employment—there are various cate-
gories-—it states:

1951 1959

Industrial 'S-:;:;:H_b:y o

Services . - 3,448 13,747
Skilled and semi-

skilled services . 38,021 105,263
Clerical services . B5,057 356,170
Educational services « 4,825 68,981
Domestic services . 11,704 53,100
Unskilled services . 162,445 754,079 )
Others . . . 23,219 69,561

Mr. Deputy-Speaker: The hon,
Member must try to conclude now.

Shri Parulekar: I have a lot to say,
Sir.

Mr. Depuiy-Speaker: Thirteen
minutes have already elapsed. I am
very sorry that if I give more time to
the hon. Member I will have to knock
out another speaker. He knew that he
had 15 minutes. Priorities ought to
have been fixed by him. He knew
that every member from the Opposi-
tion is not to get half an hour. Every
member of a group can get 15 minutes
while the first speaker alone gets 30
minutes.

Shri Parulekar: If you can give me
5 minutes I will be able to do justice
to the other points,

Mr. Deputy-Speaker: My difficulty
is that one other hon. Member will
have to forego his chance. All right.
The hon. Member may go on.
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Shri Parulekar: The total number
is:

1951 328,719
1959 1,420,901

Another fact which the Addsess
dozs not bring out is that despite the
fact that production has increased, the
cos. of living is increasing faster. In
1956, the index number was 374 on
the ba.'s of 1939 as 100; and in 1960,
it was 438.

With regard to conditions of
workers also, there is enough evidence
to show that the cost of living is
increasing and the real wages have
‘been falling during the last 4 years.
As regards agricultural labour, Shri
Gopalan has a'ready pointed out the
featureg which the report has brought
out and the fact that the conditions of
agricultural labourers are deteriora-
ting.

1 will only take a minute or two
before I conclude. The only guestion
that arises is, ‘Are these ugly conse-
guences inevitable?” Are they ines-
capable? Since I have no time to
deal with the subject, I will only men-
tion that they can be avoided; they
are no' inevitable and they are not
inescapable provided we follow the
non-capitalist path of development.
If we follow the capitalist path of
development, these are  its inherent
consequences which canno’ be avoid-
ed. That is what I want to point out.

What is the conclusion which
emerges from the facts which I have
stated so far? The one conclusion
tha* emerges is that the Address hides
cply facts of the reality. It gives
unly a partial picture of the reality. It
is, therefore, unfaithful and decep.ive.

Now the question can be asked and
will be azked, “Why does the Govern-
ment hide these facts? Does it do co
consciously or unconsciously?” I do
not know ghy. But, if Government is
hiding them consciously, then the
only conclusion that emerges is that it
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is a conscious and calculated attempt
to deceive themselves and the people.
If it is done unconsciously, then, the
other conclusion is that the Govern-
ment is absolutely indifferent and
callous to the woes, miseries and
burning problems of the people.

Shri  Jhunjhunwala (Bhagalpur):
Mr. Deputy-Speaker, Sir, I :ise 10
support the Motion of Thanks to the
President. In saying so, I just have
to submit as follows.

The President, in his Address, has
said:

“Though many and stubborn
problems still await solution, or
are in the precess of being solved,
the situation both at home and
abroad shows signs of improve-
ment and justifies hope and cau-
tious optimism.”

Supporting the view he has taken
he has not stated the basis of
optimism. He has not told us as to
how these problems will be solved.
We should have been enligtened on
this point.

So far as the problem at home is
concerned, there is great disintegra-
tion in the country as we see at
present, In order to do away with
disintegration we have to find out the
causes which have led to this disinte-
gration. The first cause which
appears to me is our mental outlook
of the position and functions of the
legislators and of the Ministers. We
have made this thing a forum of
satizfying our low ambition for our
self-aggrandisement, This profession iz
a very noble and pious thing and we
should regard it as a profession of
dedication to the service of the coun-
tsy rather than gratifying our personal
ambition.

There are ceitain things which are
taken advantage of by the so-called
politicians and as such disintegration
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arizes. The Government has not got
a firm policy in regard to language
and we find there is so much of dis-
pute and difference of opinion with
the result that so much trouble arises.
We chould have a very firm policy
regarding the question of language;
we chould have a decisive policy and
1ell cveryone that this is the poliey
which we shall follow. I would sug-
gest that, if necessary, we should
have an all-party conference and
there we should decide regarding the
question of language in all the States.
The States -hould also follow  that
policy so that the poli‘ical parties
would not exploit and create com-
motions on this question,

The other thing is about the parti-
tion of States in two or three parts:
Nagaland, Punjabi Suba or this or
that suba. In this regard also. we
should have a very firm policy and
this also may be done at the all-party
conference so that the other party
which always exploits these problems
for their own political ends may not
do 0. These things have to be taken
into consideration and at the all-party
conference level should decide these
two questions once for all and then
most of the problems of diintegration
will be solved. As I have said in the
beginning, we should regard this pro-
fession and work in Parliament and
legislatures as one of dedication; the
ministerial classes should regard
themselves as dedicated workers for
the countwy.

14.33 hrs.
[Surr Murcranp Dusg in the Chair]

The moment we regard it as a duty to
our country and we dedicate our-
selve: to that, there will not be so
much trouble.

In our external relations, we have
placed too much reliance on the so-
called friendly agreements with other
countries and we have not seen whe-
ther the other country  which has
entered into an agreement with us is
serious about it or it is only a pious
hope that they have given to us. We
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should be very vigilant and we should
not forget that we have to protect the
interest; of our country. I must say
that in the past we have not been
vigilant and that is why China has
been able to encroach so much upon
our territory, It has become rather
d'fficuit to get back those terri.ories
from her. We should not simply
hope that China will persuaxde hers=lf
10 see the mistake and reore the.
territory to us. We should tell China
once for all thay unless the occupied
territorie; are given back to us there
could not be any quesiion of negotia-
tion. We should s'rengthen ourselves
from all side. in o:der to get back all
our territories. We feel that if we
enter into  agreements with other
couniries, they will behave in the
same way as we do bu! that i not
the case, [ would refer here to the
Berubari question—as human problem
and not a  political problem. We
appealed to our Piime Minister and
he referred it to Ayub Khan that he
should censider it as a human pro-
blem. But he did not do so. Pakis-
tan would not have lost anything: in
exchange they could have got some
other territory. But he stuck to his
demand, My point in bringing in
this question is that while
entering into these socalled friendly
treaties or agreements, whatever we
may call them, we have to be careful
and vigilant and see whether the
other countries also abide by them.

Take again the question of China’s
suzerainty over Tibet. They had gone
back on the agreement with us. Tibet
was a buffer State and gave us great
protection. Now that has gone. If this
has happened in our countries the
Government would have been brought
down by the people. But here such
mistakes are made even by the Gov-
ernment. It is not that they are done
deliberately, We are verv straight-
forward and we do what we agree ta
We think that the other countries
which sign the agreements will follow
the same policy. Now, we know that
we should not depend upor the other
people entirely and we should be verv
vigilant.
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[Shri Jhunjhunwala]

1 shall now come to the question of
our economy. We have now the Five
Year Plan; it is welcome, The way in
which it has been framed is good. It
is not difficult ‘o make a Plan when
we have money and cther resources
and other things. We know our
requirements and we can make a
plan. The most important thing is
to see how it is implemented and
executed. But, as our Prime Minister
has said, the whole difficulty lies
in the execution and implementation
of the Plan. Instead of having this
kind of Planning Commission, we
should have a Planning Commission
for finding out as to where we are
deficient in executing and implemen-
ting the Plan. When we look to the
three steel plants, we find what
colossal loss is orcurring daily. There
is no  co-ordination between one
Ministry and another. When we
want to start a particular thing, we
have to make all arrangements for it:
from where we shall get the coal, the
iron ore and all these things. All
these are not taken into consideration,
There is want of co-ordination
between one Ministry and ano'her.
Therefore, I would suggest that the
Government should have a Commis-
sion to see how the Plan can be exe-
cuted and implemented properly.

The President has also made a re-
mark that much time is taken between
the time when the policy is framed
and the period when it is put into
practice.

Mr, Chairman: The hon. Member's
time is up.

Shri Jhunjhunwala: 1 shall finish
in five minutes. The President says
that this aspect is being taken into
consideration. It is a most wurgent
point. If you want to build up our
economy in the right direction this is
very very necessary. They say some-
times that while we are doing such
and such a thing, a short delay does
not matter. But then it puts us into
a colossal loss. In paragraph 22 of the
Address, the President has mentioned
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that the national income for 1959-60
is such and such and in the
next paragraph he says thet
so far as the price level is
concerned, it has increased by about
six per cent. When we compare the
per capita income, we shall find that
the prices are rising high.

In this connection, I should also like
to point out that when we calculate
the per capita income we should bear
‘n mind that most of the income goes
to the people of the higher level. The
smaller people get very little. So, if
we take that aspect also into conside-
ration, we will find that the national
income at the lower level if at all it
has increased it is very insignificant
and it cannot cope up with the rise
in the prices which is going on.

The President, in one of his earlier
addresses—for the year 1959-60—said
that our economy should be such as
will be self-generating and self-reliant.
In this respect, in the course of the
reply in the Rajya Sabha, it has been
said that a base has been created. Yes;
a base has been created and so many
industrial estates have been establish-
ed in many States. But it all requires
a very extensive propaganda and we
should go and tell the people that this
is the thing which we should do and
that they should take to them. Other-
wise, all this will remain where it is.

I may next point out one more thing.
Panchayati Raj has been established.
This is a very good sign and this is a
thing which India requires. It iz of
course an old thing.

Mr. Chairman: May 1 point out
that the hon. Member's time is over?

Shri Jhunjhunwala: I am on my
last point though I have got many
more things to say. I shall finish in
one minute. As I have said, disinteg-
ration has taken place at a high level.
If it percolates into panchayats and
all these things, we do not know where
we shall be. I should request hon.
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Members to see in what difficult posi-
tion we shall be when the disintegra-
tion which has been going on at the
higher level percolates to the lower
level. It is now left to the higher
level people to build up good, high
and noble traditions so that the peo-
ple at the village level can also follow
the same. The tradition of the people
below has been to follow the people in
the higher level. But then we are
setting up a very bad example. We
preach one thing against casteism,
against provincialism and all these
things, but while applying it to our-
selves, we do it in quite a different
way. This produces a very dangerous
effect on the minds of the people in
the villages, We should be very care-
ful in this respect. The people at the
higher level should build up noble
traditiong and they should regard it
as a profession of dedication and not
of personal ambition and personal
aggrandisement.

ot ARA TG (FATEF—FAT—
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Shri Nausltir Bharucha (East Khan-
desh): Mr. Chairman, we have been
listening to this debate on the Motion
of Thanks for the last three days and
perhaps it is natural that our atten-
tion largely is riveted to the question
of security of this couniry, to which
so many speakers have made refer-
ence. The security of any country re-
quires to be judged in the light of the
international situation not only so far
as the political part of that situation
is concerned but also so far as the
technigue of aggiession and defence is
concerned. Today the whole world
nrogresses so rapidly that one wonders
whether the expenditure which we
incur on defence running to nearly
Rs. 250 crores annually is worth while
incurring. Today we find, after hav-
ing had complete contrel over our
organisation of defence for over 13
years, this country remains as helpless
in matters of defence as ever before.
What is most surprising about the
thing is that those who are in power
and who should know better, seem to
be completely self-complacent about
this matter. Let it be frankly stated,
if we have not been able to make any
headway against aggression by China,
it is largely due to the fact that we
can do very little about it militarily.
Apart from any other consideration
involved in military wuse of force
against China, the fact is that even
if we wanted to, we would not be able
to apply force, because war with
China involves a totally different type
of weapons of warfare from those that
our army possesses, Warfare with
China necessarily must mean a war-
fare in a jungle area, a warfare in
a mountainous area, and a primitive
type of guerilla war. Frankly, our
army is not equipped with the neces-
sary type of weapons to carry out this
warfare. What is most surprising is
that it is not appreciated that any
warfare with China, if at all it comes
to pass, would occur in mountainous
terrain where most of our modern
equipments, our supersonic jets, our
anti-aircraft guns, our tanks, our
armoured cars, everything very mod-
ern, would be practically useless. It
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is a region where neither aireralt
can operate very successfully, where
airernfy  has  very limited opera-
tions, where small munitions carried
on the bzek of men or mule can effec-
tively carry on combat activities, While
India is in a position to manufacture
these =zmall arms and munitions the
most suvpsising part of it is that our
ordrance factories are actually re-

ning employees as surplus staff

iveriing their production potential
to producing the civil requirements
such as pressure cookers and hair-
clippers, It iz a pity that when the
countery is fac'ng such danger, when
our army shou'd have been equipped
with the right type of munitions which
we can manuacture, I repeat our
ordrnance factories are manufacturing
pressure-cockers  and  hair-clippers.
Until our people at the very top, our
Min siers, appreciate the fact that the
requirements of defence in a terrain
like this are totally different, till then
we cannot even start preparing for a
war with China. Therefore, the ag-
gression of China must be taken as
a fo't accompli, and it will present us
with a permanent problem and a
problem which this Government will
not be abls to solve.

In the Address delivered by the
President perhaps stress has been very
rightly laid on the question of world
peace and disarmament. No doubt our
country has contributed in a limited
way to the solving of this question or
at least preparing the way for the
soiution of this question. But as one
reads papers day after day and as one
«contemplates over the vast scientific
progress that has been made in the
matter of armaments, particularly
rockets, one begins to wonder whether
this world ever will be able to solve
the disarmament problem, The other
day we read of Russia sending up a
rocket which is heading towards the
planet Venus, A correspondent of the
Russian paper, Izvestia, in an inter-
view with me asked what my reac-
tions were and I told him that while
the feat was certainly wonderful and
thrilling and as the satisfaction of the
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human curiesity in such matters was
s great that it has to be solved at any
cost, this progress in rocketry raises
very far-reaching issues in the matter
of disarmament and the cause of world
peace. Today the fact is not appre-
ciated by many of us that just as
America carries on a round-the-clock
patrol by air bombers which carry
nuclear weapons, similarly it is pos-
sible in the very near future, in a mat-
ter of months, to put into orbit nuclear
weapons which will do the same fune-
tion, namely, remain suspended in
space not only for hours or days but
for years together. It is quite possi-
ble that unless the question of outer
space is tackled right from now the
time may come when a good many
of the nations may be able to occupy
outer space, thus making disarmament
in outer space much more difficult.
But what is surprising is that we do
not find any reference in the Address
to this all-important problem.

Coming nearer home, another out-
standing problem which affects us is
in the mntier of self-sufficiency in
foodgrains. Sir, last year India enter-
ed into a contract with America for
the supply of 17 million tons of food-
grains, It is most surprising that after
two Five Year Plans the question of
self-sufficiency in foodgrains is not yet
in sight and the position at the end
of the Third Plan will be that this
country will cont'nue to rely upon
foreign imports. The paradox of the
problem is to be found in this, namely,
that while we wail over the agricul-
turists’ incapacity to produce the re-
quisite quantity of foodgrains, we con-
tinue to deny the agriculturists the
necessary minimum price and other
facilities. To my mind, a revolution-
ary policy in the matter of foodgrains
is necessary and production of food-
graing must be put on a war footing.
And this can be achieved, strangely
enough by commonsense methods
rather than by importing very large
guantities of foodgrains®from abroad
at terrific cost both in terms of money
and in foreign exchange.



1655 Motion on

[Shri Naushir Bharucha]

If we give more attention to small
irrigation projects, if we give more
attention to the fact that what is re-
quired by the agriculturists is reduc-
tion in the canal water rates, if we
supply agriculturists with electricity
for agricuitural purposes at cheap
prices, if we could supply them ade-
quate quantity of fertilizers and sup-
ply them in good time, if we could
supply them improved quality of seeds
and cheaper credit, I for one am sure
there would be no need for importing
foodgrains in any quantity at all. It
is wrong to dub our agriculturists as
reactionary, not being capable of mak-
ing use of more modern implements
of agriculture, The agriculturists, I
am sure, know and understand much
better than what we do what their
job is and, given the facilities, I have
no doubt they will rise to the occa-
sion and produce the requisite quan-
tity of foodgrains.

Another question to which attention
has been drawn is the question of in-
flation and spiralling of prices. The
prices continue to rise. Government
have tinkered with this problem, they
have taken measures such as credit
curbs, price fixation, taxation, savings,
ceilings etc., all of which have limited
ut’lity in the matter of arresting the
inflationary spiral, and one wonders
what wi'l bs our position with an in-
vestment of Rs. 12,000 crores in the
Third Plan. There you have made no
provision for inflation during the third
five year period. I am of the opinion
that unless the Government pays
greater attention to this problem of
inflation a time must come when we
will so get involved with the after-
effects of inflation that not only our
Third Plan will fail but there might
be a veritable collapse of our entire
economy.

14 hrs.

The last problem to which I shall
refer is the question of liberation of
Goa. Likeﬂ everything else, we are
to'd, the liberation of Goa has got to
be peaceful, I have yet to come across
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peaceful liberation of colonies occupied
by powers which are notoriously colo-
nial and yet I do not understand why
Dadra and Nagar Haveli are not left
free to organise liberation of Goa. We
say on the one hand that Goa is part
and parcel of India, as it certainly is,
and on the other hand we take every
effective measure to prevent its libe-
ration being undertaken by the citi-
zens of this country. What type of
paradoxical talk is this that on the
one hand we say that Goa is a part
of India and on the other We prevent
Indians from participating in it libe-
ration?

There are many other things to
which attention in the Address has
been invited by the President. I am
not sat'sfied that the Address gives
us an iavigorating lead for the next
year tc come. It is a humdrum list of
what has been achieved—and achieved
in a very small and limited measure—
and the usualtalk of the Bills which
this House will have to pass, This is not
the way in which an Address has to
be delivered. There is nothing origi-
nal about this Address. So long as
we contnue to remain in the rut that
we have been in year after year, it is
very difficult to see how India will
prosper in the context of a world
situation that daily grows more dan-
gerous and more difficult to live in.

Shri P. R. Patel (17 hana): Mr.
Chairman, Sir, most of the hon. Mem-
bers have given their views on China,
Congo, Pakistan, Burma and other
foreign countries, I general'y speak
on agriculture and I shall confine my
remarks to domestic questions,

The President has referred in para-
graph 23 of his Address to textile
prices. In paragraph 24 he referred
to Panchayati Raj and in paragraph
25 he referred to agricultural produc-
tion. I shall confine my remarks to
these three subjects.

I would like to know from the Gov-
ernment their clear policy towards
agriculture vis-a-vis the textile indus-
try. You will be pleased to see that
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Government issued a notification on
the 5th December, 1960, stating that
textile prices were increasing and were
causing undue hardship to the con-
sumers for the last over a year. We
see from this that the textile industry
was allowed lo earn as much as possi-
ble for the whole year. Then the Gov-
ernment says that a suggestion was
made to the Indian Cotton Mills Fede-
ration, and a warning was issued to
them and they heeded to the waming.
How? The Federation issued instruc-
tion on the 3rd September, 1960, to all
cotlon mills in the country, that is,
their members, asking them to charge
25 per cent more on coarse, 22 per
cent more on lower medium, 18 per
cent more on higher medium, 11} per
cent. more on fine and 9 per cent more
on superfine cloth over the prices pre-
valent a year before. These were the
instructons that they issued. On the
one side the Government were giving
a warning to the mills, on the other
side the warning was utilised by the
Federation of the cotton mills to in-
crease the price and legalise the rise,

The-zafter there was a meeting of
the mill-owners with the hon. Com-
merce Minister and a contemptuous
decreaze in prices of about 2 per cent
or so was accepted. So, they had a
rise of 25 per cent on coarse cloth and
a contempiucus decrease of 2 or 3 per
cent was accepted by them. Thus we
see that the textile industry is allow-
ed to gather as much as possible at
the cost of not only consumers but also
at the ccst of cotton producers. My
grievance is that the textile industry
is allowed to grow fatter and fatter at
the cost of the producers.

Shri Braj Raj Singh (Ferozabad):
In spite of this complaint of his, he
has gone there,

Shri P. R. Patel: I am here to serve
the agriculturists in a better way than
merely to waste my time away in
speaking from that side.

Shri Braj Raj Singh: After four
years!

Shri Naushir Bharucha: Five years
in Bombay also.
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Shri P, R. Patel: What has happen-
ed is that the ceiling on cotton price
was fixed in 1951. We know that dur-
ing the period 1951 to 1960 prices of
all commodities have increased. That
must be accepted. There is no excep-
tion. There is no commodity the price
of which has not increased. I will
give some figures to show that even
the price of cotton manufactures in-
creased from base 100 in 1952-53 to
130 at the end of July 1960. So there
is an increase of 30 per cent. In tim-
ber there is an increase of 40 per cent.

Shri Naldurgkar (Osmanabad): But
food prices are going down.

Shri P. R. Patel: 1 am saying so.
Price of oil cakes increased by 39 per
cent, of tea by 114 per cent, of gur by
50 per cent and of tobacco by 10 per
cent, But the ceiling price of cotton
that was fixed in 1951 has been main-
tained throughout. It has not only
been maintained, but very recently
when Government declared their
policy about cotton for the year
1980-F1 in that policy the ceiling price
of Kalvan cotton that was fixed in
1851-32 at Rs. 870 a kandy was reduc-
ed to Rs. 840 a kandy. So there is a
decrcase of Rs, 30. We see on the
one side inerease in the prices of tex-
tiles. The mill owners—poor mill-
owners—are allowed to gather more
and for the agriculturists, the ceiling
price has been reduced. not only for
Kz'van cotton, but the other types,
Western, Vijai, and Surti. Artificial
zones were created and prices were
brought down. When representations
were made from all sides, and there
were protests from all sides, the re-
sult was, a negligible increase was
give in the case of Kalyan cotton, Rs.
10 or so. That shows our policy
towards the agriculturists, I tell you,
unless we revise our policy, we shall
not be doing justice to 80 per cent
of the population in the country. I
would request the Government to look
into the matter. I would ask the
Government, how is it that textile
prices went on increasing ard
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how is it that the Government was
pleased to decrease the cotton prices.
Was it not proper time to raise the
ceiling? The ceilings were fixed in
1951, There has been a rise in all
prices, Naturally, the price of cotton
also deserves to be put up at a higher
level, But, we did not. What are we
doing? This time, we had been short
of cotton. Just to meet our needs in
cotton, just to see that our mill owners
do not suffer, we imported cotton from

outside. We are indebting ourselves
and under PL. 480, we are getiing
cotton. We shall pay later on. My

submission is that this policy requires
a change.

Iiot only that. If we look at food-
grains, what do we find? A reply was
given by the hon, Minister of Agricul-
ture two days back that surplus of
who>at is there in Madhya Pradesh and
Pu.jab, Wheat is accumulating. Well,
it is not the fault of the Central Gov-
ernmeiit; it is the fault of the State
Government. It may be the fault of
State Government; it may not be fault
of the Central Government. But, what
was the fault of the agriculturists who
produced the wheat? It is accumulat-
ing. Prices have gone down and the
sufferers are the agriculturists. We
allow the agricu'turists to suffer. My
submission is that our policy towards
agriculturists requires to be revised.

I may refer to Panchayati Raj. I do
not want to say much. But, I can say
that this is a revolutionary step that
we have taken, It is a good thing.
My experience is, because I have
worked from Municipality to Loeal
Board, and from the State legislature
to this House, . . .

Shri Braj Raj Singh:
now.

The highest

Shri P. R. Patel: Yes, Those per-
sons who come straight have no suffi-
cient experience. My experience is
that when ‘the people’s co-operation is
there, everything succeeds and our
Plan succeeds. We have implemented
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two Plans. But, the enthusiasm that
should have been created amongst the
people is wanting. By the establish-
ment of the Panchayati Raj, we shall
be creating enthusiasm in the people
to ok after their own development
works, and they will be participating
in our Third Five Year Plan, It is a
good thing. It is a new experiment
here in Rajasthan. But, we had Pan-
chavats in the davs of Baroda; we had
local boards in the days of Baroda.
Afier Baroda wag merged, we have
so many pauchayats in Gujarat. OQur
experience is that the Panchavats are
doing very well, 1 think Panchayati
Raj will be a success in the country.
But, one thing is required. The man
at the top in the ministry should run
the Panchayati Raj in a most demo-
cratic way. He will have to forget
the old methods and certain other
things. I am sure the success will be
there. Without Panchayati Raj, our
democracy is not safe. We may have
legislatures; we may have a Parlia-
ment. But, these are the sikhars, The
roots are in the villages. Panchayats
are the roots of democracy, and if the
roots grow strong, we sha'l succeed.

In the end, if I may be permitted,

I would refer to China. The Presi-
dent had the hope that China will
persuade herself to come to a satis-
factory agreement with our country
in regard to our borders. It is good
if it bears fruit. But, as I know
China and Chinese history, I have
little hope. China entered into a
treaty with us in 1954 and agreed to
respect our integrity and our borders.
We see, after this Panch Sheel treaty,
they have behaved rather contrary to
the terms of the treaty. They have
captured our country. All these
documents are there. The official
team has done well and they have
put all the evidence. The evidence
is on our side but the territories are
on the other side. We are the least
concerned  with evidence. We are
concerned with our territory. I
b believe that China would become wise
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not by negotiation, not by persuasion,
but only by force. The country
should become united and make our
Government  strong in this matter.
This is what I submit,

Shri P. C, Borooah (Sibsagar): Mr.
Chairman; 1 associate myself with the
Motion of Thanks to the President for
the Address he was pleased to deliver
to Members of Parliament. Coming
as I do from the State which is vitally
affected by the Chinese aggression
and is also concerned with the famous
McMahon Line, I could not but men-
tion a bit about China, although
China has been discussed by almost
all the Members taking part in this
discussion. We held high hopes that
with the wvisii of the Chinese Prime
Minister to our country followed by
the meets of the high officials of India
and China would settle our disputes;
but all our hopes have been belied.
Although there i3  good news that
Long Ju has been evacuated by the
Chinese whatever be the cause, reports
have been coming that there are con-
centrations of troops and also prepara-
tions on the other side of the border.
Added to this, we hear that the border
talks have failed and that there are
new demands by the Chinese for big
chunks of our territory. The dark
clouds that gathered in the northern
horizon are becoming thicker and
thicker. This House has not been
given an opportunity to know the
actual steps being taken by the Gov-
ernment to put up a strong defence,
but, in the circumstances, I have only
to submit that we must be able to
rise to the occasion, we must see that
we fortify our borders, build roads,
improve communications, extend our
railway line right up to the foot hills;
above all we must see that our
national unity is not affected. We
must prepare our people in such
manner that they may rise as one
man when occasion demands. They
should be made aware of our
imminent danger. Fissiparous tend-
encies should be crushed. Reaction-
aries, bad characters, and disrup-
tionists should be combed out,
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Coming to the formation of Naga
Land, I do not find favour with the
name Naga Land. It sounds as if it
is 'a place somewhere in Europe like
Poland, Finland, Scotland or Ireland.
I wish the nomenclature is changed
to Naga Bhoomi, Naga Pradesh or
Naga Desh.

It is only five days ago that the
inauguration of tne interim body in
respect of the proprsed Naga Land
has taken place, of course, under
exireme precaution and extreme
security measures, While [ extend
my pood wishas to the President and
members of the interim body and
sincerely hope that the Naga brethren
will be able to live happily and be
prosperous in their new State, I can-
not but express concern at the increas-
ing hostile activities.

In reply to a question of mine the
other day, the hon. Prime Minister
was saying that the Naga hostiles,
losing their ground, had become
desperate, and were resorting to
violence, but I am sorry that I cannot
wholly subscribe to this viewpoint.

The Naga population is about 3}
lakhs, and for the last ten years they
they have been agitating for an indep-
dent Naga land. It is about six years
since most of the agitator leaders have
gone underground because of the
pressure of our armed forces, and
they have been directing the agita-
tion from their jungle hide-outs. As
a result, a lot of depredations, mur-
ders and attacks on officials, military
personnel and loyalists have taken
place. There is no denying the fact
that it is only because of our superior
and numerically greater armed forces
that the Naga Hills are still within
India.

The number of lives lost there, I
think, would exceed the number of
lives we lost during the 25 years of
our struggle for independence of the
country. We have not been able to
get back the four air force personnel,
about whom there was some mention
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earlier in the House today. Yesterday
our Defence Minister was saying that
it would not be in the interests of
the public to disclose details. But
may I, with your permission, read out
a news item from the Assam Tribune
dated 21st February 1961, which
from an official source? It says:

“The four Indian Air Force per-
sonnel, captured by Naga hostiles
in September last after shooting
down an ILAF. Dakota engaged
in supply dropping, have been
taken to an area inside Burma
border controlled by hostiles, it
was learnt here from official
sources today.”

The only railway line that passes
through the heart of the State of
Assam, which is the life line of the
State, iz being frequently attacked by
the Naga hostiles, and as a result
there is very often dislocation of
railway communications. The people
in the border areas are living in
extreme panic. One of the brightest
and bravest of the officizls, in the
person of Sadananda Chaliha, recent-
ly met his end at the hands of the
hostiles under very tragic circum-
stances which has stirred the whole
State of Assam.

It is said that it is very difficult to
distinguish a hostile from a loyalist,
otherwise how it could have been
possible for the hostiles alone to
kidnap as many as 27 goan buras,
village headmen, who were invitees
to the inauguration ceremony It is
also said that if the military is with-
drawn from the Naga Hills, the
hostiles would out-number the loyal-
ists and make the Naga Hills again
a hot bed of secessionist activities. I
do not hold the view that the hostiles
have become as weak as has been held
in some quarters.

I may be permitted to read out
another news item from Assam
Tribune dated 18th February, which,
reporting the inauguration ceremony,
writes:
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“For the first time jet planes
escorted a convoy of aobut forty
vehicles carrying the delegates in
addition to the armoured vehicles
and army escorts.”

Then it says:

“According to an official report,
an army special was attacked by
a hostile gang on February 14 last
near the Dhansirir station, injur-
ing two persons.”

This is the sort of information we are
getting, From this we have to con-
sider whether actually the Naga hos-
tiles are becoming weaker day by
day.

In this connection I submit that we
must not be complacent. We should
give all facilities and streng:hen the
hands of the Convention leaders, but
we should no! be complacent that
whatever is done in Naga Land is all
rightt We must be prepared to
revise, our attitude towards the Naga
hostiles. We should be prepared to
reorientate our attitude and approach
to the Naga problem, if necessary.

I find that there is no mention of the
demand for a separate Hill State in
Assam which is also agitating the
mind of the people living in that area.
I do not know how we can deny a
separate status to the five hill districts,
since we have given the one hill dis-
trict of the Nagas the status of a sepa-
rate State. I should not be misunder-
stood that I support this demand for
a separate Hill State, but I am speak-
ing from the point of view of con-
sistency. I wish also to ventilate the
reactions of my ming in the matter of
handlinge of the affairs of north-
eastern India, namely Assam,

After partition there were our two
administrations in tha part of the
country. One was the Assam Admi-
nistration, and the other was the Tri-
pura Administration. Manipur was
also within Assam then, being one of
the 20 districts. Of course, there was
a common Governor, with a separate
administration. By introducing Part
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B States, we separated Manipur com-
pletely from Assam. Thus, if become
three administrations in that area,
After that, by the introduction of the
Sixth Schedule in the Constitution
we have made the six hill districts
of Aszam as autonomous districts;
although the Nagas did not accept
that, we made those hill districts
became autonomous districts, and we
set by five different administrations
for them. Thus, there were in all
eight adminisirations after the intro-
duction of the Sixth Schedule. Then,
by a stroke of the open, the six dis-
tricts of NEFA have been separated
from Assam. That became the ninth
in the line of administrations. Lastly,
the Naga State has now been carved
out. Thus, in that part of the coun-
try, since after the Partition, in place
of having two administrations, we are
now  having ten administrations.
Surely, the House will be able to
judge whether we are going in the
direction of integration or whether we
are not separating one from another
by sctting up these separate adminis-
trations. About oil finds, there is of
course very good news. [Last year
also the President in this Address had
made a reference to this. But I come
from an area where there are two
oil-fields, on worked by the Qil India
Limited, and the other by the Oil
and Natural Gas Commission. The
latter is a public sector organisation,
while the former is a private sector
organisation with of course, Govern-
ment participation. During the last
seven years, the Qil India Limited
have dug as many az 90 deep wells,
whereas the 0il and Natural Gas
Commission have dug during the last
two and a half years only two wells.
The performance of the ©0il India
Limited is such that with the oil that
they would find, they will be able to
feed two refineries. As against this,
the performance of the Oil and
Natural Gas Commission is that of the
two wells dug, one has been declared
dry, while in respect of the other
which was stated to contain some 50
million tons of oil, the position has
been contradicted by the hon.
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Minister here. So, the performance
of the public sector organisation has
to rise to the same level, as, if not
exceed, that of the private sector
organisition.

14.33 hrs.
[Mr. Depury-Seeaker in the Chair]

Luastly, I would like to mention a
word about the visit of foreign
dignitarics. A large number of foreign
dignitaries have visiting our country
very often, but we are extremely
sorry, and our whole people very
much dissatisfied at the fact that in
none of the itineraries of these
foreign dignitaries is Assam mention-
ed. Nobody goes to Assam. Assam
has always been neglected. We hope
that at least in future, when the
ilineraries of the foreign dignitaries
are drawn up, Assam would find some
place in them.

Shri Mohammed Imam (Chi‘ul-
drug): I am one of those who
characterise this Address as colour-
less, odourless and tasteless. On a
close study of the Address, we find
that our national difficulties are being
aggravated, and there is a growing
threat to the safety and integrity of
our country. The Address iiself gives
no assurance abecut the steps or
measures to be adopted by Govern-
ment for confronting, and for a solu-
tion of, the various problems that
face us.

The President has been pleased to
refer to the Third Five Year Plan,
and he has also referred to the rise
in national income. Hg has also
referred to the rise in prices. The
other day when Shri Ranga referred
to the Third Five Year Plan and offer-
ed some criticism, there was some
mild stir in this House. I may make
it quite clear that I am not against
the development of the country or
against the progress of the country.
Qur idea is that any economic plan-
ning in our country showld conform
to, and have some regard for, our
economic conditions as also to the
availability of internal resources. If
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this principle is not kept in view, I
am afraid we shall be in a tangled
web from which it will be difficult for
us to extricate ourselves. I am only
anxious that the goose which lays the
golden eggs should not be killed with
a view to mop up all the golden eggs,
ultimately finding that there is none.

Vo have Lad the experience of the
two previous Plans. We know what
cossiderable siresses and strains we
have to put up with., We are also
awairp of the extent to which the
peop's and the common man have
been burdened with oppressive taxa-
tion., We are also aware of the extent
to which the country has become
ind2btad both internaily and external.
ly. We are also aware of the extent
to which inflation has gone up and
is staring at us. For want of time, I
would not refer to how the country
has suffered and- what the impact of
the huge debt that we have contracted
has been, but suffice it for me to say
that the present debts have involved
the country in the payment of at least
Hs. 200 crores gvery year as interest,
and we are also leaving a huge
liability for posterity. I am concerned
at the incidence of taxation and the
impact it will have on the people if
we accept the Third Five Year Plan
and push it through. As we know,
we have no reserves. The entire
expenditure on the Third Five Year
Plan, which comes to Rs. 12,500 crores
has to be met out of borrowed funds,
deficit financing and taxation. The
taxation contemplated is about Rs. 1,650
crores. This means, in the course of
the Plan, in order to implement it,
the per capita taxation in the country
would be Rs. 40, apart from the taxes
which we have already been paying.
Just imagine what the plight of the
common man will be, and how oppres.
sive the weight of taxation will be.

Again, 1 may point out that the
Indian people have been taxed much
more than they were taxed before,
and the limit has been reached. Gov-
ernment may say that they levy these

FEBRUARY 23, 1961

Address by the 1668
President

taxes in order to restore the prosperity
of the people or to make them happy.
I have already said that the theory
that the people are always taxed to
prosperity is one of the crudest
theories, It is a theory which has to
be expleded. Taxes must be levied
taking into consideration the living
oni. the carning capacity and
taxzble capacity of the people.
b2 other hand, here we find noth-
at indiseriminate and unlmited
taxation. '

I may also refer to the other impli-
catians of this  unlimited borrowing
and unlimited taxation, and the major
onz i1z ‘nflation. Inflatioa has reached
itz height, and as you know, people
are in the grips of a rigorous and
cruel inflation. With these taxes, and
with this over-expenditure, and with
this borrowing. I am afraid inflation
will go bevond their control; it will
go to such an exteat that I think,
perhaps, the common man will have
to starve. As it is, the prices of the
essential commodities are high. For
example, rice is sold at one seer a
rupee. Take it from me, after all
these taxes are levied, the inevitable
consequences will be that prices will
soar so high that we will be creating
a famine and rice, to take one
example, may be sold in quantities of
half a seer or one-fourth of a seer.
It is with a wview to protect the
common man from taxation, it is with
a view to protect him from inflation
that I plead that the Plan has to be
modified considerably. It should not
be as ambitious, or over-ambitious, as
is envisaged now, and it must conform,
as I have said to the economic posi-
tion of the State and the people.

The President has said that our
national income has gone up by about
6 or 7 per cent. The national income
might have gone up, but has anybody
considered how far the national ex-
penditure has gone up, how far the
earning capacity of the people has
gone up and how much they have
spent? I agree that ten years back
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the per capita income was about
Rs. 200. As against that, the per
capita expenditure was about Rs, 120
or Rs. 150. Now the per capita in-
come might have gone up to
Rs. 340, but the per capiia expendi-
ture has gone beyond that figure. So
his earning capacity might have in-
creased, but his standard of living has
gonz down. I dread to think of the
consequence; when the Third Five
Year Plan is attempted to be imple-
mented.

Let meo refer to  another matter
tha. has already been mentioned yes-
terday—the Jabalpur incident. I
know this incident has agitated the
minds of all right-thinking and patri-
otie Indians. These are unfortunate
happenings. It is unforiunate that
such incidents and occurrences have
been of late far more frequent than
they were before independence. (An
Hon. Member: No, no.). I am going
to prove that incidents of such magni-
tude, intensity and persistence have
become very frequent. I am not con-
cerned  with communal minorities
alons  There are number of minori-
ties in the country. There are linguis-
tic minorities, there are communal
minorities, there are political minori-
ties and there are other minorities. I
submit that if incidents of this nature
go on, the position of the minorities
will become far more vulnerable than
it is. They need protection.

We know that last year there were
the unhappy incidents of Assam
wherein scores of lives were lost and
property worth lakhs destroyed. That
was in the name of language. These
incidents were followed by the unfor-
tunate incident at Firozabad which
was of a long duration and great in-
tensity. Then we had the incident at
Bhopal, and then in some parts of
Bihar—I do not know the names of
the places. Now there is the incident
at Jabalpur. In the course of one
year, four or five incidents have oc-
curred. And what is surprising in all
such cases is that law and order is
surrendered to the riotous mob. I
could understand it taking place for
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some time, for a day, though it is the
duty of the local government and the
police and the military to come, curb-
it and put it down. But I cannot un-
derstand how such incidents and
riots could be allowed to go on for
weeks and weeks together, unless it
be with the acquiescence of the local
government or the police or, as was
pointed out vesterday by Shri Frank
Antheny, of the leaders. Is there no
police? Is there no military? Why
should such incidents be allowed to
continue, whoever may be a: fault?
Is it ‘mpossible to round up the cul-
prits and control such incidents with-
in one hour? The very fact that such
incidents affected so many persons,
with go many persons killed under the
very eves of the police and military
and so much property looted and des-
troyed, shows that there is something
radically wrong with our administra-
tion and system of Government. The
Government must function according
to democratic principles. But here I
am afraid it is not democracy that
functions, but it iz mobocracy and law
and order is surrendered to mobocracy.

Regarding this incident, I submit
the time has come when Government
should take some effeciive measures.
If such things are going to occur, it
will be a disgrace to the country, it
will be a disgrace to the Government
and it will be a blot on the fair name
of our gecular State, I agree that a
thorough investigation must be made.
Not only that. Steps and measures
must be adopted to check and pre-
vent such anti-national incidents.

Shri S. L. Saksena (Maharajganj):
Mr. Deputy-Speaker, the list of omis-
sions in the President’s Address has
been given by warious speakers. I
wish to comment up one, that is about
the Banaras Hindu University.

The President himself is the Visitor
of the University, Only two years
back, this House discussed she Banaras
Hindu University (Amendment) BillL
By that enactment, the elected Court
has been taken away and the elected
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Executive Council has been abolished.
In their place, a nominated Court and
a nominated Executive Council have
besn set up. Several times, we have
tried to raise guestions about that
‘here, tu: we have bren told that it is
an autonomous body. With due res-
pect, I say it is not an autonomous
body when everything is nominated
by the Visitor and he also does not
funct.on in hls discretion, because the
Education Ministry has taken over
the functions of the Visitor. There-
fore, I want to say that this subject
should be allowed to be discussed be-
cause this is the only forum where it
-can be discussed.

When that Bill was passed by this
House, we were told that the Mudaliar
Committee had revealed a serious state
of affairs in the University, and in
that Act provisions were made to
combat those things. One of the pro-
visions in the Act is section 30 which
lays down a procedure by which any
teacher in the University, whose acti-
vities were deterimental to the in-
terests of the University, could be
removed. You will remember that in
the Report of the Mudaliar Commit-
tee mention was made of Eastern U.P.
a dozen times by name. They said
that teachers from Eastern U.P. were
responsible for the evils of the Uni-
versity. We said here that some peo-
ple who were in power there were
prejudiced against Eastern U.P. There-
fore, that Committee was appointed
and thoir Report published. Now all
the powers of the University have
been taken away—the elected Senate,
the elected Court and elected Execu-
tive Council. And what was worse,
when the Act came into force, about
a dozen Professors, disiinguished in
their respective subjects and known
all over the world—one of them was
honoured by the award of Padma
Bhushan by the President—were is-
sued charg#-sheets. Their replies
were received and the Reviewing
Committee went through all the pro-
cesses. They could not find enough

FEBRUARY 23, 1961

Address by the 1672
President

material to remove them. The Re-
viewing Committee were of the opinion
that they were not dangerous to the
Universily.

Then another course was taken.
They resorted to the ordinary power
in the statutes, that of giving six
months' notice and terminating the
services. After having gone through
the entire gamut of section 30 of the
Act. and having considered the report
of the Reviewng Committee, the
Executive Council terminated the ser-
vices under the ordinary provision in
the statutes that the services of a
teacher can be dispensed with by
giving 4 months' salary. These tea-
chers went up to the High Court and
the High Court rejected their appeal.
Then, they went to the Supreme
Court and the Supreme Court has
passed the severest strictures on the
conduct of the Executive Council. The
Supreme Court after having gone
through the entire gamut of the pro-
visions of the Act and after having
found that there was nothing against
them, has clearly stated that in now
dispensing with their gervices under
the ordinary provisions, the Executive
Council has acted illegally and wrong-
ly, and, therefore, all of them have
been ordered to be reinstated.

I wish to point out that this order
was passed by the Supreme Court on
the 10th of January and it is surpris-
ing that on the very same day—prob-
ably this was communicated to the
Vice-Chanceller by  telephone—the
Vice-Chancellor passed an order
against all these teachers. Although
the Supreme Court declared that the
previous order was null and void the
order given by the Executive Com-
mittee—the Vice-Chancellor paaszd
this order. He says:

“In my opinion an emergency
has arisen which requires that
immediate action should be taken
and in accordance with my powers
under Clauses (4) and (6) of Sta-
tute 9, I order that Shri Radhey
Shyam Sharma, Lecturer in Glass
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Technology, College of Technology,
should not act and function as the
Lecturer in Glass Technology,
College of Technology, and as a
member of any authority of the
University and of any Committee
of the University and should not
do teaching and academic work of
any kind and should not do ad-
ministrat've work of any kind and
should not perform any function
and duty and should not do any
work connected with the office
and the post which he holds, from
the date of this order, until the
next meeting of the Executive
‘Council which will give a final
decision andjor direction on the
subject matter of this order.”

After the judgment of the Supreme
Court suggesting that the previous
orders were null and void, the Vice-
Chancellor passes this order; and for
the last 2 months these teachers could
not enter the University. Probably,
even criminals would ndt have been
:ordered in this manner.

My complaint is against this Exe-
cutive Council. Out of about a 1,000
teachers in the University they have
only selected some 10 teachers all of
eastern U.P. and have framed charges
against them. After that tnese
teachers were dismissed under the
ordinary law. The Reviewing Crrma-
mittee did not approve of it. What
could be worse? The Executive
Council hag proved that it is partial,
that it is inimical to certain people,
that it is inimical to the inierests of
certain people,

I come from U.P. and I claim that
this University has, since its foundation,
been the one University to which the
people of eastern U.P. have been look-
ing for their education. Now, the
authorities, the Executive Council of
the University is inimical to their in-
terests. I say, they must go when even
the orders of the Supreme Court are
not honoured. I say this body has no
right to exist. I, therefore, submit that
the Visitor should have brought this
out in his Address—that the affairs of
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the Banaras Hindu University are not

in proper order.

One thing more. Another professor
has been dismissed. He was employed
very recently. He has been dismissed
as being blind. So far there have
been many others; half a dozen were
blind. But this professor alone has
been chosen by the Executive Council.
The Supreme Court has found that
that order was null and void and mali-
cious and should not be given effect to.

Shri Naldurgkar: Mr. Deputy-
Speaker, Sir, I have risen to support
the motion of Shri Bhakt Darshan.
Some of the hon. Members have criti-
cised the President’s Address as lack-
ing in inspiration, in enthusiasm -nd
that it also lacks a definite policy as
far as our frontiers are concerned. But
I may also say that all the speeches
that have been delivered by the mem-
bers of the opposition parties in this
House have also lacked in suggesting
a definite policy.

Do they want that the Government
of India should declare war against
China immediately? Do they mean
that our Government should send
armed forces to the frontiers with all
the military paraphernalia and go on
firing volleys after volleys? It is very
easy to criticise; but it is very difficult
for the opposition to suggest any con-
crete step on this matter.

In my opinion, there is a definite
policy in the Address of the President.
Certain words and phraseology used
by eminent persons carry certain im-
portant connotations and have a
special meaning. This is the case as
far as the President’s Address is
concerned. It has a definite policy, a
peaceful but firm policy of progres-
sive preparedness for defence which
has the support of our people and
which has also profoundly influenc-
ed world opinion. The Address says:

“This peaceful but firm policy
and progressive preparedmess for
defence has the support of our
people and has also profoundly
influenced world opinion. We
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firmly hold that the frontiers
between India and China have
been for long well established by
treaties custom and usage.”

14'58 hrs,

[Mr. SPEARER in the Chair]

The hon, President has suggested:

“China will persuade herself to
come to a satisfactory agreement.”

If China does not do that and
insists upon the illogical occupation
and incursion, then China would be
responsible for  future results. The
whole responsibility would be of
China if there is war resulting in
global warfare. It is a clear warning
to China. I differ from the opinion
of those hon, Members who have
criticised this Address as lacking in
creating enthusiasm or inspiration or
lacking in stating a definite policy.

Next, there is also one suggestion,
that our Government—

“cannot accept the results of
unilateral action or decisions
taken by China.”

This is a clear warning; and this is
sufficient as far as the situation is
concerned.

The President has given very valu-
able suggestions on page 8, in para
37. He says:

“I have drawn your attention
to the great tasks and burdens
that are in front of us all.”

The attention of both Houses has
been drawn to the dynamic and
explosive world situation; and in the
end the President says:

“l am confident that wisdom
and tolerance and the spirit of
co-operative endeavour will be
your guide.”

This is sufficient justification that
there is a definite policy in the
Address as far as,foreign policy is
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concerned, as far as the frontiers are
concerned. I want to point out that
the reference by the hon, President
to our Panchayat Raj must be wel-
come. It is nothing but the orienta-
tion of our previous panchayat raj;
in the previous days, the decisions of
the panchayat were implemented or
executed like the decree of the court
and there was domination of pancha-
yats. Now we are creating panchayat
raj in a different form. Our experi-
ence is that different persons are
elected from different shades of poli-
tical opinion and there is a clash in
the panchayats as far as administra-
tion is concerned. I therefore hope
that they will be wise enough in
future in this matter as they have to
play a great role in the development
of our nation.

15 hrs.

Now, I want to make this last
point—the constitution of a separate
State of Nagaland. An interim body
and the executive council have been
newly inaugurated there. There are
several tribes and they have different
cultural patterns and social and reli-
gious dogmas. I hope that the
leaders of Nagaland will try to unify
all these tribes though their task is a
hard one. I appeal to all the brothers
living in the Nagaland that they
abandon the cult of wviolence and
separatism and that they work and
co-operate with the present set up of
administration as Indians. I assure
on behalf of the House that we will
co-operate with them for their future
welfare, prosperity and progress.

Shri  Jawaharlal Nehru: Mr.
Speaker, Sir, so many hon, Members
have taken part in this discussion
and have put forward much in the
way of criticism, much in the way of
ideas or suggestions that I find it a
little difficult to deal with all this
multitude of good, and not so good,
ideas thrown out. No doubt, every-
thing that has been said here will be
given careful consideration by the



1677 Motion on

Minisiries concerned. I feel that per-
haps it would be better for me not to
take up all these multitude of sepa-
rate points but rather to deal with
this guestion in its entirety, saying
something about the broad features.
Otherwise, we rather tend to lose our-
selves in detail, even though the
detail might be, and is often, impor-
tani, more especially, in the world
today and in India of today which is
so ful] of problems,

Now, Sir, first of all I should like
to refer to a criticism which has been
made strongly and forcefully by Shri
Asoka Mehta about the President's
Address being odourless, colourless
and generally inane. As members of
the Government, who are responsible
for the President’s Address that cri-
ticism applies to us cetainly. I am
prepared to say that that criticism is
partly justified. We, as a people, are
apt to go to extremes ofen in our
opinions or in our language to extre-
mes of euology or extremes of criti-
cism. I myself am often guilty of it;
we, all of us, are to some extent; and
one has to think, therefore, how far
in a State document such as the Pre-
sident’s Address one should allow
oneself to run away with one’s feel-
ings. It is easy to do that and some-
times one has a pleasant glow in doing
that. But I feel that, because of that
tendency of ours, we should restrain
our language on such occasions—not
always—snd try to be objective and
even colourless. Maybe, it is overdone
perhaps and the criticism, as I said,
may be justified. But the House may
remember al] the past Addresses—
how many are there, I forget, a dozen
or thereabout or more—and the langu-
age has followed a set pattern of
restraint. Whether that is good or
bad, opinions may differ—and more
especially when one feels rather
strongly about a subject, as, I have no
doubt, most hon. Members present
here do, as I do, when we think of
India, its problems and its future; we
fee] strongly about it. We are part of
India; we are emotionally wound up,
apart from the intellectual occupa-
tions, with the subject and because
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of that strong feeling, my own reac-
tion is restraint: restrain oneself not
to bg led away by one's strong
emotions on this subject so near to
our hearts and not to be led away,
even in judging a situation, by emo-
tion. However, I am merely mention-
ing this, not by way of an apology
but by way of an explanation. It is
easy—not very difficult—to be rheio-
rical. But normally speaking, the
problems we have to face, whether it
is a problem of our economic deve-
lopment with all its tremendous con-
sequences or whether it is a threat
or danger on our frontier, they are
easily capable of rhetoric. But
rhetoric does not solve them. What
perhaps helps in their solution is a
certain, rather cold logic and a cold
undersianding of a situation and a
capacity for cold action, backed by
warm emotion.

We are all engaged in this country
in a task of supreme magnitude and
when I think of this task which fate
and circumstances have faced us with,
I feel both—shall 1 say—both exhili-
rated by it and also feel the inadequacy
of ourselvez in facing this tremendous
task. It is not a task of today or this
year; it is a task of an age that we
face today. It is a task in the long
history of India which would stand
out—not we; we are small folk before
this great task. But this turn, the
change that is coming in India to
hundreds of millions of people, that
indeed is a mighty task by any
standard and no one can come up to
measure that great task. We are
all small folk and we only deal with
it with some confidence sometimes,
not because of supreme faith in our
own abilities to deal with it but acer-
tain faith in this India which has sur-
vived through the ages and a certain
faith in our people, hundreds and
millions of them and a certain faith
in this Assembly, this Parliament
which deals with it. It is that that
keeps us up. Who, however brilliant
or great he might be, could imagine
that he can face this task’ unaided or
by oneself or by small groups? For,
after all, it is a magnificent theme—
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the history of India for the past hun-
dreds of thousands of years. But
part of that magnificence attends
even to the present age in the last
generation or two who laboured and
succeeded in gaining the freedom of
India, and then, again, without respite,
has laboured to raise India to the
level that is her own right, a level in
internal prosperity, in internal well~
being, level in the councils of the
world. It is not a small task and not
a task which anyone ecan fulfil in a
short period, even of years. And
undoubtedly, however well-meaning
anyone might be, there will be mis-
takes made; there have been mistakes
made, because the task in a sense is
without precedent in this particular
context as indeed all national deve-
lopments are. There is no exact pre-
cedent for any nation because the
objective conditions in everything
that apply to that nation have not
been duplicated elsewhere,

And so we are engaged in this task.
You might consider as if all of us, the
millions in our country, who are
actors in this drama are weaving
some grand pattern in tapesiry, a
many-coloured pattern, in which
milliong of individua] threads go in
to give it shape and colour. We are
a many-coloured coun'ry, with many
hues and many differences, and yet
tied up also in infinite ways. Through-
out history that has been so. Today,
the high privilege has been given to
us, of weaving this pattern in our
brief lives and leave something worth-
while for fulure generations. It is a
theme for a great poet, a great writer.
How. can we dea! with it, and so,
in our inability to deal with it pro-
per'y and not to lose ourselves in
rhetoric because we feel so much, we
try to be matter of fact even though
there might be much passion behind
those simple words.

Hon. Members criticised and rightly
so, because this House is meant for
criticism, for searching ecriticism, and
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yet, I imagine that behind that criti-
cism there is a vast amount of agree-
ment about the fundamentals—about
the details, of course, there is bound
to be criticism, but about the funda-
mentals there is agreement. Perhaps,
there are some hon. Members who
even differ in regard to fundamentals.
May be. Sometimes I felt, when Shri
Ranga was speaking, that he differed
almost about everything that we did—
external, internal, domestic or other.
He seemed to think, and his party
seems to think, that instead of giving
thought to the problems and their com.
plexiiy, all that is necessary is to tell
us that he stands with God and that
will convince him that everybody is
in the right. I do not know exactly
whether he and his party have got a
moncpoly in God! I shal] think rather
poorly of God if that is so. However,
it is really extraordinary how, Shri
Ranga, sweeping away Planning,
sweeping away Externa) Affairs and
everything, in the full warmth of his
rhetorical address, went on, recardless
of fac.s or circumstances or reason or
logic. That iz not good enough for
us. We have to deal with fact and
circumstance.

If you think of our economic con-
dition which is the basic thing and
our Five Year Plans and the rest,
again they give you a vast field for
very legitimate criticism, and natu-
rally so. Do you think that we Mem-
bers of the Government, who may be
sitting here in serried ranks before
you, do no! criticise each other or
eriticise our own work? I can tell
you that though we do not agree with
all the criticismz made, we agree
with many things and many of the
criticisms, and we could add to those
criticisms ourselves. That is inevit-
able in the nature of things in this
tremendously complicated businesg of
planning for India, because, behind
these five year plans, al] these reports,
whatever may come into these docu-
ments, lies throbbing of our humanity,
400 millions, and only a superman can
deal with these problems with the
assurance of certainty. We can only
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grope, trying to learn from others,
trying to learn from the experience
of our own people, trying to learn
from our mistakes by trial and error,
etc, and go ahead and profit by the
criticisms, That is true.

But in criticising or in understand-
ing a certain picture, I submit that
Wwe must remember that wvalid and
helpful criticism comes only from an
overall look and not taking out a bit
regardless of its surrounding circum-
stances and dealing with it entirely
separately. The whole question of
planning is the inter-relation of a
hundred and thousand and million
things in the country. It is not leav-
ing things to chance or dealing with
something or put up a Dharamsala
here or a Yatimkhana there. That is
not planning. You may talk of a
Dharamsala and a Yatimkhana and
say they are steel works or this or
that. All that is not planning, even
if they are steel works or anything
else. Planning is an attempt to see
the life of the nation as a whole. Of
course, before you make that attempt,
you have an objective and the objec-
tive must be seeing the life of the
nation as a whole, the progress of the
400 million people here, not measured
by this group or that community
progressing or not.

Take the question of unemployment
which is so vital for us. Of course it
is vital. How are we to solve it? I
am not going into that question now,
but suggestions are made as if it is
through the knavery or folly of the
Government that the problem of un-
employment is not solved or this is
not done or that is not done. Now,
it so happens that the unemployment
problem is a problem of many coun-
tries in the wide world and not ours
only which increases its population by
50 or 60 lakhs. We must consider it,
but it is rather wunhelpful eriticism
merely to wave a flag and say that
unemployment is not solved,

First of all, we must have a clear
idea as to where we are going to:
broadly, and not in detail. Secondly,
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we must plan to go ahead in spite of
the views which Acharya Ranga was
pleased to express. We have to plan
to go ahead. Everybody recognises
that. (Inferruptions).

An Hon. Member: He is not
‘Acharya’,

Shri Tyagi (Dehradun): Shri Raja-
gopalachari!

Shri C. K. Bhattacharya (West
Dinajpur): Acharya Kripalani will be
offended.

Shri Jawaharlal Nehru: I must cha-
llenge all this. Shri Ranga is Acharya
Ranga and nothing else. Now, it is
possible that we might differ about
the ultimate picture. I am not quite
sure about the absolute uliimate pic-
ture. But we are nowhere near the
ultimate picture. So, the question of
difference is rather far from us. I do
not wani my couniry to be a replica
of the United States of America or the
Soviet Unicn or the United Kingdom
or any other country. Many new
problems have arisen there; from the
veiry fact that they have solved the
primary problems, new problems
arise, I have no doubt that new
problems will arise for us when we
soive the primary problems. But I
would not go inte that now. We can
have our own ideas. But for the
present we have certain basic, pri-
mary problems which are common to
humanity all over, which are common
to any Siate where vou wish to give
a good life or the opporiunity to live
a good life to every human being
living in the State. That is the pri-
mary piroblem before us. Afterwards
come other problems We must always
think, I submit, whatever Ministry or
department deals with it. of the 400
million people of India. The moment
vou forget that, you are off the track.
Many of our groups forget that fact.

I repeat what I have said. When
I have been asked “How manv prob-
lems?” 1 have said, we have 400
million problems in India.? That is
not a fanciful statement. Alwavs this
picture of numbers is before me,
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numbers crushed by poverty for ages
and struggling hard to get rid of it.
It is an inspiring sight to see them
struggling hard to get rid of it and
raising themselves by their own lab-
ours. So, we have to do that.

There are various ways for that.
There may be various ways. We can
learn from other countries. We can
learn from our own experience, But
there is not a shadow of doubt in my
mind and I submit in the mingd of any
person who thinks about it that the
only way to get rid of poverly in
India uliimately and to get employ-
ment is through the employment of
what are called modern methods of
science, industry, ete. There is no
other way and I want to convince, if
anybody thinks otherwise. How to
do it, one may argue about it. That
is the only Way which succeeded in
any country. You may evolve some
magical method. Not believing in
magic, T have to rely on logic.

We have to do tha! keeping in tune
with our own background, our own
genius, our own history, our own
capacity and all that. But it is basic
to profit by modern scientific techno-
logical methods. We may differ about
other fields of human endeavour, but
in this there can be no doubt. 1
repeat tha! you can only raise the
levels of India by the use of modern
technology and science, which bring
greater production and greater wealth
and which give you the opportunity
to raise the level of the people.
‘Otherwise, there is no opportunity.

We talk about social'sm. Some of
us—so far as I am concerned, 1 have
besn attracted to basic socialistic
ideas ever since I was a student at
college fifty years ago or more. People
argue about it, and there is room for
much argument, but if you analyse it,
¥ou come back to modern scientific
technological methods and there is no
socialism unless you adopt them and
you produce the wherewithal for
people to improve, Otherwise, you
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—lt
do not. These are general conside-
ra'‘ions,

Coming to our economy, again many
criticisms made are justified and yet,
I think those crilicisms somehow miss
the point. In considering our eco-
nomy, you may consider agriculture,
industry or bosie thine—human beings,
thet is to say, trained humapn beings,
because once you admit the fact that
sciontific and technological methods
arc noacessary, vou must have train-
ed human beings. A man who can
del'ver a speech and can do no'hing
else is not gocd in the world, except
possibly that he can get elected to
some council or other. He may be
extraordinarily good at that, but he
cannot build a bridge or put up a
steel plant; he cannot do a hundred
and one thing: one has to do today.
So, that is necessary.

Shri Tangamani (Madurai): 1Is it
prop.r for the hon. Prime Minister to
refer to Members in the way in
which he has referred?

Shri Jawaharlal Nehru: I did not
refer to Members of Parliament; 1
ruferred to some council.

Mr., Speaker: He did not refer
to Members of Parliament. There
can be engineers and doctors here
also.

Shri Jawaharlal Neiru: If you look
at agriculture today—much has been
said about Agriculture—I think you
will nctice a very marked change in
our agriculture, i.e, the process of
change is going on. I think that that
process is the result of the past dozen
years’ work and facts and circum-
stances. 1 am not taking the credit
for it. A hundreq factors have gone
into it and thers it is at work. I
have no doub® in my mind that it is
moving in the right direct'on and
that we have taken a turn. There is
going to be extremely difficult work
ah:ad, but we have taken a turn in
the r'ght direction and food pro-
duction w1l grow,

We are dependent and we are like-
ly to continue to be dependent for a
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fairly considcrable time on nature,
monsoons, etc. We can lessen our de-
pendence progressively by keeping
stocks, resorting to intensive agricul-
tur: and so on, wnch we are doing.
Never‘heless, we are dependent. As
hon. Members know very well, a coun-
try like China is depandent, in spite
of all that it has done., It has done a
great deal in the improvement of
agriculture and yet, it is facing one of
the mos’ terr ble famines in the
whole history of China today. So,
there it iz—certa‘n factors which you
cannot ignore, which you ignore at
your peril—and a critic’sm without
keeping that background in wview is
not helpful.

1 think that agriculture is improv-
ing to th: extent it is becoming
modern, to the extent it is usng be’ter
ploughs, better seeds and various other
better things which everyone knows.
The farmer has to become a more
modern farmer. There is no other
way and to the extent he is becom-
ing co-operative, he is improving.
The type of farmer that Acharya
Ranga has in view and which he stres-
ses is the self-sufficient, self-contain-
ed, isolated, ignorant man; that is the
farmer of h's concep*ion. There can
never be any progress in that way.
The whole experience of the waorld
t:lls us that. It is all very well when
there is plenty of land, plenty of
everyth'ng and people had a fairly low
standard of living when you can
carry on like that, but no today. So,
I feel that agriculture, broadly speak-
ing, is doing well.

Coming to industry, the spectacle in
regard to industry is not merely satis-
fying; it is elec‘rify’'ng and spectacu-
lar. It shakes one up—the rapidity
with which changes are taking place
in this country. I do not know if
th's House realises it or not, because
we live in these surroundings and we
do not quite realise what is happening
round about us. We are used to it
But a person who comes and has a
look at it from outside, a competent
observer, is amazed at what he sees in
ths country in regard to industry.
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One knows about the big industries
more or less, but few people know
about the revolutionary change that is
coming over India in regard to the
middle and small industries. We see
the descript'on of them by competent
observers from outside.

I do not imagine that T attach more
importance to observers' opinion than
to our own. I merely say so because
the observers are critics of ours and
they are not likely to run away with
the praise of us unless they were
compelled by c'rcumstances. When
prople like bankers, a community of
people who are not normally very
loveable, individuals apart of course,
describe this as spectacular progress,
it has some meaning.

The other day I was reading an
article by a very eminent financ’al
editor of a great newspaper and what
he said astonished me. I do not know
where it is now. He said about small
and middle industries in India: “It is
growing up everywhere in a wild rush
and scrample”. Observe the words
“wild rush and scramble”. He was
astounded, He criticised in his article
many things but he said the whole of
India is seething with growth, dyna-
mism. These are the impressions that
outside people get. Here we are sit-
ting, pulling our hair over our eyes
and weeping and wailing that nothing
is being done. It is extraordinary this
missing the reality, missing the subs-
tance of things for certain superficial
things which are bad, which are ad-
m'tted as bad. I admit they are bad.
Of course, there are bad things, infi-
nite number of bad things in our
country. But there it is.

Here we are living at this historic
moment of Ind'a with enormows
changes coming every day among a
vast number of people in a variety of
ways, whether it is the farmer or whe-
ther it is the educational apparatus
which we criticise often and r'ghtly
criticise; and yet that educational
apparatus is revolutionising India. We
must keep this in view—our educa-
tional apparatus. I criticise it, every-
body cr'ticises it; but realise that in
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spite of all that criticism and the
criticism is justified often neverthe-
less, it is playing a tremendous role
in revolutionising India. All these
vast numbers, today I am told—I do
not know, they grow from month to
month in numbers—there are 45 mil-
lion boys and girls in India, which is
a considerable number, growing by a
million every year, which by the end
of the Third Plan will be over 60
million and so on. Boys and girls,
in millions—and girls, 1 repeat:
because they are the revolutionary
factor, because when the home is re-
volutioninsing everything is revolu-
tionising. So, from a hundred direc-
tions all these are being done.

So, if we look at this question in
this broad way, one feels not only
a sense of elation but a sense of
triumph, not one’s own triumph
because we are cogs in this mighty
wheel—Parliament, State Assemblies,
and millions of people work‘ng in
factories, the field in education and
in what not. It is an enormous factory
of India, if I may say so, working
more and more efficiently. It is a
tremendous task and I should like to
convey, not merely in rhetoric but in
simple language, the excitement of
looking at this picture, of thinking of
this picture. There is a tremendous
excitement in ijt.

If you read the Five Year Plan re-
port, well, certainly it is rather bald
in quoting facts, and literary quali-
ties are not found there; but, never-
theless, if you analyse it, if you look
at it and go beyond the details to the
skelton, it is throbbing with life and
blood of a wvast number of human
beings because it deals with a wvast
number of human beings, their pro-
gress in a multitude of fields and all
that. That is an approach which may
be called an emotional approach but
there is something in it and if we
have it and analyse these things then
we are likey to get a truer picture
than sticking at every small part of it
which may not be to our liking.
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So, I submit that our economy is
passing through a very difficult stage
and inevitable stage, a stage which is
a welcome stage, because out of that
difficulty we emerge into better times.
We can never emerge into be‘ter t'mes
without passing through that difficult
phase. We are doing that and it is
nothing to be sorry about. No coun-
try goes ahead without passing through
these difficulties, whether it is agri-
culturz or whether it is industry. And
I could go more deeply into the in-
dustrial things, what is happening in
India, what gains we have made, to
support my argument, but I shall not
take the time of the House in that
way.

I forget now, T think it was Shri
Ranga who, among other things, talk-
ed about our forgetting the handloom
weavers and in*roducing powerlooms
and thus driving people out of it.
Now, that exhibits two things. First
of all, he did not know his facts.
Secondly, he does not realise, as I
wish he would, that it is through
better techn’ques that we advance, not
through sticking to old technigues.
We do stick to old things for social
reasons where a change-over might do
harm immediately. That is a different
matter. But it iz through higher
techniques that a ecountry advances.
Now, take this handloom business. I
have some figures here. The hand-
loom industry is an outstanding
example of rehabilitation of 24 million
handlooms and handloom  weavers;
that is, far more people are working
now than there used to be. The pro-
duction of handloom cleth has risen
from 850 million yards in 1951 to
1,860 million yards in 1960, an in-
crease of about 150 per cent. 40 per
cent of this increase is in the co-
operative sector which shows how co-
operatives are creeping up and ad-
vancing.

Then, I think Shri Dange talked
about the Nagpur Resolution....

An Hon. Member: Co-operative
farming.
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Shri Jawaharlal Nehru: Yes, and
something about our forgetting the
Nagpur Resolution. He said  that.
Well, I can assure him that he is
wrong in thinking that any of us has
forgotten it. It is not only there, but
it is being worked out, not only in
our minds but in our actions, and co-
operation is growing in Tndia fairly
fast. There are two things—service
co-operatives and joint farming co-
operatives. It is true that the service
co-operatives are growing much faster.
We are laying great stress on them to
spread them out; the other is also
growing. We deliberately wanted it
because the whole idea of co-opera-
tion is not a mere idea of goodwill
and people have to be trained for it.
We want to take them step by step
because our ideal is that wherever
possible and wherever agreed to, we
should have agricultural joint farm-
ing. But we are quite content if for
the moment we spread out the service
co-operatives everywhere. And we
have little doubt in our minds that
many of them will take the next step.
It is up to them to take that step.
We are not going to compel them to
do that. And joint co-operative farm-
ing, remember, does not mean their
being deprived of their land because
their ownership also will continue.

Take another thing. Take the pro-
duction of sugar, how sugar has
jumped up suddenly and provided us
with enormous surplus. Take some-
thing else. Take steel. Now it re-
minds me of something slightly dif-
ferent. You may remember, some of
you, what Lenin said once in the early
days of the Soviet Revolution. He
said Communism is Soviets plus
electricity. I am prepared to accept
that for India saying, not communism,
but progress is panchayats plus elec-
tric power—a slight variation of the
theme. Electricity is the main thing.
Electric power means the motive force
for changing things, for modernising
things, for modern industry, modern
agriculture, everything, and the pan-
chayat is the panchayat, whether that
is small panchayat or big panchayat
which is Parliament, whatever it is,
mainly small panchayats; that, plus
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electric power, will change India.

I may mention to you with some
diffidence that there is one matter
which troubles me about our planning
and that is that our electric power 1s
net advanc'ng fast enough. We are
trying to do so. No doubt, we are
advancing, but it is not fast enough
to my liking. But there it is. There
is no question of my liking or any-
body else’s liking. We have to do so
many things and balance them. We
have to give up many things that we
like for the time being.

I was mentioning steel. In steel, I
am credibly informed that so far as
capacity is concerned we have ful-
filled the targets laid down for the
Second Five-Year Plan. Acharya
Kripalani said, I think, that we had
not done half of that—some such
figure he gave; I forget the exact
figure, He felt that we had fallen far
behind. That is not quite correct. It
depends on how you look at it. It
is true that although we have got the
full capacity, that is, the machines ete.
for that full target, these machines
will not produce the full results sud-
denly because, just like a new car, it
takes a little time to tune in. But the
production capacity that we had laid
down is there. It is completed and
in the course of next year or 18
months more and more will be pro-
duced till it not only produces that
much but other factors will come in
and more will be produced. So, so
far in spite of difficulties and in spite
of many things steel has come up to
expectations. Now our chief concern
must be to increase it.

Shri Dange gave some very Te-
markable figures. I was not here un-
fortunately but T read his speech in
the official records. I nearly turned
a somer sault when I read them. I
shall try to give what he said. He said
that Czechoslovakia produces 100 mil-
lion tons of steel: some such thing.

An Hon, Member: No.

Shri Muhammed Elias (Howrah):
He said that it produces 6% million
tons. "

Shri Jawaharlal Nehru: I have got
the official record here.



1691 Motion on
' F
Shri Muhammed Elias: He said that
it produces 64 million tons today and
that in two years' time it will go up
to 134 million tons.

Shri Jawaharlal Nehru: [ am very
glad to learn it. But I hope he will
correct the official record. He has
given amazing figures. I will read them
out.

An Hon. Member: It is “uncorrect-
ed”.

Shri Jawaharlal Nehru: Shri Dange
said:

“Considering the vast size, the
vast population and our needs,
what is being done is nothing for
a country of 400 millions. Even if
you (India) go to 400 million tons
of steel, what is it? 12 million
people of Czechoslovakia has got
800 million tons of steel produc-
tion....”

An Hon. Member: 64 million tons.

Shri Jawaharlal Nehru: My be. He
goes on to say:

“The fashion is to have too
many independent countries. A
small country like Luxembourg
produced 300 million tons of
steel........ "

Shri Tyagi: How much per capita?

Shri Jawaharlal Nehru: I was really
taken quite aback because the total
production of the world is not up to
that.

An Hon. Member: It is the uncor-
rected record of his speech.

Shri Jawaharlal Nehru: I know it
is an obvious mistake. But this shows
how even trained intellect Tuns into
obvious mistakes.

I just mentioned power. I was sort
of repeating what Lenin said. But
really T would like to add that steel
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and power are the two basic things
which will control the nation’s growth.
Even now some people seem tp think
that we are rather overdoing things
in steel. I should like to say with
supreme confidence in this matter
that you can never produce enough
steel. I do not know about a hund-
red years hence. I am talking about
the present age, It does not matter
how much steel you produce, you will
be short of your requirements. Tt is
an extra-ordinary thing. Here is the
Soviet Union producing, 1 think, 71
million tons and increasing its pro-
duction by several millions every.
vear. I think by the end of their pre-
sent Plan they are going up to 94
million tong or something like that
and they are prepared to buy our iron
and steel as much as we can sell them.
There is never any surplus in a grow-
ing dynamic country. It is only where
people think in static terms or, as pri-
vate enterprise often does, in terms of
high prices, scarcity of the commodity
and the demand being greater, that
this idea comes up, namely, “Oh!
there will be over-production”. There
is no such thing as over-production
except that there is over-poverty in a
country and you remain static. There-
fore steel and power have to go ahead
and it is absolutely essential for us
here and now today to think of in-
creasing our steel production by set-
ting up new plants, by setting up the
fourth, the fifth, the sixth, the seventh
and the tenth plant. This will have to
go on. I want to make it perfectly
clear that it is in the measure and on
the advance in our steel production
will depend our advance in agricul-
ture, leave out industry. Even today
our agriculture iz suffering for lack
of iron and steel. Though we produce
more, wWe consume even more because
a dynamic economy means consuming
much more. Therefore it iz of the
utmost importance for us to go ahead
with our fourth steel plant. T am
rather sorry that it is has not got
moving as I should like it to from
now onwards. We are waiting for
some magical date when it will be
said that the Third Plan starts today.
This, T take it, is some kingd of a reflex
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of our habit in our country of waiting
for auspicious dates for doing anything.

In regard to planning, if I may say
50, there are no periods of planning.
Planning is a continuous process. A
period only comes in for you to test
how much you have done. Otherwise,
there is no date. 1 was told only
yesterday by the eminent guest from
the Soviet Union who has come here,
Mr. Kosygin, the Deputy Prime Minis-
ter, that they have given up their old
conception of planning periods because
it made people think in set periods
while planning was a continuous pro-
cess. It never stops. So he said, “Now
we plan every year for five years and
not for five years which are being re-
duced and become four next year and
taen three years, two years and one
year and then we again start with
another five years. No. Every year
we plan for five years. The five years
remain. Next year the five years are
four years overlapping and one year
more. So you never end the five
vears. It goes on and on.” Whether
iy is clear to this House or not I
do not know because it is not com-
pletely clear to me. But the point is
that planning ig a continuouus thing.
If you can do a thing today, it has
to be done today. You should not wait
for a date to do it especially in basic
things like iron, coal and power. You
are always short of them.

Now take coal. Coal also has done
well inspite of many difficulties in the
way. I hope I am right in my figures.
60 million tons are being produced
now. That is, again, the capacity for
producing 60 million tons has come
about now. The difficulty has arisen
in transport and it is a fairly serious
difficulty for the time being. Of course
it will be got over in three, four or
five months, but it is a present diffi-
culty. The difficulty has arisen because
we have gone ahead faster in other
matters. It is an odq thing that if
you do not advance equally on all
fronts, you lag behind. There is a
bottleneck. Now, coal is there. Last
year, we got complaints that steel
manufacture was suffering for lack
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of coal. We bustled about and tried
to do our best about coal and coal
came up to standard Then, we found
that there was difficulty about its
transport to various parts of the
country. While steel was waiting and
ocoal was there, transport came in the
way. Improvements were made. There
was much swifter movement. They
started moving them on Sundays
which they did not use to. There were
various other things. Even so, at the
present moment, there is a gap: not
a big gap, but there iz a gap which
will not be filled fully till more wa-
gons and all that are ready.

Acharya Kripalani (Sitamarhi):
Does it not mean that the planning
was defective?

Shri Jawaharlal Nehru: That is se,
exactly. As almost always, the Ac-
harya is right.

Shri Braj Raj Simgh: Every Ac-
harya?

Shri Jawaharlal Nehru: We are all
human beings.

For instance, take one thing, The
whole production system received a
blow from the general strike. It cost
us a lot of money. Apart from the
money spent, in production, in iron
and steel, especially in coal and rail-
way traffic, it just put back the clock.
All these things happened. It is not
planned things., Sometimes, planning
is wrong or some additional demands
oceur. It is a frightfully difficult thing
to plan so as to make everything fit
in exactly in a huge country like
India. I admit, jt may be due to some-
body's mistake, But, somebody’s mis-
take is our mistake in that. In these
matters, I have given instances.

In this particular matter, if I may
finally say, so far as the industrial
sector is concerned, it is marching
pretty fast and well. There are mis-
takes. Yes; there are justified criti-
cisms. It is advancing fast. I have
not the shadow of a doubt that India
will industrialise itself more and more
rapidly. In agriculture, there are
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always doubtful elements But, I be-
lieve we have turned the corner and
we will advance, One of the reasons
why I say so is something not direct-
1y connected with agriculture, but the
coming of the Panchayat Samithis,
which, I think, is going to have a
powerful effect on agricultural pro-
duction.

I may deal with some foreign policy
matters, First, to come back to our
friend Acharya Ranga, he made rather
remarkable statements about our
Defence and about the appointment or
nomination of the successor to the pre-
sent Chief of Staff of the Army. He
said, why was it done so early. If
Shri Ranga had tried to find out, this
is a common practice and a very right
practice in most of the countries. Nor-
mally, the successor is appointed seve-
ral months ahead for a variety of rea-
sons, one of them being, the successor
himself comes and overlaps. He sits
there and sees for some time at the
headquarters to get into the run of
things. There are other reasons too.
It is a normal thing. It is always done
in England and most other countries.
Here, it is always done. There is noth-
ing remarkable about it.

As for appointments, I do not know
how much hon, Members have gone
intp these matters. Most of the ap-
pointments, of course, are made by
Selection Committees of senior officers.
There are some, right at the top, which
are made finally by the Appointments
Committee of the Cabinet, at the re-
commendation, naturally, from the
Defence. They consider the names and
that is the practice followed through-
out.

As I am referring to Defence, I
would like to say that Shri Asoka
Mehta, I believe, made a suggestion
with an element of complaint in it that
a proper White Paper on Defence or
something like that is not produced
here ag it is in England. I am not
{iully acquainted with the British prac-

ce.
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Some Hon, Members: Uniteq States.

Some Hon. Members; United King-
dom.

Shri Jawaharlal Nehru: My recollec-
tion is that White Papers are produc-
ed there for special things. For ins-
tance, in regard to type of weapon to
be used, weapon meaning nowadays
some of those very modern weapons,
usually aircraft of a very particular
type, without human control, which is
controlled from a distance, electroni-
cally controlled, and al] that. How-
ever, we should be very glad to and
we shall, go into it. I have been ask-
ed to say so by the Defence Minister
who will now come. He is engaged in
a committee,

Some Hon. Members: He is here.

Shri Jawaharlal Nehru: We would
look into this matter and present be-
fore the House such information as we
can. Obviously, information about
troop movements and the rest is not
normally supplied. Information which
may help the enemy or the prospective
enemy is not normally given out to
the public, That is obvious.

In the matter of Defence, we started
Independence by breaking an old tra-
dition of the Army which was that all
the thinking was to be done in White-
hall, that is, United Kingdom thought
and laid down policies, and further
that nearly all the important produc-
tion was to be done in the United
Kingdom: not in India. We had Ord-
nance factories. Previously they practi-
cally did nothing at all. Very little.
After the first World War, the exigen-
cies of the war forced them to produce
some things here. After the Second
World War, again, they were forced
to produce more because they could
10t get them. Undoubtedly, our Ord-
1ance factories got a boost because of
those wars and because of being cut
off from England. Nevertheless, im-
portant things were all made there.
So, both in regard to any planning and
thinking, etc., it was a business of
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Whitehall and production was essen-
tialiy the business of the United King-

dom also, We had to overcome that -

because modern war jis essentially con-
cerned with thinking and weapons, not
merely with soldiers and parade. We
had to bring about these important
changes. Immediately after Indepen-
dence, we had to deal with the Kash-
mir operations and other difficulties.
Al] these processes of change had been
going on.

One of the most outstanding deve-
lopments has been the advance in our
weapons production and in the scien-
tific thinking behind them. Scientific
department of the Defence Ministry is
an outstanding thing now in science
and especially that science related to
defence, The quality of the weapons,
etc. that you may produce is the basic
defence nowadays. Our production
programme has made remarkable pro-
gress. Presently, say, in aircraft, etc.,
it will be visible to all of us. Our
programme for the production of mili-
tary trucks in Jabalpur hag gone well.
They are producing, I think, 120 trucks
a month, very good trucks, which is
likely to go up soon to 150 trucks a
month. So, there is advance on these
lines, which are basic to defence.

16 hrs,

Now, I may mention some other as-
pect, because I saw it yesterday only.
The National Cadet Corps hag grown
double and quadruple. It is growing
fast, and I think one may look forward
to the day when practically every stu-
dent will be in the National Cadet
Corps. And I might mention that a
very large proportion of our officers.
the new officers who are coming in,
are those who have been in the NCC
before,

I cannot go into our defence dispo-
sitions, obviously, but they were based
originally largely on our north-west-
ern frontier, and east too. To be
frank about it, they were based on our
unfortunate position vis-a-vis Pakis-
tan. Then comes the China trouble
and we have had to think afresh. We
have given a good deal of thought to
it, and made such arrangements, and
are making them, as are within our
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capacity. Take roads. We are build-

ing roads pretty fast, much faster than

the normal procedures allow,

Some hon. Member said: why don't
you start doing this? As Acharya Kri-
palani is smiling, he must have said
it!

Acharya Kripalani: You are build-
ing roads much faster than the PWD
which is very notorious for its speed
and integrity.

Shri Jawaharlal Nehru: I think
Shri Asoka Mehta especially asked this
question. His question was: when
and how and during what period the
Chinese aggression took place?

When the Chinese forces first enter-
ed Tibet, that is tea years ago in
1950-51, frankly we did not expect any
trouble on our borders, but, naturally,
looking at things in some historical
perspective, we thought that the whole
nature of our border had changed. It
was a dead border, it was now becom-
ing alive, and we began to think in
terms of the protection of that border,
that is, the border with Tibet at that
time.

Our attention was first directed,
naturally—at least it was directed,
naturally or not—to these borders, and
a high-level, high-power committee
was appointed, the Border Defence
Committee, right then in 1951 or 1952,
I forget. This Committee presented
a comprehensive report, and many of
the suggestions were accepted by
Government, some were not. This
was ten years ago.

Also, when we thought of our bor-
der, we thought the danger was more
probable in the north-east frontier
agency border. It may have been a
mistake of ours in calculating this, but
we thought of that first, to protect it.
I am talking about 1951, remember
that, ten years ago.

In 1950, that is before this had hap-
pened, there were five checkposts,
only five checkposts on the border—
two in Himachal Pradesh and three in
NEFA, along the northern border.
Within a year, because of these
changes that took place in Tibet, by
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April, 1951, this number had been in-
creased to 25, and most of the impor-
tant routes were covered, I am talk-
ing about NEFA. A little later, this
number was further increased all
along the NEFA border and the mid-
dle sector, i.e., Uttar Pradesh, Hima-
chal Pradesh etc. In 1954 these check-
posts moved closer to the actual bor-
der in NEFA and the middle sector.
I am mentioning this, that this fact
was given thought to by us even in
those days.

In Ladakh, again, in 1951, some
checkposts were established. Thig is
a vast area. In these checkposts, army
units were stationed at various places
in Ladakh, rather distant from each
other, and expeditions were sent to
the furthest limits of our territory
from 1951 onwards both by the police
and the army. These expeditions were
in the nature of mountain expedi-
tions, mountaineers and others a group
and others, a group of ten or 15 persons
of ten or 15 persons going ahead. In
1954, in order to strengthen the ad-
ministration,——there was no imme-
diate threat to us, but nevertheless,
in order to strengthen the administra-
tion—checkposts were taken over by
the Central Government in Ladakh
and further checkposts were estab-
lished. The only area where we did
not establish checkposts was the
uninhabited area, the Aksaichin area—
not that we did not want to , but we
were busy with the other areas, and
also it is a very difficult area. Even
there, expeditions were sent. Between
1950 and 1959, 16 such expeditions
were sent to various parts of Ladakh.

There were some seasonal carvan
routes in the Aksaichin area which had
been used for a long time past by
caravans. The Chinese used them also
in the past, when we did not connect
it with any kind of aggression. It was
a common practice. This is right in
the northeastern bit, about the road
which came up here. This was not
supposed to mean sovereignty. It was
a caravan route being used by any
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party. This is a centra] Asian route.
There were very few roads or routes
there, and it was supposed to be open
traffic,

In 1955—we did nt know this date
then, we found out later—the Chinese
started levelling the caravan route for
the purpose of using it as a motorable
tract. It took them about a couple of
years. It was not clear to us then
whether this proposed motor way cros-
sed our territory. The first suspicion
that this might be came to us in 1957,
from a map published in Peking.

Shri Braj Raj Singh: It took two
years.

Shri Jawaharlal Nehru: Two years,
probably two years.

We did not even then know defini-
tely whether this transgressed our
territory. The map was a small map,
about half a magazine page. We did
not know, but we began to suspect it.
As we did not have proof, we did not
protest then.

In the following summer, that is in
1958 summer, two patrol parties were
sent to locate the two extremities of
this road, about which we had heard.
A patrol party which went to the south
located the road as actually crossing
our territory, a corner of our terri-
toy. The other party did not return
for some time. We thereupon drew the
attention of the Chinese Government to
this party which had not returned, and
enquired from them, and to the fact of
the road having crossed our territory.
This was first on the 18th October,
1958. The first party had returned
about a month earlier and the second
party had not returned. It was only
when the two parties returned that it
was confirmed that the Chinese were
using this corner of Indian territory as
a highway. Even then, no Chinese
posts were established west of the
highway. The route parallel to this
road was used by our army expedition
in 1958, and they did not detect any
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evidence of any Chinese intrusion.
After that October letter, we were cor-
responding with the Chinese Govern-
ment, we were waiting for their reply
to our protest. Replies take two or
three months in coming, and I think
the first one came either in December
or January, Then this went on. In
March, 1959, disturbances took place
in Tibet, this uprising in Tibet; and
other correspndence with the Chinese
Government took place. In June,
1959, one of our patrols was sent
towards Lanak La along the Chang
Chenmo Valley, but no Chinese were
found there. It thus apears that the
major consolidation of the Chinese hold
west of the highway took place bet-
ween June and October, 1959. This
was detected by some of our patrols
which were moving north to establish
posts at Chang-lung Lungpa and other
places; this led to the Kongka Pass ex-
padition where shooting took place and
a number of our policemen were shot
down.

Thus, the ordinary caravan route
across the Northern Aksai Chain area
was gradually used by the Chinese in
the early fifties, first as a pure caravan
road and then as a motorable road.
Later, it was improved for motor
traffic.

The real Chinese advance, how-
ever, took place after the Tibetan up-
rising and in the middle of 1959. This,
of course, has nothing to do with the
maps. About the maps, we have
been protesting for a long time pre-
viously. So far as the maps were con-
cerned, we have been protesting
about those for some years past, but
an actual protest was sent to them
about the Aksai Chin area specifical-
ly in October, 1958, as I have men-
tioned, after we had received infor-
mation about this motorable road.
Correspondence about this was being
carried on with the Chinese Gov-
ernment when the Tibetan uprising
took place in 1959. It was about this
time that the Prime Minister brought
this matter up before Parliament in
August, 1959.
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Since the autumn of 1959, there
has been no further aggression on
our territory by the Chinese, even
though their maps had varied.

Now, there are two points that I
should like to mention. One point,
as I have just stated, is that since
August, 1959, the position might be
said to be stabilised where it was
then. There has been no further in-
trusion by them, and we are fairly
well protected to prevent such an
intrusion.

The second point is that the charge
made against Government that we
hid this fact of Chinese aggression,
is, I submit, not quite fair or correct.
The fact is that it was known to us
for the first time when the two
patrols returned, it became definitely
known to us about that little corner,
that the caravan route was being
changed into a motorable road. And
we wrote to the Chinese Government
in October, 1958. And we were wait-
ing for their reply. We did not wish,
in a matter of this kind, to come to
Parliament without investigating and
finding out what their reply was.
Their reply came, rather an inade-
quate reply came—I forget now, I
think,—probably in January. We re-
plied again, and enquired further.
And then, suddenly, in March came
the whole Tibetan uprising, which
became a larger issue to which this
was tacked on, because we were al-
ways talking about this. And in 1959,
when this major advance took place
we brought this matter immediately
before the House.

As a matter of fact, we have been
taking steps all along, from 1951 on-
wards, on this border. We had taken
steps much more effectively on the
NEFA border; it was a very difficult
border; there was no administration
for hundreds of miles; and we concen-
trated on that, and concentrated with
such effect that we have been able to
prevent any incursion on that border;
apart from that little village, that
Longju business, otherwise, there has
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been no incursion, because it has been
prevented. Since then, we have
taken other steps to strengthen our
posts everywhere, and our road pro-
gramme has been getting on very
well.

I have not touched upon the vari-
ous other matters, and I have taken
a long time already. About the
Congo, the House may have seen that
yesterday, a resolution was passed by
the Security Council; yesterday or
rather the day before, for the first
time, the Security Council has passed
a resolution on the Congo, since its
resolution, I forget, in August or
September or somewhere then. In
spite of these troubles happening in
the Congo, the amazing thing was
that the Security Cuncil looked on
and remained silent. That was not
because they were not interested but
simply because in the Security Coun-
cil itself, there was a tug of war, and
this was reflected on the operations
in the Congo, but there it was. For
the first time, they have passed a
resolution which, in our thinking, is
a good one, in so far as it goes. In
some matters, we would have liked it
to go a little further, but in so far as
it goes, it is a good resolution. Now,
the question is how far it would be
acted upon.

Unfortunately, the previous resolu-
tions of the Security Council passed
last year, to begin with, were not bad
resolutions, but by what we thought
as a strained interpretation of them,
it was said that nothing could be
done under those resolutions. I trust
that the present resolutions would
not be interpreted in that very limit-
ed and restricted way.

A question does arise now, and I
said something about it this morning
here in answer to a question, about
our sending the Indian Armed Forces
there. Thr Secretary-General of the
UN asked us to send some Forces
some time ago, about three weeks
ago or s0. On the one hand, we felt
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that the United Nations must conti-
nue to function in the Congo; their
withdrawal would mean disaster. On
the other hand, the UN was actually
not functioning; it was sitting there
merely; we did not want to send our
people there to be insulted from time
to time, and to do nothing, to waste
them there in a sense. So, we were in
a difficulty, and we pointed out this
difficulty to the Secretary-General
and said that if we would be convin-
ced that the UN was going to adopt a
vigorous policy there, then, we might
consider sending some of our Forces.
Well, that position remains the same
except that the recent resolution ot
the Security Council has made it
appear that a vigorous policy will be
pursued, and, therefore, the possibili-
ty of our sending some Armed
Forces has come nearer.

I am afraid that aithough I have
taken a great deal of time, I have not
touched on many of the criticisms
etc. which have been made. But
there is one thing more, Sir, which I
might explain, if you would permit
me, and that is about this tri-junc-
tion between India, Burma and
China, First of all, I should like to
say that it is not right for any hon.
Member to criticise Burma in regard
to this matter. Burma has done noth-
ing, unless, of course, Burma could
simply refuse to deal with China;
that is a different matter. Burma has
been carrying on these negotiations
with China for three, or four or five
years, I forget, for how long, since
quite a long time ago. And step by
step, they have proceeded and come
nearer. Actually, the terms of the
future treaty were fixed when Gene-
ral Ne Win as Prime Minister went
to Peking long before the present
Prime Minister U Nu came back to
the Prime-Ministership. And so it is
a long process, a gradually develop~
ing process, till it was absolutely fin-
alised on this occasion, and it was
signed when Mr. Chou En-lai went
there. We could have no grievance,
no objection, to what was done there.
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We cannot ask any country not to
make a proper treaty with China
because China and we have fallen out.
That would not be a legitimate reason
to say that, unlesg that treaty affects
us. But this does not affect us except
to the extent that a map was attached
to it. The wording of the treaty does
not affect us at all, A Chinese map
was attached to it, and that shows
that corner with two passes; the Chi-
nese line shown there is not as shown
in our maps, in accordance with our
line. This was pointed out to the Bur-
mese Government and to the Chinese,
of course. The Burmese Government
made it perfectly clear to us, before
the signing of the treaty, that they
were not accepting that interpreta-
tion of the map; that was none of
their business, that was a business for
India and China to determine, and
they are bound by the terms of their
own treaty and their own boundary.
So they adopted a perfectly straight-
forward attitude in this matter, and I
was a little sorry to find a trace of
criticism of Burma in this House
because of this.

There was mention made of Nepal
too. One hon. Member spoke with
some warmth about recent happen-
ings in Nepal, that is, not approving
of them. Another hon. Member ac-
cused me of saying something in re-
gard to  these recent happemngs
which it was not right for me to do—
I should not say anything about
Nepal. Now, it is always difficult in
such moments what to say and what
not to say. All I said in this House
was that I was deeply distressed at
the turn events had taken in Nepai
and this failure of democracy etc.
That was all that I said, although, I
must say, I felt much more strongly
about it,

But hon. Members sometimes ima-
gine that wo should issue directives
to other Governments, tell them
what to do and what not to do. That
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is @ kind of thing which obviously
we neither want to do nor can do but
which irritates the other Government
very much. Whenever Members in
Parliament say anything like that, it
does no good; it does not advance
the cause of India; it has the reverse
effect. I hope, therefore, that hon.
Members will, when dealing with our
neighbour countries, with whom we
are friendly, we want to be friendly
and we are going to be friendly, re-
member this suggestion that I am
submitting to them, that we cannot
treat them as if the fashioning of
their policies must necessarily de-
pend on our good wishes,

Mr, Speaker: There are as many as
123 amendments to the Motion, May 1
know whether any hon. Member
wants any amendment to be put to
vote separately?

Some Hon. Members: All of them
may be put together.

Mr, Speaker: I shall now put all
the amendments to the Motion to vote
of the House.

All the amendments* were put and
negatived.

Mr, Speaker: The question is:

“That an Address be presented
to the President in the following
terms:—

That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both  the Houses of Parliament
assembled together on the 14th
February, 1961".

The motion was adopted.

*For texts of the amendments, see Debates dated 20.2.61.
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16.24 hrs. DeMAND No. 28—CURRENCY

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1960-61

Mr. Speaker: Motion moved:

“That a supplementary sum

Mr. Speaker: The House will now not exceeding Rs. 60,00,000 be
take up discussion and voting on the granted to the President to de-
Supplementary Demands for Grants fray the charges which will
in respect of the Budget (General) come in course of payment dur-
for 1960-61. ing the year ending the 31st day
of March, 1961, in respect of ‘De-

Mr. Speaker: Motion moved: mand No. 28 ‘Currency’.”

DeEmaND No. 1—MINISTRY oF CoM-

MERCE AND INDUSTRY DEMAND No. 31—SUPERANNUATION

ALLOWANCES AND PENSIONS
“That a supplementary sum
not exceeding Rs. 1,38,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day - N
of March, 1961, in respect of ‘De- fray the charges which will
mand No. 1, Ministry of Com- come in course of payment dur-
merce and Industry’.” ing the year ending the 31st day
of March, 1961, in respect of ‘De-
DeEMAND No. 15—MISCELLANEOUS DEe- mand No. 31 ‘Superannuation
PARTMENTS AND OTHER EXPENDITURE Allowances and Pensions’.”
UNDER THE MINISTRY OF EDUCATION

Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 13,01,000 be
granted to the President to de-

DemanD No. 32—MIiSCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDI-
“That a supplementary sum TURE UNDER THE MINISTRY OF FIN-
not exceeding Rs. 1,000 be ANCE
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day “That a
of March, 1961, in respect of ‘De- not exceeding

Mr. Speaker: Motion moved:

Mr. Speaker: Motion moved:

supplementary sum
Rs. 1,000 Dbe

mand No. 15, Miscellaneous De-
partments and Other Expenditure

.

under the Ministry of Education’.

DeEMAND No. 21—MINISTRY OF
FINANCE

Mr. Speaker: Motion moved:

“That a  supplementary sum
not exceeding Rs. 3,00,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of ‘De-
mand No. 21 ‘Ministry of Fin-
ance'.”

granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of De-
mand No. 32 ‘Miscellaneous De-
partments and Other Expenditure

»

under the Ministry of Finance'.

DeEMAND No. 34—MISCELLANEOUS AD-

JUSTMENTs BETWEEN THE UNION
AND STATE GOVERNMENTS

Mr. Speaker: Motion moved:

“That a
not exceeding

supplementary sum
Rs. 6,20,000 be



1709

granted to the President to de-

fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of De-
mand No. 34 ‘Miscellaneous Ad-
justments between the Union and
State Governments.

DeEmanp No. 41—MisceLLaxeous De-
PARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF

Foob AND AGRICULTURE
Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 27,36,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of De-
mand No. 41 ‘Miscellaneous De-
partments and Other Expenditure
under the Ministry of Food and

LR

Agriculture’.
Demanp No. 49—PoLICE
Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 93,74,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of De-
mand No. 49—‘Police’.”

Demanp No. 50—CEeNsus
Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs, 50,00,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of ‘De-
mand No. 50 ‘Census’.”

Demano No. 54—HrMmACHAL PRADESH

Mr. Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs, 80,00,000 be
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granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1961, in respect of De-
mand No. 54 ‘Himachal Pradesh’.”

Demanp No. 56—MaNIPUR
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 59,52,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ingg the 31st day of March, 1961,
in respect of Demand No. 56
‘Manipur'.”

Demanp No. 57—TrRIPURA
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 50,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 57 ‘Tri-
pura'.”

Demanp No. 59—MiscELLANEOUS De-

PARTMENTS AND EXPENDITURE UNDER
THE Mmvistry oF HoME AFFATRS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 59
‘Miscellaneous Departments and
Expenditure under the Ministry
of Home Affairs’”

DEmanp No. TOA—MISCELLANEOUS,

EXPENDITURE UNDER THE MINISTRY OF
Law .

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 75,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,



I711 Supplementary
LI

[Mr. Speaker]

in respect of Demand No. T0A

‘Miscellaneous Expenditure under
the Ministry of Law’.”

Demanp No. 80—MiNIsTRY OF STEEL,

MimneEs anp Fuen
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 40,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
m respect of Demand No. 80
‘Ministry of Steel, Mines and
Fuel'”

Demanp No. 82—MiscELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF STEEL, MINES

anp Fuen
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 7,84,42,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 82
‘Miscellaneous Departments and
Other Expenditure under the Mi-
nistry of Steel Mines and Fuel'.”

Demanp No. 83—MiNisTRY oF TRANS-

PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,50,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 83
‘Ministry of Transport and Com-
munications’.™

Demanp No,
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March. 1961,
in respect of Demand No. 85
‘P. & T. Dividend to General Reve-
nues and Appropriation to Reserve
Funds'."

(IncLupmvg NATIONAL HIGHWAYS)
Mr Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 19,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 92
‘Communications (including Na-
tional Highways'."

Demanp No. 95—SuppLiEs
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,04,000 be grani-
ed to the President to defray the
charges which will come in course
of payment during the year end-
'{ng the 31st day of March, 1961,
in respect of Demand No. 95
‘Supplies’.”

Demanp No, 96—OrteER Crvi WoORKS

Mr. Speaker: Motion moved.

“That a supplementary sum not
exceeding Rs. 4,80,23,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 46
‘Other Civil Works'.”

92—COMMUNICATIONS

Demanp No. 897—STATIONERY AND

Demano No. 85—P. & T. DIVIDEND TO PRINTING

GENERAL REVENUES AND APPRO-
PRIATION To RESERVE Fuwbps

Mr Speaker: Motion moved:

“That a. supplementary sim not
exceeding Rs. 2,48,30,000 be grant-

Mr, Speaker: Motion moved.

“That a supplementary sum not
exceeding Rs. 68,00,000 be grant-
ed to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 97
‘Stationery and Printing’.”

DEmaNnD No. 106—CapPrraL OUTLAY OF
THE MINISTRY OF COMMERCE AND
INDUSTRY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 106
‘Capital Outlay of the Ministry
of Commerce and Industry’.”

DeEMAND No, 114—CoMMUTED VALUE
OF PENSIONS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 22,569,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 114
‘Commuted Value of Pensions'.”

DEmanD No, 115—PAYMENTS TO RE-
TRENCHED PERSONNEL

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 115
‘Payments to Retrenched Person-
nel’.”

DeEMAND No. 119—PURCHASE oF Foob-
GRAINS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 36,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 119

9’9

‘Purchase of Foodgrains'.

Grants (General)
DeEMAND No, 124—CaprTaL. OUTLAY ON

MULTI-PURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 124
‘Capital Outlay on Multi-purpose
River Schemes’.”

Mr. Speaker: Let me first of all
know on which of these Demands
hon. Members want to concentrate.
Take Demand No. 1.

Shri Chintamoni Panigrahi (Puri):
All the Demands can be taken toge-
ther.

Mr. Speaker: All right. As usual,
hon. Members will pass on the num-
bers of the cut motions which they
would like to be treated as moved.
I will do so provided the Members
concerned are here. In the mean-
while, T will call upon Members to
speak. How many hon. Members
wish to participate in the discussion?—
There are about 8. No hon. Member
will have a second chance. He can
speak on all the Demands and the
cut motions.

Shri Tangamani (Madurai): The
cut motions I am moving are Nos.
42—45. My cut motion No. 42 is in
respect of Demand No. 70A, No. 43
relates to Demand No, 82, No. 44 per-
tains to Demand No. 95 and No. 45
concerns Demand No. 97. I shall
briefly deal with Demand No. 70A
(Miscellaneous expenditure under the
Ministry of Law), Demand No. 82
(Miscellaneous Departments and
other Expenditure under the Ministry
of Steel, Mines and Fuel), Demand
No. 84 (Indian Posts and Telegraphs
Department), Demand No. 95 (Sup-
plies) and Demand No. 97 dealing
with Stationery and Printing.
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As regards Demand No. 70A, my
cut motion deals with the delay in
submitting its report by the Hindu
Religious Endowments Commission. A
brief note is given at page 40 where
we are told that this Commission was
set up on the 1st March 1960 for a
period of six months. There was no
provision in the original demands for
1960-61 and during the 11th Sessicn,
there was a supplementary demand
for grant of Rs. 1,27.000. Repeatedly,
questions were asked as to how long
this Commission was going to take to
submit its report. Newspaper reports
indicated that this Commission has
been touring the various Stales and
now we are told that this Commission
has been asked to function till the
end of this month. In other words.
we have to vote for another Rs. 75,000,
making a total of Rs. 2°2 lakhs. I am
not going to say that this amount of
Rs. 2'2 lakhs is sufficient inadequate
or more than sufficient. My main
point is that the way the whole mat-
ter has been treated does not show
propriety to the House. Everybody
knew that this Commission was going
to be set up. When the Budget was
presented on the day previous to the
1st of March, it was known that such
a Commission was going to be set up.
But the House had not been told bow
much was going to be spent on this
Commission. Subsequently, several
questions were asked in this House
and we were given to understand
that this Commission would take
more time than was originally plan-
ned, namely, six months.

So, in the Eleventh Session itself,
when the Ministry came to us with a
Demand for voting Rs. 1,57,000 they
should have known that this amount
was not adequate or they should
have known that the period was not
enough. It is not proper that they
should come first with a Supplemen-
tary Demand and then with a further
Supplementray Demand on the ques-
tion of the dppointment of one Com-
mission. If the Ministry is not in a
position to know how much time will
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be taken or how much they are
going to spend on one Commission.
I do not know how the Budget pro-
posals are made.

Let us know from the hon. Minis-
ter whether the Commission is going
to submit its report by the end of this
month. There is a Bill closely asso-
ciated with this just now before a
Selection Committee which is held
up because of the report of the Cem-
mission is awaited. The hon. Minis-
ter must explain to us the reason for
the delay and also why the House
has been treated in this way.

Regarding Demand No. 84 there is
a brief note on page 53. This deals
with two cases of P. and T. employtes
who were dismissed. I shall deal
only with the first case. In the first
case an employee of the P. and T.
Department was removed from service
on the 24th August 1957 as a disci-
plinary measure. He filed a suit
that his removal was illegal and that
he was entitled to pay and allowances
from the date of his removal as if he
were still in service. Meanwhile the
Department reviewed all the proce-
edings which preceded the order of
removal. The order was cancelled and
the employee was reinstated in
service on 23rd March 1959. How-
ever, the court decreed the payment
of pay and allowances for the inter-
vening period to the official along
with the cost of the suit. A sum of
Rs. 3,356.47TnP. had accordingly to be
deposited in court in satisfaction of
the decree.

Here what I would like to point
out is this. The Department seems
to have known that the removal from
service was unjustified, whether it
was on the basis of the merits or due
to some other reason. As it is not
very clear I would like to know that
from the hon. Minister. If it is
because that certain procedure had
not been followed, then it is necessary
that the Ministry should be warned
that the proper procedur should be
followed in the case of other em-
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ployees.

Today, following the general strike
of July 1960, action is pending against
several officials.

Mr, Speaker: Probably the hon.
Member wants to know what steps are
being taken or has been taken against
those officers who were responsible
for having caused this improper dis-
missal on account of which Govern-
ment was asked to pay expenses and
all that.

Shri Tangamani: That is one point.
But I would like to warn the Gov-
rrnment against a repetition of this.
1 am informed that there are cer-
tain officials who have been placed
under suspension but the procedure
laid down in article 311 of the Consti-
tution or under Rule 15 of the Civil
Services (Classifiication and Appeal)
Rules has not been followed, and
some representations have been made.
So, I request that before any action
is taken by any employee by going to
eourt and Government is forced to
deposit Rs. 3,000 or Rs. 4,000 in the
case of each officer, Government may
deal with these cases expeditiously
and see that procedure in conformity
with the ru'es laid down both under
the Constitution and the other Rules
is followed.

Next, 1 come to Demand No. 97
We are called upon to vote Rs. 68
lakhs. The original grant was
Rs. 7,90,54,000. There is inadequate
supply of stationery to the various
Ministries, and particularly to the
R.M.S. Department in the P. & T;
There has been a demand repeatedly
that each Ministry should have a
separate printing press; in  other
words, it must own its own printing
press. I shall explain what T mean.

Now, a particular Ministry is asked
o supply stationery like paper and
other materials to the various Minis-
tries. In some cases, orders are plac-
ed with private concerns also. We
know that a huge amount of money
is being paid to a private firm in
Bombay for printing the Telephcne

1969 (Ai) L.S~—T.
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Directories. There is no realistic ap-
proach to this. I understand there
was a circular by the DGP&T in
1948 explaining what a pencil is and
how a pencil has to be sharpened.
In other words, probably the life of
a pencil was 2 or 3 months and a
pencil was exhausted perhaps before
three months and no pencil was sup-
plied. Anyway, there was a circular
and it was explained as to how to
maintain a pencil. This shows the
unrealistic approach. We are now
asked to vote Rs. 56 lakhs for paper
and Rs. 12 lakhs other things because
the price of paper has gone up. The
details are given and I am not going
into them. The cost of paper has
gone up and so they want this amount.
The additional requirement of Rs. 12
lakhs for the purchase of stationery
~tores has been necessitated by larger
demands for stationery stores and in-
crease in their prices also. We are
told that we are going to purchase
the same quantity of paper but we
pay this Rs. 56 lakhs. About ths
second item, Rs. 12 lakhs, there are
two aspects. One aspect is the addi-
tional stationery and another aspect
is that there is an increase in the
price. I would like to know the
break-up. I would like to know what
are the additional needs, and also the
items in respect of which the price
is said to have risen.

I shall briefly deal with the Demand
No. 95 also. The total demand is for
Rs. 8'04 lakhs of which Rs. 7-16 lakhs
is the increase in wages due to the
wage increase in UK and Rs. 88,000
for other contingencies, such as the
increased expenditure on account of
telephones, rates and taxes of office
premises, cables, postage ete. of the
Mdia Stores Department London. I do
not want to go into the whole ques-
tion as I will have another opportu-
nity when the General Demands of
the WHS Ministry come up. That 13
the nature of this contingencies? If
we do not know what will be the re-
quirement of a small department set
up in London, what will be the taxes
on the premises, postage, etc. I do
not know how the entire thing -has
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been prepared. There again, the
House is entitled to have a fuller ex-
planation.

The last Demand on which I will
speak is No. 82. This deals with the
whole question of the price of steel
Now the price of steel suddenly goes
up and the traditional manufacturers
of steel are given this protection be-
yond all comprehension. This matter
deals with the whole policy. Not only
that. How can it be done in such a
manner that the steel producers in
the private sector get this additional
subsidy. We are called upon to vote
Rs, T84 crores. The price per ton
has increased by Rs. 485 and Rs. 23
crores is required under this head.
The retention price has also increased
by about Rs. 45 per ton with effect
from 1st April 1960 resulting
in  the payment of Rs. 807
crores to the main steel producers.
I had been very brief, because I ex-
pect that many other hon. Members
will address themselves to this point
and the whole question about these
demands. I would like to know how
we go on changing the retention price
and also the payment of subsidy to
the traditional steel producers in the
private sector, and how the Govern-
ment are now asking for a sum of
Rs. 7'84 crores to be spent from the
public exchequer.

Having said this, I trust the hon.
Ministers concerned with these
demands will give replies to the
various points that I have raised in
these out motions.

Shri Chintamoni Panigrahi: Mr.
Speaker, Sir, I speak on Demsdfd
No. 2 in respect of the Ministry of
Finance, In this demand, an addi-
tional sum of Rs. 3 lakh has been
asked for to meet the expenses incur-
red for three delegations. One is the
mission which was sponsord by the
World Bank. It consisted of three
men, who came to India to see the
working of the Plan and to suggest
aid for the third Plan. Rs, 86500
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have been incurred, and these three
men were known as the three wise
men who came to help India. But it
is well known that the World Bank
has sponsored an Aid India Club and
the Club itself had a meeting, and
the report given by the so-called
Economic Ambassador of India is very
disappointing. It has been reported
in the papers that the aid assured for
the third Plan from the World Bank
is really not encouraging and what-
ever help will come may be given to
the private sector. Most of the help
will go to the private sector and not
to the public sector. After spend-
ing Rs. 86,500, this has been the help
or advice. They are of opinion that
whatever expansion has been made in
the public sector is not in the interests
of India but to the detriment of the
Indian people and their interests. For
this advice, we have to incur an ex-
penditure of Rs. 86,500.

Secondly, the Government of India
invited a team of journalists from the
United States of Awmerica in connee-
tion with the publicity for the third
Plan. For this purpose, Rs. 1,48,000
is asked for. There was another
team of journalists from the United
Kingdom and for that purpose,
Rs. 1,05,000 is now required. It is
good that the Government of India
invited this team of journalists. But
I would like to know one thing. We
are maintaining embassies in the
United States and the United King-
dom, and our Missions are also staffed
with Press Attaches for giving infor-
mation to the respective countries with
regard to India’s Plan. What were the
embassies and the High Commissions
doig there so long in those coun-
tries? Why is it that it was not found
necessary to see that the people in
general in the Uhited Kingdom and
the United States were interested in
the Plan of India, and why it was
found necessary that only a team of
journalists need be invited at this
huge cost. How could the Govern-
ment think that this team will enligh-
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ten the public in the U.K. and the
U.S.A.,, which neither the Prime Mi-
aister, nor this Parliament nor our
embassies over there could not do?

Yesterday, there was much discus-
sion about the extravagant expendi-
ture incurred in connection with
receiving the Queen. In this session
also, there was a question and an
answer about it. The hon. Minister
of Finance stated that beginning from
1952-1953, the expenditure has gone
up in receiving foreign dignitaries.
In 1952-53, a sumn of Rs. 1,64,000 was
spent in according recceptions to
dignitaries of foreign States visiting
India. The expenditure went up
every year. In 1959-60, it was nearly
Rs. 25 lakhs, or more than that. When
these dignitaries come, they also come
with their own press people. Natural-
ly, they come here not only to get a
reception but to see how India is
prospering and how the Plan is being
implemented.  Today, the Prime
Minister was pleased to say that the
visitors from foreign countries who
come to India are so much enamoured
about the Plan that whenever they go
back they tell others, “Give all help
to India.” Why is it that the Govern-
ment invite journalists again and
spend Rs. 3 lakhs? Perhaps the idea
is that they will go back and make
publicity about India’s plans in their
countries. But how much help has
the United Kingdom assured us?
How much help has U.S.A. assured
us by now? It is only the socialist
countries which have so far indicated
to what extent they can help our third
Plan. Did you invite any journalists
from the socialist countries just to
publicise your Plan? Our embassies
are there and they will easily know
what India’s Plan is meant for. It is
meant for improving the conditions of
the Indian people, Why was it neces-
sary to increase the burden on the
Indian people in this way? Every
time we are told in the House that
Government are adopting economy
measures, so that Government may
spend less. But is this the way of
Government spending less and less? I
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think the Deputy Minister will have
a few words to say in respect of this
point. I find he is engaged in lively
conversation

Mr. Speaker: I am sure the hon
Deputy Ministers are discussing what
is said here.

Shri Chintamoni Panigrahi: The
hon. Deputy Minister is having some
other lively discussion.

Mr, Speaker: It is only to meet the
arguments of the hon. Member.

Shri Chintamoni Panigrahi: Then I
will ba very grateful.

I come to Demand No. 119 in respect
of import of foodgrains. The hon.
Deputy Minister, Shri Thomas, is
here. Recently there was a guestion
in this House and, he replied like this.
I wanted to know the actual deficit
of India in respect of foodgrains, and
whether Government have made any
calculation to that effect. The reply
was:

“It is difficult to assess with any
degree of accuracy the deficit of
the eouatry during 1941-62. Much
depends on the next rabi and
kharif crops. If the crops are
good, the deficit may be small
Otherwise, it may be necessary to
put into the market large quanti-
ties of foodgrains to maintain the
supply position.”

Just now the hon. Prime Minister
was pleased to state that India has
done remarkably well in respect of
agriculture. Now it has been esti-
maféd that India is going to have a
big production of foodgrains about 76
million tons. We would like to know
what is the actual deficit of this coun-
try. Every time we are told that pro-
duction is increasing. At this time
of the year, the production is highest,
but import also is the highest; We
would like to know actually at what
point we are really guing to stop the
import of foodgrains and at what
stage we are going to know what is
our actual deficit.
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We hear so much about the food
zone between Orissa and West Bengal
In this session there was a question
and we were told that since the
creation of the food zone more than
5% lakbk metric tons of foodgrains had
been supplied from Orissa to West
Bengal. Again, foodgrains from U.P.
and from central stocks have also
gone to Bengal. I want to know how
much is the need of Bengal. The
Government must be in a position to
let us know that—whether it is 10 or
12 million tons, or whatever it may
ke. Let us know the actual amount
of foodgrains people want to consume
ihere. No satisfactory answer has
been given on this point so far.

We must be enlightened by the hon.
Deputy Minister about the actual
deficit. If we have done so well in
respect of agriculture, why it is that
import is not stopped to the extent?
that food production has improved in
this country? I want a simple answer
for this, because every time we find
that import of foodgrains is increas-
ing, in spite of assurances that agri-
culture is doing well,

In regard to the census, I wrote a
letter to Shri Pant. We are sorry that
he is ill and we hope that he will
soon recover. I got a reply from him
saying that maximum efforts will be
made and the Registrar-General of
Census was requested to go to the
Seraikalla-Kharswan area and to see
that printing forms in respect of
census operations in Oriya are sup-
plied to the people in the Seraikalla-
Kharswan area. He also promised
that adequate number of Oriya
enumerators will be appointed for
carrying on the census operations in
these two places in Bihar, which were
in Orissa before. But some of my
friends who have returned from that
place recently tell me, and a number
of letters have also come to me from
Seraikelld and Kharswan indicating
that adequate number of forms in
Oriya were not supplied to them. As
there is still time, I request the hoa.
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Minister to verify the facts. If there
is any shortage, let it be supplied ncw
because up to 5th of March there is
time.

Lastly, I come to the police
administration. If you see the sup-
plementary demands you will find
that the present leadership in the
country is depending more and more
on the police administration. It seems
that the present leadership has failed
in respect of giving moral guidance
to the people or providing any
common goal to the people. You will
find that in respect of Assam and U.P.,
both Congress administered States, so
much money has been spent on police
for maintaining law and order. Any
kind of democratic agitation in this
country is being countered by increas-
ing expenditure on police. I think it
does not speak wel]l of the Govern-
ment or the party in power that even
13 years after independence they
have failed to give any guidance to the
people and they have only relied more
and more on the police. It does not
speak wel] of the administration.

i

Shri  Tridib Kumar Chaudhuri
(Berhampur): I have only one cut
motion and that relates to Demand
No. 124, Capital Outlay on Multi-
purpose river schemes. It is in
respect of a token demand but it
relates to a subject which is vital for
the life of the State from which I
come, and I think it is also vital for
the future of the entire Third Plan
as well, because it concer.; the
preservation of the port of Calcutta
which up till now remains a major
port in the country. The entire future
of our construction plans in the
eastern region, particularly of steel
region districls depends on the main-
tenance of this port. This token
demand, it has been stated in the
Explanatory Memorandum, is in
respect of the Ganga Barrage project.
It seems an irony of fate that although
we had a number of lively discussions
in this House about this project, we
have to refer to this at this fag end
of today’s sitting by way of a token
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demand. What I am concerned with
at present is seeking from the Gov-
ernment precise information as to
their intention about this project
because, up till now, we have had no
caiegorical answer. Neither the
people of West Bengal, nor the Gov-
ernment of West Bengal, nor those of
us who have raised this matter from
time to time in this House, were ever
told in categorical terms what the
Government’s intentions about the
Ganga Barrage Project were,

Somehow or other it seemed to us
always that some inhibition worked
in their minds and they were unable
to make up their minds because of
certain reasons which the Government
did not want to make public. As
everybody knows, Ganga is an inter-
national river and at times the Gov-
ernment of Pakistan also raised
objections about this project. Then
we saw the news some time last year
that our Government had invited
engineers from the Irrigation Depart-
ment of the Government of Pakistan
to visit the Ganga Barrage site at
Farakka. I do not know because we
were never told whether the Pakistan
engineers came and actually visited
the site and what their opinion was
in regard to this project.

Then we learnt from the papers
that a meeting between our engineers
and the engineers of the Pakistan
Government was held subsequently in
Dacca and there were some references
in the newspapers to the effect that
this Ganga Barrage project might be
discussed there. We do not know as
yvet whether the Pakistan Government
has expressed its concurrence or
agreement with regard to this project.
But somehow or other it always seem-
ed to us that there was an apprehen-
sion that the Pakistan Government
might object to this and that was
holding the hands of our Government.
Be that as it may, now we are glad
that at least 'a token grant has been
asked for in respect of this project.
But we do not knaw as yet whether
this token demand for grant by way
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of supplementary estimates means
that the Government have decided
finally that the Ganga Barrage project
will be carried through up to the last.

Certain figures are given in the
concise statement of the proposal with
regard to the expenditure. The pro-
Ject is estimated to cost approximately
Rs. 56 crores. lf I remember aright,
this figure of Rs. 56 crores was the
figure that was mentioned as early
as 1954. We, thai is, Members of
Parliament from West Bengal in the
iast Parliament, were summoned to
a conference by the Minister of Plan-
ning at that time to discuss various
multi-purpose river projects in that
State and this Ganga Barrage project
also came up for discussion. At that
time we were told that the estimates
were of the order of Rs. 56°4 crores.
If the Government have applied their
mind, if they have examined the cost
and all the pros and cons, if they
have examined all the details, how is
it that when they come before the
House to announce that they have
accepted this project that this cost
aspect remains stationary? If they
had examined the whole project with
any degree of seriousness that it
deserves, they would have surely
found out, for it is just a matter of
plain commonsense, that in the last
seven years costs have gone up and
estimates of every project that we
prepared at that time had gone up by
1} times or more. How is it that the
estimate of the present project
remains stationary and Government
comes before us with that estimate?
Here, it has been mentioned

Mr. Speaker: The hon. Member will
continue tomorrow.

I have to make a small announce-
ment. The following forty-one cut
motions have been selected by the
Members: 1 to 14; 16 to 20; 22 to 26;
28 to 34; and 36 to 45., They may be
moved subject to itheir being other-
wise in order.
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Failure to check the circulation of

forged motes in market.
Shri Assar: I beg to move:

Need for adoption of foreign languages
technical terms which are popularly
current, in the preparation of
standard Scientific text books.

That the demand for a supple-

Shri Naushir Bharucha: I beg to mentary grant of a sum not
move: exceeding Rs. 60,00,000 in respect
of currency be reduced by

That the demand for a supple- Rs. 100. (5).
mentary grant of a sum not
exceeding Rs. 1,000 in respect of

Miscellaneous Department and

other Expenditure under the

Ministry of Education bz reduced

by Rs. 100. (1).

Failure to circulate mew coins of all
denominations in market in suffi-
cient quantity.

Shri Assar: I beg to move:

That the demand for a supple-
mentary grant of a sum not

Slow progress i preparation ‘?f exceeding Rs. 60,00,000 in respect
standard scientific books and scienti- of currency be reduced by

fic terminology in Hindi and other Rs. 100. (6).

languages. Desirability of having office of the
Indian Investment Centre in other
principal cities of India, apart from

New Delhi.

That the demand for a supple- )
mentary grant of a sum not Shri Naushir Bharucha: I beg to
exceeding Rs. 1,000 in respect of move:
Miscellaneous Departments and
other Expenditure under the
Ministry of Education be reduced
by Rs. 100. (2).

Shri Assar: I beg to move:

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Miscellaneous departments and
other expenditure under the
Ministry of Finance be reduced
by Rs. 100. (7).

Expenditure incurred on teams of
Journalists from U.S.A. and U.K. for

publicity. Question of food subsidies in connec-

That the de d for a supple- tion with imported foodgrains.

mentary grant of a sum not
exceeding Rs. 3,00,000 in respect
of Ministry of Finance be reduc-
ed by Rs. 100. (3).

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 27,36,000 in respect
of Miscellaneous departments and
other expenditure under the
Ministry of Food and Agriculture
be reduced by Rs. 100. (8).

Need for minting 50 naya paise coins
and other coins of smaller denomi-
nations to relieve pressure on one- X X .
rupee motes, Failure to supply imported foodgrains

in villages.

Shri Assar: :

Shri Naushir Bharucha: I beg to b r: 1 beg to move
move: That the demand for a supple-
mentary grant of a sum not

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 60,00,000 in respect
of currency be reduced by Rs, 100.
(4).

exceeding Rs. 27,36,000 in respect
of Miscellaneous departments and
other expenditure under the
Ministry of Food and Agriculture
be reduced by Rs. 100. (9).
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Failure to transport imported food- Need for reducing the price of steel
grains immediately to States.

That the demand for a supple-

That the demand for a supple- men*ary grant of a sum not
mentary grant of a sum not exceeding Rs. 7,84,42,000 in
exceeding Rs. 27,36,000 in respect respect of Miscellaneous depart-
of Miscellaneous department and ments gnd other expenditure
other expenditure under the under the Ministry of Steel, Mines
Ministry of Food and Agriculture and Fuel he reduced by Rs. 100.

be reduced by Rs. 100. (10).

Delay in announcing increases in
Law and order situation in Manipur steel retention prices

S| Naushir Bharucha: I be to
Shri L. Achaw Singh: I beg fo hri Naushir ¢ €

move:
move:
That the demand for a supple-
That the demand for a supple- men‘ary grant of a sum not
mentary grant of a sum not exceeding Rs. 7,84,42000 in
exceeding Rs. 59,52,000 in respect respect of Miscellaneous depart-
of Manipur be reduced by Rs. 100. ments and other expenditure
(11) under the Ministry of Steel, Mines
and Fuel be reduced by Rs. 100.
Need for modernising the Manipur (18).
Police
That the demand for a supple- Slow progress in construction of
mentary grant of a sum not border roads
exceeding Rs. 59,52,000 in re.pect
of Manipur be reduced by Rs. 100. Shri Assar: 1 beg to move:
(12)
i 5 That the demand for a supple-
Food position in Manipur mentary grant of a sum not
That the de 4 f le- exreew_dipg Rs. 1,50,000 in respect
men‘a e demand for a supple of Ministry of Transport and
tary grant of a sum not S
exceeding Rs, 59,52,000 in respect Communications be reduced by
of Manipur be reduced by Rs. 100. Rs. 100. (19)
(13)

Need to appoint a P. & T. Convention
Committee, along the lines of the
Railway Convention Committee, to
determine the principles on which

Progress of abolition of shifting
cultivation in the hills of Manipur

That the demand for a supple- contributions to  the General
mentary grant of a sum not Revenues shall be made by the
exceeding Rs. 59,52,000 in respect P. & T. Department,
of Manipur be reduced by Rs. 100.
(14) Shri Naushir Bharucha: I beg to
move:
RO .
Proper ut;::::;tc; ;{u:;':f Welfare That the demand for a supple-
mentary grant of a3 sum not

That the demand for a supple- exceeding Rs. 2,48,30,000 in respect
mentary grant of a sum not of P, & T. Dividend to 'General
exceeding Rs. 59,52,000 in respect Revenues and  Appropriation to

of Manipur be reduced by Rs. 100. to reserve Funds be reduced by
(18) Rs. 100. (20).
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Chaotic mismanagement in barrica-
ding and seating arrangements on
Republic Day, resulting in cane-
charges on invitees

Shri Naushir Bharucha: I beg to
move;

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 4,80,23000 in
respect of other Civil Works be
reduced by Rs. 100. (22)

Failure to procure good quality paper

That the demand for a supple-
mentary grant of a sum not
ex-eeding Rs. 68,00,000 in respect
of Stationery and Printing be
reduced by Rs. 100. (23)

Failure to supply stationery in
sufficient quantity to central offices
in Maharashtra State

Shri Assar: I beg to move:

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 68,00,000 in respect
of Stationery and Printing be
reduced by Rs. 100. (24)

Urgency to expedite the project for
the manufacture of basic organic
chemicals and intermediates

Shri Naushir Bharucha:
move:

I beg to

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Capita] Outlay of the Ministry of
Commerce and Industry be
reduced by Rs. 100, (25)

Food deficit in India

Shri L. Achaw Singh: 1 beg to
move:

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 36,00,00,000 in
respect of purchase of foodgrains
be reduced by Rs. 100. (26)
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Failure to procure large quantity of
rice and wheat in the country

Shri Assar: I beg to move:

That the demand for a supple-
mentary Grant of a sum not
exceeding Rs, 36,00,00,000 in
respect of purchase of Foodgrains
be reduced by Rs. 100. (28)

Failure to stop import of foodgrains
by producing more foodgrains in
the country

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 36,00,00,000 in
respect of purchase of foodgrains
be reduceq by Rs. 100. (29).

Increased expenditure on travelling
allowances

Shri Chintamoni Panigrahi: I beg
to move:

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,38,000 in respect
of Ministry of Commerce and
Industry be reduced by Rs. 100.
(30)

Increased expenditure on team of
journalists

That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 3,00,000 in respect
of Mini:try of Finance be reduced
by Rs. 100. (31)

Increased expenditure on Police

That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 93,74,000 in respect
of Police be reduced by Rs. 100.
(32)

Non-supply of Oriya forms for carry-
ing on census enumeration in
Sareikella and Kharswan States

That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 50,00,000 in respect exceeding Rs. 93,74,000 in req:eér
of Census be reduced by Rs. 100. of Police be reduced by Rs. 100.
(33) (39)

Non-appointment of Oriya enumerd- Defective national highways
tors for conducting census enumera- That the demand for a supple-
tion in Sareikella and Khaorswan mentary grant of a sum not
States for safeguarding the interests exceeding Rs. 50,00,000 in respect
of the Oriya-speaking population of Communications (ineluding

National Highways) be reduced
That the demand for a supple- by Rs. 100. (40)
mentary grant of a sum not
exceeding Rs, 50,00,000 in respect Inordinate delay in starting work on
t()éfensus be reduced by Rs. 100. the Ganga Barrage Project
) Shri Tridib Kumar Chaudhuri: I
Larger import of foodgrains beg to move:

That the demand for a supple-

That demand for upple-
the & supp. mentary grant of a sum not

mentary grant of a sum not

exceeding Rs. 36,00,00,000 in exceedipg Rs, 1,000 in respe?ct of
respect of purchase of foodgrains pose siver schemas be reduces by
be reduced by Rs. 100, (36) Rs. 100, (41)

Need for retaining the original and Delay by the Hindu Religious
current scientific and  technical Endowments Commission to submit
terminology in Indian languages its report
Shri Aurobindo Ghosal: I beg to Shri Tangamani: I beg to move:

move:

€ That the demand for a supple-
That the demand for a supple- mentary grant of a sum not
mentary grant of a sum not exceeding Rs. 75,000 in re:pect of
exceeding Rs. 1,000 in respect of Miszellaneous expenditure under
Miscellaneous  Depariments and the Ministry of Law be reduced
other expenditure under the by Rs. 100. (42)
Ministry of Education be reduced
by Rs. 100. (37) Increase in subsidy to imports and

roducers of steel and cerollers
Repercussion of Indian Investment P f g2

Centre on Indian economy That the demand for a supple-
mentary grant of a sum not

That the demand for a supple- exceeding Rs. 7,442,000 in

mentary grant of a sum not

exceeding Rs. 1,000 in respect of respect of Miscellaneous De;?art-
Miscellaneous Departments and ments and other expenditure
other Expenditure under the under the Ministry of Steel,
Ministry of Finance be reduced Mines and Fuel be reduced by
by Rs. 100. (38) Rs. 100. (43)

Working of the India Stores Depart-

Utilisation of police forces of other
ment, London

States by the Assam Government

Shri Aurobindo Ghosal: 1 beg to That the demand for a supple-

move: mentary grant of a sum not

exceeding Rs, 8,04,000 in respect

That the demand for a supple- of Supplies be reduced by Rs. 100.
mentary grant of a sum not (44)
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[Shri Tangamani]

Inadequate supply of stationery to
various Ministries and R.M.S. de-
partments in P. & T.

That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 68,00,000 in respect
of Stationery and printing be
reduced by Rs. 100. (45)
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Mr. Speaker: These cut motions

are now before the House.

The House will now stand adjourn-
ed to meet again tomorrow.
17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday.
February 24, 1961|Phalguna 5, 1882
(Saka).
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ORAL  ANSWERS TO WHRITTEN ANSWERS TO
QUESTIONS . 1525—63 QUESTIONS—contd.
5.Q. Subject CoLumMNs S.Q. Subject CoLumns
No. No.
278 R imed land in Danda-
251 Landless labourers 1525-28 7 el:‘;l:;fin;a et a‘ 1573
263 Landless labourers . 1526—30 279 Atom Bomb exploslon by
252 Externment of diplomats 1536—34 France . . 1574
253 Pertilizer plant sponsored 280 Femhzerplamsmﬁndhra
3 ebyF.A.g_ sp. sore! 153 ¢ Pradesh and Rajasthan  1574-75
254 Export of iron ore - 1534—38 U.s.Q.
ass State Traclmg Corpora- . No, -
tion . - 1538—45 .
256 Exportof handloom cloth 416 Coffee plantations 1575-76
o U.S.A K . 417 Annual allotment of cop-
¢ 3 1545—49 to]. & K. State 6
157 U.N. Secretariat . 1549—34 per N 157
258 U.N. concilianon Com- 418 Development of sericul-
mission in Congo 158 4=a1 419 vtxc in JI:Iousl‘ l;m ot 1576
(< i<
259 Rural manpower - 1555—s8 Schemein Pﬁfuab ! 1576-77
268 Congo . . §558—60 42¢. Training in _business
management in  Small
S.N.Q. Industries Service
No. }I_;mm'iﬁm in  West
engal . . . 1577-78
1 Implelgcl?tation t‘ofreoom- 421 Khadi and Gramodyog
%:n atéonsdo Sugar _ centres in Maharashtra 1578
age Board . . 1:60—62 422 Distribution of iron, iron
WRITTEN ANSWERS TO sheets etc. in Manipur
QUESTIONS .. 1o63-1611 and Tripura - 1578—80
5.Q 423 Import of hand~mad=
1.\7 . paper . . 1579
0. 424 Sik ];ndust.ry in Maha- 8
81
260 Fore xchange  for rastra 1580~
Dalai Lama 1563-64 425 Large scale industries in
261 Fertlizer plants 1565 P FM htra 1581
262 Aluminium plantin Orissa 156465 4 f;eg:mnr?mbom‘lo? 1581-82
264 Indian Embassyin France 1565 427 Tea devclopmenl:m Pu.n-
269 Employees’ State Insur- jab . 1582
ance Scheme 1565-66 428 TImport of tyres . 1583
266 :?atdifacomry atBanga}ore 1566-67 429 Industriesin Rajasthan . 1583-84
267 %aj‘;‘emce Educ-tion 1567 430 Aidu;uderhiliddle I‘r:l;comc
. an Low Income roup
269 Sericultureindustry . 1567—69 Housing Schemes in
270 Show-rooms abroad 1569 Rajasthan i 1584
271 Non-ferrous metals . 1579-70 431 P'%':f&g“ mogun;:? Ej
272 Price p?‘licy I570 Rajasthan 11B4-8%
273 Jute mills 1570-71 432 Production of Khadi in
274 Manufacture of marine Rajasthan and Punjab .  1:85-86
diesel engines 1571 433 Bomb explosion in Jammu 1<B6
275 Exportofsports goods . 1571-72 434 Manufacture of fertilizers 1586-87
276 Urban lmmowble pro- 435 Hindustan Chemicals and
perties . 1572 fertilizers Ltd., Nangal 1587
277 Neévu Jamehary Kahs 436 LL.O. convention re:
olliery 1572=73 Plantation workers . 1587-88
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q.
No.

Subject

437 Export of Saris

38 !ndgan Ambassadors
a '

439 Spzeches and writings of
N=taji Subhash Chandra
Bose .

440 Mod:mnisation of wool
industry .

441 Mainufacture of glue

442 Board of Directors of
Govzroment-owned
Private Ltd., Comp-
anies. . .

443 FExports e

444 Janata Hotel. Dzlhi

445 La“b;aur Officers of C.P.

446 Accommodation for Go-
vernment employees .

447 Coirindustryin Orisssa .
448 Export of jute goods to
Iran

449 Kyamite ore

450 Per Capita Income of
landless labourers

451 Mug lamps

452 Exports

453 Indian Delegauon to
U.N.

454 Accommodation for Cen-

[DarLy DigesT]

CoLumNs

1588

1589

1589

1590
1562

1597-91

1591
1592

1592

1592-93
1793-94

1594
1594-95

159596
1596
1:96-97

1597-98

tral Government officers 1598-99

455 Classical music borad -

casts by A.LR. 1599
456 Corporations for Small

Scale Industr:es in

States 1°99-1600
457 Administration of Farida-

bad . 160001
458 Misuse of newsprint quota 1601
459 Indian Embassy at Bonn 1601
460 Newspapers in Kast

getting  Government

advertisments 1601-02
461 Heavy electrical workshop

at Nangal Dam 1602~03
462 Sikh bus conductors in

England . 1603-04
463  Production of cars . 1f0i- 06
464 Rajghat Samadhi quarters

occupied by C. P Ww. D‘

staff 1606

465 Recovery of water charges
from C.P.W.D. staff .

1606

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.5.Q. Subjeci
No.

g 466 Management of cotton
textile’s concerns

467 Workers Education
Fcentre at Asansol

468 Engineers and Teclmn-
cians . .

469 Payment of Wa.ges Act .
470 Sraff  transferred to
N.D.M.C

PAPERS LAID ON THE
TABLE . . .

(1) A copy of the Rubber (Am-
mendment) Rules, 1961 pub-
lished in Notiflcation No.
%.Q. 163, dated the 2z21st
January, 1961, under sub-
section (3) of Section 25 of
the Rubber Act, 1947,

(z% A copy of each of the fol-

owing Rules under sub-sec-
tion (7) of Section 59 of the
Mines Act, 1952 :

(i) The Mines (Amendment)
Rules, 1960 published in
Notification No. G.S.R.
31, dated the 7th Janu-
ary, 1961;

(ii) The Mines Creche (Am-
endment) Rules, 1961
published in Notifica-
tion No. G.S.R. 68,
dated the 14th January
1961

PETITION RE. CONSTRUC-
TION OF A RAIL-ROAD
BRIDGE . . .
Shri Sarjoo Pandey presented

a petition signed by 48 peti-
tioners regarding construc-
tion of a rail-road bridge
over the Ganges near Gazi-
pur,

MOTION OF THANKS ON

1740

CoLuMNs

1607
1608

16089
1600—12

1611

1614-15

1615

PRESIDENT’S ADDRESS 1615- -1706

Further discussion on Motion
of Thanks on Address by the
President and the amend-
mendts thereto concluded.
The Prime Minister (Shri
Jawaharlal Nehru) replied
to the Debate.  All the am-
endments were negatived.
The motion was adopted.
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CoLUMNS

SUPPLEMENTARY DEMANDS

FOR GRANTS (GENERAL),

1960-61

Discussion on the Supplemen-

tary Demands for Grantsin
respect of the Budget(Gene-
ral) for 1960-61 commenced.
The discussion was not con-
cluded.

1707—36

GMGIPND—LS 1I—1969 (Ai) LS—6-3-61—900.

[Damwy DigesT]

AGENDA FOR FEBRUARY 24

1961/PHALGUNA s,
(SAKA)

1882

Further discussion on the Sup-
plementary Demands for
Grants (General), 1960-61
and consideration of anate
Members’ Bills.
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